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3™ report of the Monitoring Committee, constituted by the Hon'ble
National Green Tribunal on various-environment issues in the State of
Punjab, w.r.t compliance of order dated 19.3.2020, 29.1.2021 and
5.7.2021 in OA No. 360 of 2018 in the matter of Shree Nath Sharma Vs.
Union of India & others regarding preparation of District Environment
Plans of all the Districts of State of Punjab and uploading of the same
on the relevant websites and execution thereof,

It is submitted that the Hon'ble National Green Tribunal in its various orders, w.r.t
preparation of District Environment Plans for protection of environment, has passed the
detailed orders, which are briefly mentioned as under:

1) The Hon'ble National Green Tribunal in its order dated 15.7.2019 in QA No. 710 of

2017 in the matter of Shailesh Singh wjs Sheela Hospital & Trauma Centre,
Shahjahanpur & Ors, has directed in Para No. 8, the part of which Is reproduced as
under:

"We find it necessary to add that In view of Constitutional provisions under
Articles 243 G, 243 W, 243 ZD read with Schedules 11 and 12 and Rule 15 of
the Solid Waste Managermant Rules, 20186, it is necessary to have a District
Environment Plan to be operated by a District Committee (as a part of District
mmmwmmammmjmmmﬁmm
Panchayats, Local Bodies, Regional Officers, State PCE and a suftable offfcer
representing the administration, which may in turn be chaired and monitered
by the District Magistrate. Such District Environment Plans and Constitution of
District Committee may be placed on the website of Districts concermned "

2) The Honble Mational Green Tribunal in its order dated 19.3.2020 in OA No. 360 of

J018 in the matter of Shree Nath Sharma Vs. Union of India & Ors has directad in
Para No. 5 as under:

"While we note the steps taken. completion of environmental plans in berms of
order cf this Tribunal cannot be unduly delayed having regard to implications
of such steps for protection of environment and public health. Some of the
handicaps pointed out can be overcome by pro-active role of CPCB in ensuring
preparation of at feast one model District Environment Plan in every State in




the first instance which can thereafter be replicated for all the Districts in the
States/UTs and so on. For this purpose, State PCB and concerned District
Magistrate may assist the CPCB. This step may be completed by simultansous
initiative in all the States within three months. In the last nine months, some
work may have afready been done in the States/UTs. Thus, it should be
possible to finalize a model action plann at least for one District each in all
States/UTs in the next three months. Thereafter. the exercise may be
replicated with regard to alf the Districts followed by State Environmental Plan
and then a National Environmental Plan in further three months. CPCE is at
liberty to wtilize compensation funds and invelve any Individuals/
organizations in the process. This exercise will be without prefudice to
monftoring mechanism in terms of earfier directions. Wherever exercise has
been completed and found to be satisfactory, further steps for execution may
be taken accordingly. Status report of progress in this regard may be
furnished before the next date by emaif at fudiclal-ngt@gov.in”.

3) Further, the Hon'ble National Green Tribunal in its order dated 29.1.2021 in OA No.
360 of 2018 in the matter of Shree Nath Sharma Vs. Unlon of India & Ors has
directed in Para No. 7, & and 9, which are reproduced as under:

7. From the above, it is seen that out of 739 Districts, DEPs have been prepared
in 220 Districts, out of which CPCB has data for 115 Districts, CPCB has
salected five representative models having regard to social and geographical
considerations.

8 In view of above having regard to the significance of the issue and
fnrdequateprmmdﬁmmmﬁefﬂﬂﬂuﬁuﬂﬂﬂmeﬂatﬁfﬂﬁh
overses and monitor compliance by the concerned District Magistrates for
preparing the requisite pians and execute the plans already prepared.
Further steps for preparation and execution of State and National plans may
also be taken fn the interest of sclentific and effective protection of
environment and public health.

9, Vide orders dated 22.01.2021 in 0A 916/2018, Sobha Singh & Ors. vs. State
of Punjab &Ors. and OA 496/2016, Tribunal on its own motion vs. Gov. of
NCT of Delhi & Ors, we have reguested the Monitoring Committees,
constituted by this Tribunal for certain environmental fssues in Punjab and
MM&MmeﬂmmnﬁmﬂmmgﬂuﬂmwﬂEFEMMﬂH
and Deill and furnish compliance status as on 31.3.2021.

Therefore, in compliance to order dated 5.7.2021 in OA No. 360 of 2018 in the matter of Shree
Math Sharma Vs Union of India & ors, the Monitoring Committee has scrutinized/examined the
District Environment Plans (DEPs) of ail the Districts of State of Punjab, which have been got
modified/amended from the district level officers of various districts on the pattem of District
Environment Plan of District Ludhiana by holding regular meetings with officers of Punjab
Pollution Control Board, Department of Environment and other District Level Officers of each
district of the State of Punjab (Details of the meetings held with District Level Officers are
mentioned in Table-2 of the report ) w.r.t finalization of DEP of each District. The Monitoring
Committee has made certaln obsenvations/given viewpoints on the activities of DEP of each




District to bring similarity between them based on the tempiatas for preparation of district
Erwironment Plans provided by CPCB and submitted its recommendations (as mentioned in
Para 1 of point 6.0 of the report) to the Principal Secretary to Govt. of Punjab, Department
of Scdience, Technology and Environment, as under.

Further, In order to verify the authenticity of the data w.r.t various activities as mentioned in
District Environment Plan of District Ludhiana, the Monitoring Committee visited the solid waste
disposal/management sites and other poliution control mechanism adopted by the various
agencies on 25.11.2021 and the observations and recommendations made by the Monitoring
Committee w.r.t the sites visited by the Monitoring Committee, have also been incorporated In
the report as mentioned at point no. 5.

Accordingly, the Monitoring Committee has prepared its 3™ report in compliance to said order af
the Hon'ble National Green Tribunal, '

3" report of the Monitoring Committes is submitted for kind consideration of Hon'ble National
Green Tribunal.

It is submitted that the above said report is sent herewith through email at judicia’

ngt@gov.in. %ﬁ E
{ Justice Jasbir'Singh }

Former Judge Punjab and Haryana High Court
and now as Chairman of the Monitoring Committee

Endst. No. CMC/2021/ Y Y Dated: 26.11.2021
A copy of the above is forwarded to the Chief Secretary, Punjab for information and nacessary

action pleasea.

( Dr. Babu Ram®) ""»n
Technical Expert
Monitoring Commitiee

Endst. No. CMC/2021/ 85 Dated: 26.11.2021
A copy of the above is forwarded to the Additional Chief Secretary, Department of Local Govt.,

Municipal Bhawan, Sector 35, Chandigarh for information and necessary action plaase.

{ Dr. BE;LRIQE Y

Technical Expert
Manitcring Committes

Endst. No. CMC/2021/ &f 56 Dated: 26.11.2021
A copy of the above is forwarded to the Principal Secretary to Government of Punjab,

Department of Science, Technology & Environment for information and necessary action please.

( Dr. Babu Ram ¥& 1y
Technical Expert
Maonitaring Commitiee

Endst, No. CMCj2021/ i é 7 Dated: 26.11.2021
A copy of the above is forwarded to the Member Secretary, Punjab for information and

necessary action please.

( Dr. Babu Ra%]'ﬁ“"“?
Technical Expert
Monitoring Committes




Endst. No. CMC/2021/ Y£8 Dated: 26.11.2021
A copy of the above is forwarded to the Additional Director, Directorate of Emvironment &

Climate Change, Department of Ecienr:E_'Technﬂngy & Environment, Government of Punjab for

information and necessary action please.
(. iﬁﬁhﬂ“

Technical Expert
Monitoring Committes
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I.lf

3" report of the Monitoring Committee, constituted by the Hon’ble National Green
Tribunal on various environment issues in the State of Punjab, w.r.t compliance of
order dated 19.3.2020, 29.1,.2021 and 5.7.2021 in OA No. 360 of 2018 in the matter
of Shree Nath Sharma Vs. Union of India & others regarding preparation of District
Environment Plans of all the Districts of State of Punjab and uploading of the same
on the respective websites and execution thereof.

1.0 Background

1} The Hon'ble National Green Tribunal in its order dated 15.7.2019 In OA Mo, 710 of
2017 in the matter of Shailesh Singh v/s Sheela Hospital & Trauma Centre,
Shahjahanpur & Ors, has directed in Para No. 8, the part of which Is reproduced as
under:

"We find it necessary to add that in view of Constitutional provisions under
Articles 243 G, 243 W, 243 ZD read with Schedules 11 and 12 and Rule 15 of
the Solfd Waste Management Rules, 2016, it is necessary to have a District
Environment Plan te be operated by & District Committee (a5 a part of District
Planning Committee under Article 243 Z0) with representatives from
Panchayats, Local Bodies, Regional Officers, State PCB and a sultable officer
representing the administration, which may in turn be chaired and monitored
by the District Magistrate. Such District Envirenment Plans and Constitution of
District Committee may be placed on the website of Districts concerned”,

2) The Hon'ble National Green Tribunal in its order dated 19.3.2020 in OA No. 360 of
2018 in the matter of Shree Math Sharma Vs, Union of India & Ors has directed in
Para No. 5 as under;

"While we note the steps taken, completion of environmental pians in terms of
order of thiz Tribunal cannot be unduly delayed having regard to implications
of such steps for protection of environment and public health. Sorme of the
handicaps pointed out can be overcome by pro-active role of CPCB in ensuring
preparation of at least one model District Environment Plan in every State in
the first instance which can thereafter be replicated for all the Districts in the
States/UTs and so on. For this purpose. State PCB and concerned Districk
Magistrate may assist the CPCB. This step may be completed by simultaneous
initiative in alf the States within three months, In the last nine months, sorme
work may have already been done in the States/UTs. Thus, it should be
possible to finalize a model action plan at least for one District each in all
States/UTs in the next three months. Thereafter, the exercise may be
replicated with regard to all the Districts followed by State Environmenital
Plan and then a National Envirenmental Plan in further three months. CPCB is
at fiberty to  wutiize compensation funds and invelve any
individuals/organizations in the process. This exercise will be without
prejudice to monitoring mechanism in terms of earffer directions. Wherever
exercise has been completed and found o e satisiactory, further steps for
execulion may be taken accordingly. Status report of progress in this regard
may be furnished before the next date by email at judicial-nat@gov.in”®




! 2.

3) The Hon'ble National Green Tribunal in its order dated 29.1.2021 in OA No. 360 of
2018 in the matter of Shree Math Sharma Vs. Union of India & Ors has directed in
Para Mo. 7, 8, 3 and 10 which are reproduced as under;

A

Id

From the above, it is seen that out of 739 Districts, DEFPs have been prepared
in 220 Districts, out of wiich CPCB has data for 115 Districts. CPCB has
selected five representative models having regard to social and geographical
considerations.

In view of above having regard to the significance of the issue and
inadequate progress, we direct the Chief Secretaries of all the States/UTs to
oversee and monitor compliiance by the concerned District Magistrates for
preparing the reguisite plans and execute the plans alfready prepared,
Further steps for preparation and execution of State and National plans may
alfso be taken in the inmterest of sclentific and effective protection of
ervironment and pubiic health.

Vide orders dated 22.01.2021 in 0A 916/2018, Sobha Singh & Ors. vs. State
of Purjab & Ors. and 0A 49672016, Tribunal on its own motion vs. Govt, of
NCT of Delfi & Ors, we have requested the Monitoring Commitiees,
constituted by this Tribunal for certaln environmental issues in Punjab and
Delfi, fo oversee compliance of preparation and execulion of DEPs in
Punfab and Delfy and furnish compffance siatus as on 31.3. 20217

We make similar request to the Monitoring Committee in UP, headed by
Justice SVS Rathore. a former Judge of Allahabad High Court, the Oversight
Committee for compliance of directions of this Tribunal for refuvenation of
river Ghaggar, headed by Justice Pritam Pal, former Judge of the Purijal and
Haryana High Court to oversee compliance on this aspect for Haryana, the
Committee headed by Justice Prakash Tatia, former Chief Justice of
Jharkhand High Court, for compfiance in Rajasthan, Justice B.C. Patel,
former Chief Justice, Delfyf High Court for compliance in Gujaratl, Justice V.M,
Kanade, former Judge, Bombay High 17 Court, who has earfier monitored
compliance of certain directions of this Tribunal relating to environmental
issues, for compliance in Maharashira. They may send status report as on
31.3.2021 by 15.4.2021. For all other States/UTs, the Chief Secretaries
concerned may conduct such oversight and furnish the status of compfiance
as on F1.03.2021 to CPCH. CPCE may fife & consofidated report before this
Tribumal on or before 30.04.2021 by e-maif at fudiciaingtEgov.in preferably
in the form of searchable PDF;/OCR Support PDF (and not in the form of
Image PDF). State PCBs may also provide necessary assistance in
coordination”.

Submission of 1™report of the Monitoring Committee in compliance to order
dated 29.1.2021 in OA No. 360 of 2018 in the matter of Shree Nath Sharma
Vs. Union of India & Ors

In compliance of order dated 29.1.2021 in OA No. 360 of 2018 in the matter of Shree
Nath Sharma Y¥s. Union of India & Ors, the Monitoring Committee held its 1% meeting
with the Chief Secretary, Punjab on 5.2.2021,wherein, the progress w.r.t sewage and




2.1

Solid Waste Management viz-a-viz control of pollution in river Sutlej and Beas was
discussed. With regard to compliance of order dated 22.1.2021 in OA no. 916 of 2018
in the matter of Sobha Singh & Ors V/s State of Punjab & Ors and order dated
29.1.2021 in OA No. 360 of 2018 in the matter of Shree Nath Sharma Vs. Union of India
& Ors, the Monitoring Committee was informed that District Environmental Plans (DEPs)
for 13 Districts, out of total 22 Districts of the State have been prepared and work of
preparation of District Environment Plans for the remaining 9 Districts is at an advance
stage. Accordingly, the Monitoring Committee requested Department of Environment,
State of Punjab to send the copies of 13 District Environment Plans prepared for the
State of Punjab so that Monitoring Committee may start its monitoring/review/updation,
If any, so that Department may finalize the District Environment Plans in a time bound
manner. It will also facilitate the Monitoring Committee to ensure execution of District
Environmental Plans as per the timefines fixed therein and target to be achieved.

The Department of Environment, State of Punjab has submitted District Environment
Plans of all the 22 districts of the State vide its email dated 12.3.2021, These District
Environment Plans were examined by the Monitoring Committee and has raised

obsensations on the varous activities as mentioned in the District Environmental Plans.

2" meeting of the Monitoring Committee with State level Officers on
30.3.2021 w.r.t compliance of order dated 29.1.2021 in OA No. 360 of 2018 in
the matter of Shree Nath Sharma vs Union of India & Ors.

In order to share the observations of the Monitoring Committee on the District
Environment Pians of 22 Districks of the State with the State Level Officers, the
Monitoring Committee held its 2™ mesting with the State level officers of State of
Punjab w.r.t compliance of order dated 29.1,2021 in OA No, 360 of 2018 in the matter
of Shree Math Sharma Vs. Union of India & others on 30.3.2021, wherein, it was
apprised by the Chairman of the Monitoring Committee that the District Environment
Plans of various Districts of the State have been perused by the Monitoring Committee
and cbservations have been raised on some of the activities as mentioned in the District
Environment Plans. During the meeting, the Monitoring Committee directed the State

leved Officers as under:

a) District Environment Plans for District Ludhiana and Jalandhar may be
modified /| upgraded incorporating observations as mentioned above
and 220 data points as mentioned in orders of Hon'ble National Green
Tribunal by 30.4.2021.

b) District Environment Plans for all the other Districts may also be
started modifying / upgrading incorporating the above observations
and the samea may be completed by 31.5.2021.

c) The residential complex / commercial areas developed by the
development avuthorities or illegally developed by the private
developars may be covered under the concerned Districk and
accordingly District Environment Plans of each District may be
modified.




3.0 Submission of 2* report of the Monitoring Committee in compliance to order
dated 29.1.2021 in OA No. 360 of 2018 in the matter of Shree Nath Sharma
Vs. Union of India & Ors to tha Hon'ble National Green Tribunal on 1.7.2021.

The Department of Environment, State of Punjab, submitted modified/ amended District
Environment Plans of various Districts of the State of Punjab to the Monitoring Committee vide
its email dated 28.5.2021, 7.6.2021, 9.6.2021 and 15.6.2021.

Further, Central Pollution Control Board vide its letter No. B-31011/BMW (42.55)/2021/WMD-I
dated 24.5.2021 addressed to the Principal Secretary, Department of Sclence, Technology &
Environment has stated that the CPCB has received copy of DEPs for 22 districts of Punjab and
upon examining the same, |t has been observed that there is scope for Improving the same
w.r.L. thematic areas, action points and corresponding agency and timelines, It has been further
informed that the concerned departments and DMs may be directed to implement the DEPs in
time bound manner and action points identified in DEPs may be implemented and DEPs may be
improved further to cover all thematic areas. CPCB has also sent an indicative template to
improve the DEPs,

The Monitoring Committee held its mesting with District Level Officers of district Ludhiana on
5.6.2021 regarding finalization of District Environment Plan of Distt. Ludhiana, wherein, the
various issues as mentioned in the modified District Environment Plan of Distt. Ludhiana were
discussed and the minutes of the meeting were conveyed to the Deputy Commissioner,
Ludhiana vide letter No. CMC/2021/55 dated 28.6.2021. In the said meeting, the Chairman of
the Manitoring Committee had directed as under,

i} Fresh templates w.r.t preparation of District Environment Plan and
implementation thereof have been received from CPCB vide letter No. B-
31011/BMW(42.55)2021/WMD-1 dated 24.5.2021 and the same has been
addressed to the Principal Secretary, Department of Science, Technology &
environment. These fresh templates provided by CPCB also need to be
considered while finalizing the District Environment Plans.

il Mo timelines for completion of activities, as mentioned in the said waste
management areas, have been mentioned and all the information, which is
desired to be inserted in the plan need to be provided by the concerned
departments so that complete and comprehensive District Environment Plan
of district Ludhiana may be prepared.

i) District Environment Plan of district Ludhiana after incorporating the
observations of the Monitoring Committee, as mentioned above, shall be
submitted on 15.7.2021.

In the sald meeting, the directions w.r.t. other areas for management of liquid and solid waste
were issued as under.

Iy  Mothing has been mentioned about management of carcasses in rural
areas and treatment of leachate generated from legacy waste dump
sites. Thesa points may be mentioned in the District Environment Plan.




i) It has been desired that w.r.t all the activities as found mentioned in
the guidelines/templates issued by CPCB, details regarding timelines,
sources of funds (whether under center funded scheme/state
funded/private funding system), responsible officers to execute the
said works, may be mentioned in the District Environment Plan.

iiiy  The Monitoring Committee has observed that nothing has been
mentioned about scientific disposal of RDF to be recovered from the
processing of solid waste. The timelines for its scientific disposal may
be mentioned in the District Environment Plan.

Basad on the above action taken, the Monitoring Committee submitted its 2™ report to the
Hon'ble National Green Tribunal vide number CMC/SWM/2021/66 dated 1.7.2021.

3.1 Consideration of the issue w.r.t OA No. 360 of 2018 in the matter of Shree
Nath Sharma vs Union of India & Ors. in its order dated 5.7.2021.
Hon'ble Mational Green Tribunal considered the issue w.r.t 08 Mo. 360 of 2018 in the
matter of Shree Nath Sharma ws Union of India & Ors. On 5.7.2021, wherein, the
Hon'ble Tribunal has directed in para No. 21 as under.

Parano. 21

Accordingly, in view of long-time failure to comply the mandate of the Constitution adversely

affecting the public health and the environment and repeated failures to comply with the earlier
directions on the subject, we direct

Chief Secretaries of all the States/UTs may ensure completion of District
Environment Plans (DEPs) for all the Districts, in the light of orders of this
Tribunal dated 26.9.2019, 19.3.2020. 29.1.2021 and the observations in the

present order and upload the same on their respective websites positively by
31.10.2021.

The DEPs may contain data on each environmental issue covering each city,
town and village. Data may show the extent of gap in compliance of laid
down norms for

i Waste Management - Municipal Solid, Plastic, BioMedical, Electric and
Electronic, Hazardous and Construction and Demolition waste

il. Sewage treatment and utilization

iii. Water quality — Rivers, Water bodies, Ground Water, Coastal waters
and Rain water harvesting,

iv. Industries Pollution Control including industrial clusters
V. Air Quality management includes pollution due to dust
vi. Regulating mining/ Sand mining
vii. Moise pollution
viii. Any other issues significant in the area

ix. The DEP must give timelines for accomplishment of tasks backed up
with budgetary support and the officers entrusted with the job, with
contact details of the nodal officer at various levels in the District.

. Scope for public participation on remedial measures like plantations

5




"

C. DEPs may also contain mechanism for review at different levels.

d. The District Magistrates may accordingly execute the action plans by
reviewing the progress on various targets at least once in a month.

e. All the States may accordingly consolidate the DEPs and prepare their
respective State Environment Plans and upload the same on their respective
websites,

f. CPCB may consolidate the information and file a tabular statement by
30.11.2021 by e-mail at judicialngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF (and not in the form of Image PDF).

List for further consideration on 08.12.2021.

Copy of the order dated 5.7.2021 of Hon'ble National Green Tribunal is endlosed as per
Annexure 1

4.0 Submission of 3"report of the Monitoring Committee in compliance to order
dated 5.7.2021 in OA No. 360 of 2018 in the matter of Shree Nath Sharma Vs.
Union of India & Ors

In compliance of order dated 5.7.2021 in OA No. 360 of 2018 in the matter of Shree Nath
Sharma Vs Union of India & ors, the Monitoring Committee decided to consider the District
Environment Plans of Districts Ludhizna and Jalandhar on priority basis to examine and finalize
them so that District Environment Plans of other districts of Stzte of Punjab may be got
preparad on the same pattern.

4.1 Examining and finalization of District Environment Plan of District Ludhiana
by the Monitoring Committee,

The revised/ amended District Environment Plan of District Ludhiana was submitted by the
Dept. of Environment, Govt. of Punjab to the Monitoring Committee vide email dated 28.5.2021.,

4.1.1 Meeting of the Monitoring Committee held with District Level Officers of
District Ludhiana, officers of PPCB and Department of Environment, State of
Punjab on 25.6.2021

Revised / amended District Environment Plan of District Ludhiana, submitted by the Department

of Environment, State of Punjab, was examined by the Monitoring Committee in the presence of

District Level Officers of District Ludhiana, officers of PPCB and Department of Environment,

State of Punjab In the meeting of the Monitoring Committee held on 25.6.2021, wherein, the

Monitoring Committee has raised certain observations w.r.t various activities and It was directed

a5 under:

iy Fresh templates w.r.t preparation of District Environment Plan and
implementation thereof have been received from CPCEB vide letter No. B-
31011/BMW(42.55)2021/WMD-1 dated 24.5.2021 and the same has been
addressed to the Principal Secretary, Department of Science, Technology &
environment. These fresh templates provided by CPCB also need to be
considered while finalizing the District Environment Plans.

i} Mo timelines for completion of activities, as mentioned in the sald waste
management areas, have been mentioned and all the information, which is
desired to be inserted in the plan need to be provided by the concerned




departments so that complete and comprehensive District Environment Plan
of district Ludhiana may be prepared.

i) District Environment Plan of district Ludhiana after incorporating the

observations of the Monitoring Committee, as mentioned, above shall be
submitted on 15.7.2021.

The Monitoring Committee has also observed that the following areas w.r.t management of
liquid and solid waste have not been mentioned in the District Environmental Plan.

1)

i)

Nothing has been mentioned about management of carcasses in rural areas
and treatment of leachate generated from legacy waste dump site. These
points may be mentioned in the District Environment Plan,

It has been desired that w.r.t all the activities as found mentioned in the
guidelines/templates issued by CPCB, details regarding timelines, sources of
funds {whether under center funded scheme/state funded/private funding
system), responsible officers to execute the said works, may be mentioned in
the District Environment Plan.

i} The Monitoring Committee has observed that nothing has been mentioned

4.1.2

about scientific disposal of RDF to be recovered from the processing of solid
waste. The timelines for its scientific disposal may be mentioned in the
District Environment Plan.

The minutes of the meeting held on 25.6.2021 were sent to the Member Secretary,
Punjab Pollution Control Board vide No. CMC/2021/55 dated 28.6.2021 under intimation
to the Principal Secretary, Deptt of Science, Technology and Environment (copy of
minutes of the meeting is enclosed as per Annexura-2).

Submission of amended/revised/modified District Environment Plan of
District Ludhiana by the Department of Environment, State of Punjab and
consideration of the same by the Monitoring Committee in its meeting held on
5.8.2021.

The Department of Environment, Government of Punjab submitted the
revised/amended; modified District Environment Plan of District Ludhiana vide e-mail
dated 20.7.2021, The said revised/amended District Environment Plan of district
Ludhiana was considered and examined by the Monitoring Committee in the prasence of
officers of Punjab Pollution Control Board, District Level Officers of district Ludhiana,
State Level Officers and other concemed officers of various departments in the meeting
of the Monitoring Committee held on 5.8.2021, wherein, the Monitoring Committee has
made observations and recommendations w.r.t. varous activiies, which have been
mentioned in the minutes of the meeting. The main recommendations of the
Monitoring Committee are mentioned as under.

1. District Environment Plan of District Ludhiana may be
amended/modified/ recasted in view of the directions given by the
Hon'ble National Green Tribunal in para No. 16 and 21 of order dated
5.7.2021 in OA No. 360 of 2018 in the matter of Shree Nath Sharma Vs
Union of Indian and Ors and the directions given/recommendation made
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4.1.3

i)

by the Monitoring Committee during its meeting held with State Level
Officers on 30.3.2021 and District Level Officers of district Ludhiana on
25.6.2021 and final District Environment Plan may be submitted by
20.8.2021,

2. The data mentioned by each department w.r.t. various activities relating
to them may be authenticated and certified as true by the concerned
departments and the same may be mentioned in the District
Environmental Plan.

3. All the departments shall appoint their Nodal Officers for the purpose of
finalization of District Environment Plan of District Ludhiana and these
Nodal Officers shall make their coordination with Chief Environmental
Engineer, PPCB, Ludhiana on any issue as desired by him.

The minutes of the meeting held on 5.8.2021 were sent to the Deputy Commissioner,
Ludhiana under intimation to the concerned departments vide letter No, CMC/2021/144
dated 10.8.2021 (copy of minutes of the meeting is enclosed as per Annexura-3).

Submission of amended/revised/modified District Environment Plan of
District Ludhiana in the first week of September, 2021 by PPCB, Ludhiana and
consideration of the same by the Monitoring committee in its meeting held on
9.9.2021.

Amended/revised/modified District Environment Plan of District Ludhiana was submitted
by the Chief Environment of Engineer, Punjab Pollution Control Board, Ludhiana In the
1* week of September, 2021, which was considered and examined by the Monitoring
Committee In its meeting held with the District Level Officers of district Ludhiana,
officers of PPCB and Department of Environment, State of Punjab on 9.9.2021, wherein,
the Monitoring Committee concluded as under,

All the activities mentioned under main Action Plan covering 7 chapters with
13 sub chapters, activities related to special issues of district Ludhiana, point
wise reply of the directions of Hon'ble National Grean Tribunal in OA no. 360
of 2018 in order dated 5.7.2021 and point wise reply of the directions of the
Monitoring Committee given in its meeting held on 30.3.2021, 25.6.2021 and
5.8.2021 may be clubbed under 07 chapters of District Environment Plan in
chronological order and no activity may be repeated.

The Monitoring Committee further directed that after making necessary
modification/amendments in the District Environment Plan of district
Ludhiana as mentioned above and any other activity as mentioned in the
meeting held on 9.9.2021, final District Environment Plan may be submitted
to department of Environment, State of Punjab under intimation to the
Monitoring Committee 20.9.2021.

A copy of minutes of minutes of the meeting held on 9.9.2021 is annexed as per

Annexure-4

It [s mentioned here that while considering the District Environment Plan of District
Jalandhar in the meeting held on 28.9.2021 with District level officers of District




4.2

Jalandhar, PPCB and officer of the Department of Environment, Government of Punjab,
the Monitoring Committee conduded as undear.

"The District Environment Plan of District Ludhiana by and large is in
consonance with format sent by Central Pollution Control Board except minor
changes indicated separately through whatsapp message dated 30.9.2021.
The District Environment Plans of other Districts may be prepared on the
same pattern”.

Examining and finalization of District Environment Plan of district Jalandhar
by the Monitoring Committee.

The amended District Environment Pan of district Jalandhar was submitted by
Department of Environment, Government of Punjab to the Monitoring Committee on
29.6.2021, which was considered and examined by the Monitoring Committee in its
meeting held on 2.7.2021 (copy of the minutes of the meeting is enclosed as per
Annexure-5), wherein, the various observations, as mentioned in the minutes of the
meeting, were ralsed and accordingly, the Deputy Commissioner, Jalandhar was directed
to amend/modify District Environment Plan of District Jalandhar.

The revised / amended District Environment Plan of District Jalandhar was sent by
Deptt. of Environment, Govt, of Punjab vide email dated 20.7.2021 and the same was
examined by the Monitoring Committee during its meeting held with District level
officers of District Jalandhar, officers of PPCB and State level Officers In the meeting
held on 13.8.2021, wherein, the Monitoring Committee again raised observations / made
recommendations w.r.t each activity, which have been mentioned in the minutes of the
meeting, which were conveyed to the Deputy Commissioner, Jalandhar vide letter No.
CMC/2021/152 dated 16.8.2021 (copy of minutes of the minutas is enclosed as per
Annexure-6)

Thereafter, the Deptt. of Environment, Govt. of Punjab again submitted the amended/
modified District Environment Plan of District Jalandhar vide emall dated 21.9.2021. The
said revised,/modified District Emvironment Plan of District Jalandhar was considered and
examined in the presence of the District Level Officers of District Jalandhar, officers of
Punjab Pollution Control Board and State level Officers in the meeting of the Monitoring
Committee held on 28.9.2021, wherein in the Monitoring Committee has made
observations/recommendations, which are mentioned in the minutes of the meeting
(copy of minutes of the meeting Is enclosed as per Annexure-7). The concluding para
na. 13 mentioned in the minutes of the meating is reproduced as under.

The various activities/ action points as mentioned in the District Environment
Plan of District Jalandhar were examined and it was mentioned in point No.
13 (page 16 of the minutes of the meeting) that District Environment Plan of
District Ludhiana by and large is in consonance with the format sent by CPCB
except minor changes indicative separately through Whatsapp message
dated 30.9.2021. The District Environment Plans of other Districts may be
prepared on the same pattern.




4.3 Submission of revised/amended/modified District Environment Plan of

remaining districts of the State of Punjab by the Department of Environment/
Punjab Pollution Control Board.
The Monitoring Committee vide its office letter No. CMC/2021/229 dated 4.10.2021 had
conveyed the schedule for submission of finalized District Environment Plans of various
district of the State of Punjab to the Monitoring Committee, which is mentioned in the
Table-1 given below,

Table 1 ; The schedule for submission of finalized District Environment Plans of
various districts of the State of Punjab to the Monitoring Committee,

Sr. District Environment Plans of the Districts | Week of the Month October,
No. 2021 for submission of DEP

i i)Barnala
iiJFaridkot 5.10.2021 to 8.10.2021
iil)Mawan Shahar
iv) Mansa

v) Fatehgarh Sahib

2. i} Amritsar
iijBhatinda 11.10.2021 to 14.10.2021
liiHoshiarpur
ivjPatiala

v} Roop Nagar

3. i} Pathankok
ii)Ferozepur 18.10.2021 to 22.10.2021
il YSAS Magar
ivMoga

v) Muktsar

4, i) Kapurthala
NGurdaspur 25.10.2021 to 29.10.2021
iiiyTarn Taran
iviSangrur
v) Malerkotla
vi) Fazilka

The Department of Environment, Gowvernment of Punjab/ Punjab Pollution Control Board
submitted the amended/revised/modified District Environment Plans of various districts of the
State of Punjab on the pattern of District Environment Plan of District Ludhiana from time to
time, which have been considered and examined by the Monitoring Committee by holding
meetings with officers of Punjab Pollution Control Board, Department of Ervironment,
Government of Punjab and other District Level Officers of various districts of the State and
finalized the District Environment Plans of remaining Districts with certain
observations/recommendations, which have been mentioned in the minutes of the meeting of
each District, conveyed separately to the department of Environment, Govt. of Punjab under
Intimation to Concerned Departments. The details of the meetings held with officers of Punjab
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Pollution Control Board, Department of Environment, State of Punjab and the concerned District
Level Officers of varous districts are mentioned in Table-2 given below.

Table 2 : Details regarding meetings held with District Level Officers of remaining
21 Districts (except District Ludhiana and Jalandhar, whose details have
been mentioned above) of State of Punjab w.r.t finalization of District
Environment Plans of remaining 21Districts of the State.

Data on which District Date on which
Mamaea of Environment Plan was recaived minutes af
B District in the office of Monitoring Macking hald on meating Were
Committee conveyed
10,202
1. | Rupnagar T 19.10.2021 20.10.2021
2. | Faridkot =Hibietel lIEl.lE].IDEl 27.10.2021
3. | Bamala Rt 26.10.2021 27.10.2021
{ 25.10.2021
4, | GAS Magar 28.10.2021 29.10.2021
5. | Pathankot AL 28.10.2021 29.10.2021
Sri Muktsar | 29.10.2021 =
. Sahib 1.11.2021 2.11.2021
7. | Patlala o 2.11.2021 3.11.2021
8. | Bathinda sl 3.11.2021 5.11.2021
9, | Mansa i D 3.11.2021 5.11.2021
10, | Gurdaspur 3.0l B.11.2021 9,11.2021
11 1.11.2021
Sangrur &
?2 Malerkots B.11.2021 9.11.2021
13. | Armitsar 3:11.2021 9,11.2021 | 10.11.2021
i e Tan | PELANRL 9.11.2021 10.11.2021
Elh ?Fatehgarh 18.11.2021 T
15, Eahib _ 10.11.2021 11.11.2021
16. | Moga e i 11.11.2021 12.11.2021
17. | Fazilka Auldages 11.11.2021 12.11.2021
18. | Ferozepur 8.11.2021 11.11.2021 12.11.2021
Previous DEP was submitted on
3.11.2021 which was  found
19, | Kapurthala | incomplete in the meeting on 12::;3;; and | 19 11,2021
10.11,2021 and again submitted on R
13.11.2021
Previous DEP was  submitted on
8.11.2021 which was found |
20. | SBS Nagar | Incomplete |n the meeting on ﬁi:ggﬂ and | 18.11.2021
12,11,2021 and again submitted on o
_l1s1.2021 .
Previous DEP was submitted on
8,11.2021 which was  found | 12.11.2021 and
21.| Hoshiarpur | 1 rplete and again submitted on | 17,11.2021 P L
e | 16.11,2021
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4.4  Uploading of District Environment Plans of 23 Districts of the State of Punjab

The Monitoring Committee vide its office letter No. CMC/2021/458 dated 18.11.2021
(Copy enclosed as per Annexure 8) has requested the Principal Secretary to
Government Punjab, Department of Scence, Technology and Environment that the
concerned officer of Department of Emvironment, Government of Punjab may be
directed to upload the finalized District Environment Plan of all the 23 districts on the
relevant web-site under intimation to the Monitoring Committea, The copy of said letter
has been addressed to the Additional Director, Department of Environment, Government
of Punjab with the request to upload the finalized District Environment Plan of all the 23
districts on the web-site immediately and intimation in this regard may be sent to CPCB.

4.5 Special observations of the Monitoring Committea

The Monitoring Committee has scrutinized/examined the District Environment Plan of all the
23 Districts in the presence of officers of Punjab Pollution Control Board, Department of
Environment, Govt, of Punjab, officers of Municipal Corporation/Councils and other District
Level Officers, the details of which have been mentioned in Table-2. In each meeting, the
District Level Officers were Informed that the District Environment Plan of a District is a
futuristic plan and all the activities/action points, gap in completion of the activities and
timelines w.r.t each action point may be mentioned correctly and it should be given in
writing to Punjab Pollution Control Board being nodal agency in the matter so that correct
and authenticated figure may come into the District Environment Plan.

However, while examining the various activities, it was observed that there was lot of
variation in the data mentioned in the District Envirenment Plan as compared to the data at
ground level. It is mentioned here that Additional Director, Directorate of Environment and
Climate Change vide letter no. DECC/2021/893 dated 24.11.2021 has informed to Central
Pollution Control Board that District Environment Plan of all the Districts of State of Punjab
have been uploaded on the website of Punjab Pollution Control Board and Directorate of
Environment. It has also been informed in the said letter that copy of final District
Environment Plans submitted to Hon'ble National Green Tribunal Monitoring Committee is
enclosed for information and further necessary action.

It is mentioned here that District Environment Plan for Ludhiana and Jalandhar were
selected as Model District Environment Plans for replication of the same for the other
Districts, therefore, the data mentioned in the District Environment Plans should be correct
and realistic as per the data available at ground level. Thus, the Monitoring Committes
sought @ report from the Chief Environmental Engineers, Punjab Pollution Control Board,
Ludhiana and Jalandhar w.r.t verification of the quantity of solid waste generated by
Municipal Corporation, Ludhiana and Jalandhar on the following points.

i. Total quantity of solid waste generated
iii. The guantity of solid waste reaching at solid waste dumping site
iii.  The quantity of dry and wet waste reaching at solid waste dumping site,
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5.

5.1

The information sent by Chief Environmental Engineer, Punjab Pollution Control
Board, Ludhiana vide his office letter no. 1540 dated 23.11.2021 indicate that
out of total 1100 TPD of solid waste generated by Municipal Corporation,
Ludhiana, 1034.6 TPD is reaching at solid waste processing plant and the said
plant is not in operation. Out of total 1034.6 TPD solid waste reaching at solid
waste dumping site, 1010.9 TPD is dry waste and 23.7 TPD is wet waste, which
was found incorrect data because out of total 1100 TPD of solid waste, there
may be about 550 TPD wet waste and 550 TPD dry waste.

Similar is the position w.r.t management of solid waste in Jalandhar area,
wherein, Chief Environmental Engineer, Punjab Pollution Control Board,
Jalandhar has reported vide his letter no. 1875 dated 24.11.2021 that out of
total 425 TPD solid waste generated by the Municipal Corporation, Jalandhar,
137 TPD dry waste and 137 wet waste is reaching to the solid waste dump site
and the remaining unsegregated quantity of solid waste is disposed of at the said
site. In the said report, it has also been mentioned that about 314 TPD solid
waste is reaching to solid waste dumping site.

Therefore, the Monitoring Committee decided to visit Ludhiana area to verify the
data as mentioned in the District Environment Plan by visiting the various sites
w.r.t management of solid waste and the report is submitted as under.

Visit to the solid waste disposal/management sites and other pollution control

systems in Ludhiana area by the Monitoring Committee on 25.11.2021,
The Monitoring Committes while scrutinizing / examining the District Environment Plan of
District Ludhiana observed that the data w.r.t some of the activities/ action points was
shown to be nonrealistic i.e segregation of solid waste at source was shown to 25.30%,
whereas, as per the Information available with the Monitoring Committee, there was
negligible source segregation and almast all the non segregated solid waste was reaching
to solid waste dumping site. The report of CEE, Punjab Pollution Control Board, Ludhiana
sent vide his letter no. 1540 dated 23.11.2021 authenticated the same while stating that
out of total 1100 TPD of solid wasta, 1035 TPD solid waste was reaching to solid waste
processing plant but the sald plant Installed by Municipal Corporation, Ludhiana is not In
operation, Therefore, the Monitoring Committee dedded to visit the solid waste
management sites and other pollution control mechanism adopted by the concerned
agencies in Ludhiana area on 25.11.2021. According, the Monitoring Committee along
with District Level Officers of District Ludhiana, the list of which Is annexed as per
Annexure-9, visited the following sites of Ludhiana area on 25.11.2021.
Material recovery facility set up at Sarbha Nagar, Ludhiana
The Monitoring Committee along with the officers of Municipal Corporation, Ludhiana and
other Departments visited the material recovery facility provided for storage of different
kind of dry waste at Sarbha Magar, Ludhiana on 25.11.2021. During the wisit, it was
observed that MCL has setup 03 compactors for compaction of dry and wet waste.
Besides, it has also constructed material recovery facility with six compartments for
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storage of segregated dry waste. The photographs showing the compactors and
compartments of material recovery facility are mentioned as per plates 1 to 4.

Plate-1: Photograph showing compartment | Plabe-2: Photograph showing
of material recovery facility containing very | compartment of material recovery facility
small guantity of dry waste. containing wvary small quantity of dry
waste,

Plate-3 Photograph showing compactor | Plate-4 Photograph showing compactor
setup for compaction of dry and wet waste. | setup for compaction of dry and wet
wasthea,

5.1.1 Observations

The Monitoring Committee observed that as per the District Environment Plant, It has
been mentioned that 11 MRFs have been constructed for storage of segregated dry
waste and there is proposal to construct 7 more MRFs, resulting in, there shall be 18
MRFs in the city. The estimate quantity of dry waste of Municipal Corporation, Ludhiana
is nearly 550 TPD and in each MRF, approximate quantity of dry waste may be 30 TPD,
whereas, the guantity of segregated dry waste lying stored at MRF was almost
negligible, which indicate that unsegregated solid waste is being sent directly to the
solid waste dumping site.

5.2 Waste Transfer Point (Secondary Point) for disposal of solid waste at Chattar
Singh Park, Near Bus Stand, Ludhiana.

The Monitoring Committee alongwith other officers visited the waste transfer point
(secondary point) for disposal of solid waste on 25.11.2021 and it was observed that lot of
unsegregated solid waste was found dumped under the bus stand fly over. There was
indiscriminate disposal of solid waste and it has become the source of nuisance in the
area, No boundary wall and green belt was found provided around the said secondary
peint and the same is located in the thickly populated area. It needs to be removal
immediately by the Municipal Corporation, Ludhiana.

The photographs showing the waste transfer point maintained at Chattar Singh Park are
mentioned as per plates 5 and 6.
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Plates 5 & 6: Photographs showing waste transfer point (secondary point) at
Chattar Singh Park

It is mentioned here that the Municipal Corporation, Ludhiana has not complied with the
recommendations made by the Monitoring Committee w.r.t management of solid waste
lying dumped at Chattar Singh Park, which have been made Iin compliance to order dated
8.9.2020 in OA no. 191 of 2020 in the matter of Gurinderpreet Singh & Ors Vs State of
Punjab & Ors. These recommendations are reproduced as under:

i. Compartmentalized portable municipal solid waste compactor for
temporary storage of wet waste, dry waste and domestic hazardous
waste may be set up at Bhai Chattar Singh Park within 3 months.

il. Municipal Corporation, Ludhiana shall increase the frequency of lifting
of solid waste twice in a day to remove the segregated solid waste
from the said location and the same may be transported to the solid
waste management site and hazardous waste management site.

ili. A boundary wall of suitable material with its one gate for entry & exist
of vehicles may be provided around the solid waste collection centre
within 01 month.

iv. A green belt of suitable width to attenuate obnoxious odour from the
site may be developed within 01 month.

These recommendations have been accepted by the Hon'ble Natlonal Green Tribunal
in its order dated 4.3.2021 and has directed the Municipal Corporation Ludhiana to
take steps in terms of the above recommendations.

In view of the above, the Monitoring Committee recommends that an
environment compensation amounting to Rs. 10 Lakh may be imposed on
the Municipal Corporation as a cost of damage caused to the environment
and the said amount may be deposited in the office of Punjab Pollution
Control Board within 15 days.

Besides, since the Municipal Corporation has failed to take any step to
construct boundary wall and green belt for the protection of environment
for enclosing the said secondary point, therefore, the said secondary point,
kept for disposal of solid waste, may be remove immediately.
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5.3 Waste Transfer Point (Secondary Point) for disposal of solid waste at Midha
Chowk, near Kechhar Market, Ludhiana.

The Monitoring Committee alongwith other officers visited the waste transfer point
{secondary point) for disposal of solid waste provided at Midha Chowk, near Kochhar
Market, Ludhiana on 25.11.2021 and it was observed that lot of unsegregated solid waste
was found dumped at the site, which is source of nuisance in the area. The site is located
In thickly populated area. No boundary wall / partition has been provided on front side
which gives unaesthetic view to the public. It needs to be removal immediately by
the Municipal Corporation, Ludhiana.

The photographs showing the waste transfer points maintained at Midha Chowlk, near

Plate 7 '&-ﬁ:_"ﬁi}_tngraphs showing the secondary point at Midha Chownlk,
Ludhiana

54 Garbage vulnerable point (GVP) removed and beautified at Kochhar Market
Chowk, Ludhiana,
The Monitoring Committee along with other officer visited the site at Kochhar Market
Chowk, Ludhiana, where, eadier, the public/nearby residents used to dispose of thelr
garbage at the site. But now, the said point has been removed and the same has
beautified by placing flower pots in an enclosed space. The Monitoring Committee
appreciated the efforts made by the Municipal Corporation, Ludhiana for
removing garbage vulnerable point from the said location and beautify the
same with flower pots.

The photographs showing the site beautified with flower pots after remaoving the GVP are
mentioned as per plates 9 and 10.

Plate 9 & 10: Photographs showing the rehabilitated site at Kochar Market Chownk
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5.6

Removal of waste transfer point (secondary point) earlier maintained by the
Municipal Corporation, Ludhiana for disposal of garbage of the nearby area of
Rishi Nagar, Ludhiana.

The Monitoring Committee visited the site where, eariler, the Municipal Corporation,
Ludhiana used to dispose of their garbage at the site located in Rishi Nagar area. It was
informed by the public that at this site, lot of solid waste was used to be disposed of and
it was known as waste transfer point I.e. secondary point. But, the said waste transfer
point has been removed by the Municipal Corporation, Ludhiana and now a park is being
developed at the sald location.

The photographs showing the location after the removal of waste transfer point and
leveling the land for the purpose of development of the park are mentioned as per plates
11 and 12.

“Plates 11 & 12: Photographs showing leveled site after removal of waste

transfer point at Rishi Nagar
Material recovery facility (MRF) set up at Rishi Nagar, Ludhiana
The material recovery facility provided at Rishi Nagar, Ludhiana was visited by the
Monitoring Committee and it was observed that & cabins / compartments of MRF for
storage of segregated dry waste of nearby area have been provided. However, very small
quantity of segregated dry waste was found stored in the different cabins of the MRF.
Besides, the Municipal Corporation, Ludhiana has setup 2 compactors each of capacity 11
m® for compaction of dry and wet waste.
The photographs showing the compactors and compartments of material recovery facility
gre mentioned as per plates 13 to 16.

Plate:13 Plate:14 ‘
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Plate:15 Plate:16

Plates 13 to 16: Photographs showing MRF with compartments and
compactors provided in Rishi Nagar area

5.7 Visit to Mfs Pawan Lakshmi Processor, 35-36 & 37-B, Textile Colony, Industrial

Area-A, Ludhiana.

Sant Balbir Singh Seechewal, Member of Monitoring Committee received, a public

complaint, telephonically stating that M/s Pawan Lakshmi Processor, 35-36 & 37-B, Textile

Colony, Industrial Area-A, Ludhiana is discharging untrested wastewater into sewerage

system and polluting the emvironment. Accordingly, the Monitoring Committee along with

officers of PPCB visited M/s Pawan Lakshmi Processor, 35-36 & 37-B, Textile Colony,

Industrial Area-A, Ludhiana on 25.11.2021 and made the following observations.

[} The main dyeing plant, installed for dyeing of acrylic yarn, was not in
operation and only washing section was in operation. The boiler and drying
section of the plant were in operation.

i} The effluent plant installed by the industry was not in operation. Its
condition indicate that it has never been operated and the untreated
wastewater is discharged into sewerage system. Moreover, the components
of ETP are not accessible from their top because the top of the components
of ETP were found touching to roof of the shed. Nobody can see the
functioning of the ETP. The photographs showing the components of the
ETP installed by the industry are displayed at plates 17 & 18.

Plate 17 & 18: Photographs showing the components of ETP

iii) The record w.r.t said industry maintained by the office of Punjab Pollution
Control Board has been perused and it indicates that the industry is a
regular violator and electric connection of the industry was firstly
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disconnected in the year 2015 due to bye passing of untreated effluent and
the analysis results of the effluent samples were not within the prescribed
norms. But, after closing the bye pass maintained by it its electric
connection was temporarily restored. However, again in the year 2017, its
electric connection was against disconnected due to reasons that it was
being operated on expired temporarily restored electric connection and
without the valid consent of the Board, but the same was again restored
temporarily for six months with valid consant under Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981. Now, as per the record, the industry is operating with temporarily
restored power connection, which is valid upto 07.04.2022 and the consents
under the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981. The bank guarantee
amounting to Rs. 1.0 lakh, submitted by it has been enchased and
Environmental Compensation amounting to Rs. 1.25 lakh has also been
realized by Punjab Pollution Control Board.

5.7.1 Recommendations of the Monitoring Committee.

The Chairman, PPCB shall issue directions under the provisions of Water Act,
1974 and Air Act, 1981 to the industry as under:

1. The industry may be issued closure order as per the provisions of section 33-A
of Water Act, 1974 for 03 months. During the said 03 months, the industry
shall conduct the following activities.

) The industry shall get assessment study of ETP w.r.t. its performance,
aeffectiveness and adequacy from a reputed organization like Thapar
University or ITI Ropar or Punjab University Chandigarh within 01 month,

i} The industry shall modify/upgrade its ETP, which may be easily accessible to
the visiting officer, within next 02 months.

i) The industry shall install high resolution night vision HD CCTV cameras in the
procaessing shed, main components of ETP, final disposal point of effluent and
feeding point of boiler furnace to ensure the use of authorized fuel in the
boiler furnace. These CCTV cameras may have their connectivity with PPCB's
SErver.

2. Punjab Pollution Control Board shall impose an environmental compensation
amounting to RS. 10 Lakh as a cost of damage caused to the environment by
not operating its ETP and discharging untreated wastewater into sewerage
system within 15 days.

5.8 STP of capacity 225 MLD under construction at Jamalpur

STP of capacity 48 MLD earller Instalied at Jamalpur has become defunct. Therefore,
Municipal Corporation, Ludhiana has started the construction of new 5TP of capadty 225
MLD at Jamalpur adjoining to the existing STP of capacity 48 MLD. The monitoering
committee has visited the STP of capacity 225 MLD, the construction status of which is
mantionad as under:-
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5.9

i. Out of total 12 SBER tanks, the construction of 6 SBR tanks has been
started and these are likely to be completed by 31.03.2022 as
informed by the officers of the Municipal Corporation, Ludhiana.

il. The chorine contact tanks are also under construction.

iil. The primary components like bar screen, grit chamber and other
components are also at initial stage of its construction.

iv. The monitoring committee was informed that owverall physical
progress w.r.t construction of various components of STP is 38.5 %
and it was claimed that STP of capacity 225 MLD shall be completed
by 31.03.2022.

The construction status of various components of STP has been shown in the
photographs as per plates 19 & 20.

Plates 19& 20: Photographs showing construction status of components of 225 MLD
STP at Jamalpur.

Solid waste management plant, village kakka, Tajpur Road, Ludhiana.

The Monitoring Committee was informed that the total quantity solid waste generated
by Municipal Corporation, Ludhiana is approximately 1100 TPD, which contains about
550 TPD as wet waste and 550 TPD as dry waste. As per the activities w.rt
management of wet and dry waste as mentioned in DEP, Ludhiana, due to termination
of contract with M/s A2Z Waste Management Company, solid waste management plant
is not in operation and Municipal Corporation, Ludhizna is planning to float a new tender
for collection and transportation and installation of bio-methanization plant and waste to
energy plant for management of wet and dry waste, respectively,

The record ascertained from Municipal Corporation, Ludhiana indicate that on
25.11.2021, 1064.28 MT was recelved at solid waste dumping site, out of which, 29.05
MT was wet waste and 1035.23 MT was dry waste, However, the monitoring committes
is of the view that the quantity of dry waste only mentioned as 1035.23 MT is absolutely
a wrong figure and actually it is a non-segregated waste, The photographs showing the
status of the unsegregated solid waste lying dumped at solid waste dumping site are
mentioned as per plates 21 & 22,
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Plate 21 & 22:Photographs showing the status of unsegregated solid waste
lying dumped at solid waste dumping site.

£.9.1 Observations and recommendations:
1. The members of the Monitoring Committee alongwith officers of the PPCB in the

presance of officers of Municipal Corporation, Ludhiana, when visited the solid waste
dumping site on 25.11.2021, observed that no segregated dry and wet waste was found
stored/dumped at solid waste dumping site. Though in small area, windrows were found
constructad but, the leachate was found stagnated in the channels of the windrows,
Also, fire was found caught at same places of solid waste dump site.

The above facts indicate that almost whole of unsegregated solld waste generated by
Municipal Corporation, Ludhiana Is disposed of at solid waste dumping site and hardly
there is about 5 % segregation of dry and wet waste and no efforts have been made to
construct compost pits at some locations for the management of the wet waste. Dry
waste may be segregated and stored at the material recovery fadilities. No serious
efforts have been made by the Municipal Corporation to manage solid waste and also no
efforts have been made to treat legacy waste lying dumped at legacy waste dump site.
Lot of leachate is stagnating in solid waste dumping site and causing damage to the

environment,

5.9.2 Recommendation of the Monitoring Committee

1. The Municipal Corporation, Ludhiana shall deposit environmental
compensation amounting Rs. 15 Lakh as cost of damage caused to the
environment in the office of Punjab Pollution Control Board within 15
days and the said amount may be utilized for rejuvenation of quality of
environment.

2. Municipal Corporation, Ludhiana shall take immediate steps to make
the existing solid waste processing plant in operation so that wet and
dry waste may be managed.

5.10 Modern Carcass utilization/processing plant, Nurpur Bet, Ludhiana and

unscientific carcasses disposal site at village Ladhowal, District Ludhiana

The Monltoring Committee during its visit to Ludhiana arez on 17.11.2020, it was
observed that since Hadda Rodi or animal carcass disposal system, which are in
operation within almost of all the Municipal Corporation/Municipal Council and in the
jurisdiction of the villages and these have become big source of cbnoxious odour and
nuisance in the area. 5 such Hadda Rodi were found in operation at Ladhowal, Ludhiana
and unscientific and crude system of deskinning and processing of body parts of the
animal are generating obnoxious edour, Therefore, after the intervention of the Hon'ble
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National Green Trbunal, Municipal Corporation, Ludhiana started satting up of the
modern carcass utilization plant and during the visit to the site on 27.11.2020 by the
Maonitoring Committee, it was observed that the modern carcass utilization plant of
capacity 150 animal/day was under construction and 43% construction work was
compéeted and assured to completed the rest of the work by 28.2.2021.

However, it has been informed to the Monitoring Committee during its visit to Ludhiana
area on 25.11,.2021 that the said modern carcass utilization plant is on trial run and has
not commissioned so far, whereas, the unscientific carcasses disposal site at village
Ladhowal with 5 Hadda Rodi are still in operation and have become big source of
obnoxious odour and nulsance In the area. The photographs taken by the Assistant
Environmental Engineer, Punjab Poliution Contrel Board, Ludhiana on 25.11.2021 of the
Hadda Rodifunscientific carcass disposal sites, which are in operation at village Ladhowal
are mentioned as under,
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Plate 23 & 24:Photographs showing the operation of Hadda Rodi/unscientific
carcass disposal sites at village Ladhowal, Ludhiana

It is submitted that in compliance to order dated 10.10.2019 in OA no. 465 of 2019 In
the matter of Kulwinder Singh Sandhu and Ors Vs Rammurtl & Ors, the Monitoring
Committee while submitting its report to the Hon'ble National Green Tribunal on
14.2.2020, had racommended that the directions may be issue o the Commissioner,
Municipal Corporation to complete and commission the modern and scientific carcass
disposal plant at Nurpur Bet, Ludhiana by 31.8.2020, failing which environmental
compensation amounting to Rs. 1 Lakh may be imposed upon the Municipal Corporation,
Ludhiana till the commissioning of the plant.

It is submitted that 15 months have been lapsed from 31.8.2020 and the
modern carcass plant has not been commissioned so far. Therefore, the
Monitoring Committee recommends that environmental compensation
amounting to Rs. 15 Lakh may be imposed on the Municipal Corporation,
Ludhiana and the said amount may be deposited to Punjab Pollution Control
Board and the same may be utilized for rejuvenation of quality of
environment.

The direction may also be issued to the Municipal Corporation, Ludhiana to
commission the modern carcass utilization plant immediately and stop the
operation of crude and unscientific carcass disposal plants operating at
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village Ladhowal, Ludhiana. Also, Punjab Pollution Control Board may be
issued directions to realize the environmental compensation imposed on the
Hadda Rodi operating at village Ladhowal, Ludhiana in compliance to order
dated 10.10.2019 in OA no. 465 of 2019 of the Hon'ble National Green
Tribunal.

6.0 Owverall Conclusions and recommendations

1.

2.

In compliance to order dated 5.7.2021 in OA No. 360 of 2018 in the matter of
Shree Math Sharma Vs Union of India & ors, the Monitoring Committee has
scrutinized /examined the District Environment Plans (DEPs) of all the 23
Districts of State of Punjab, which have been got modifiedf/amended from the
district level officers of various districts on the pattern of District Environment
Plan of District Ludhiana by holding regular meetings with officers of Punjab
Pollution Control Board, Department of Environment and other District Level
Officers of each district of the State of Punjab w.r.t finalization of DEP of each
District (Details mentioned in Table-2, page 11 of the report) and made certain
observations/given view points on the activities of DEP of each District to bring
similarity between them based on the templates for preparation of district
Environment Plans provided by CPCB and submitted its recommendations to the
Principal Secretary to Govt. of Punjab, Department of Science, Technology and
Environment, as under.

i) District Environment Plans of the Districts may be amended/modified in
view of the recommendations made by the Monitoring Committee w.r.t.
various activities/action points as mentioned in various meetings with the
officers of Punjab Pollution Control Board, Department of Environment and
other District Level Officers (Details of the meetings are mentioned in Table
2 above).

ii) As per the directions of the Hon'ble National Green Tribunal in para No. 11
of order dated 5.7.2021, it has been directed to ensure the completion of
District Environment Plans of all the Districts in light of the orders of the
Hon'ble Tribunal dated 26.9.2019. 19.3.2020 and 29.1.2021 and
observations in order dated 5.7.2021 and upload the same on respective
websites positively by 31.10.2021.

Therefore, amended/ modified District Environment Plans of various
districts of the State of Punjab may be uploaded on the relevant website
immediately under intimation to the Monitoring Committee.

The Additional Director, Directorate of Environment and Climate Change,
Department of Science, Technology and Environment, Chandigarh vide letter
no, DECC/2021 /8932 dated 24.11.2021 (copy enclosed as per Annexure-10) has
informed to CPCB that the District Environment Plans of all the districts of
State of Punjab have been uploaded on the website of Punjab Pollution Control
Board and Directorate of Environment and copy of these finalized DEPs have
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been sent to the Monitoring Committee. The Monitoring Committee reiterates
that there is no nead to re-axamine the
DEPs of various Districts as the Monitoring Committee has already examined all
these DEPs w.r.t various activities/action points and the
observations/recommendations w.r.t each District Environment Plan have been
conveyed to the concermed District Level Officers and department of
Environment, Govt. of Punjab with the direction to incorporate the
observations/recommendations in DEPs and the same may be uploaded on the
relevant website,

The Monitoring Committee vide its letter no. CMC/2021/42 dated 16.6.2021
requested the Principal Secretary, Govt. of Punjab, Department of Science,
Technology & Environment to issue necessary instructions to the Department
for constitution of District Committee in each District of the State in view order
dated 15.7.2019 in OA no. 710 of 2017 within 06 weeks and report may be
submitted to the Monitoring Committee. The Department of Science,
Technology & Environment, Directorate of Environment and Climate Change
has informed vide its letter no. DECC/2021/323 dated 28.6.2021, wherein, it
was informed that the Department of Science, Technology & Environment has
constituted District Environment Committee under the Chairmanship of Deputy
Commissioner vide notification dated 31.10.2019 (copy enclosed as per

Annexure- 11).

Further, in every meeting of the Monitoring Committee held with the District
level officers, officers of Punjab Pollution Control Board and Department of
Environment, Govt. of Punjab, it was informed that District Committee for each
District has been constituted, whereas, the Monitoring Committee apprised the
officers that the constitution of such Committees may be as per the directions
of the Hon'ble National Green Tribunal in its order dated 15.7.2019 in OA No.
710 of 2017 in the matter of Shailesh Singh v/s Sheela Hospital & Trauma
Centre, Shahjahanpur & Ors, wherein, it has been directed in Para No. B, the
part of which is reproduced as under:
"We find it necessary to add that in view of Constitutional provisions
under Articles 243 G, 243 W, 243 ZD read with Schedules 11 and 12
and Rule 15 of the Solid Waste Management Rules, 2016, it is
necessary to have a District Environment Plan to be operated by a
District Committee (as a part of District Planning Committee under
Article 243 ZD) with representatives from Panchayats, Local Bodies,
Regional Officers, State PCE and a suitable officer representing the
administration, which may in turn be chaired and monitored by the
District Magistrate. Such District Environment Plans and Constitution
of District Committee may be placed on the website of Districts
concerned
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It is mentioned here that the Department of Science, Technology &
Environment, Directorate of Environment and Climate Change has informed
vide his letter no. DECC/2021/323 dated 28.6.2021 that District Environment
Committee under the Chairmanship of Deputy Commissioner of the Districts
has constituted vide notification no. 10/352/2018-STE(5)/1605949/1 dated
31.10.2019 (copy already enclosed as per Annexure-11) which is not as per
the order dated 15.7.2019 in OA no. 710 of 2017 in the matter of Shailesh
Singh Vs Sheela Hospital and trauma centre, Shahjahanpur and Ors of the
Hon'ble National Green Tribunal.

The Hon'ble National Green Tribunal may issue necessary directions in the
matter.

. It is submitted that at the time of visit to Ludhiana area by the Monitoring

Committee on 25.11.2021, it was not possible for the committee to visit all
the activities to verify all the facts mentioned in District Environment Plan. As
such, the Monitoring Committee decided to verify the activities like source
segregation of solid waste, operational status of Material Recovery Facilities
and position of the solid waste dump site at Ludhiana. In the District
Environment Plan, it has claimed that source segregation has been achieved
to 50% through informal sector, whereas, as per the facts mentioned in the
earlier part of the report, source segregation appears to be achieved to about
5% and entire unsegregated solid waste amounting to about 1100 TPD is
reaching to solid waste dump yard and the same is stored in an unscientific
manner, The above view was also strengthened, when the Monitoring
Committee visited the 02 Material Recovery Facilities (MRFs) which were
stated to be in working condition. Virtually, there was no segregation of dry
waste at these MRFs. The record/register maintained at solid waste dump
site, Ludhiana shows negligible quantity of wet waste was found reaching at
the site.

Similar is the position w.r.t management of solid waste in Jalandhar area,
wherein, Chief Environmental Engineer, Punjab Pollution Control Board,
Jalandhar has reported vide his letter no. 1875 dated 24.11.2021 that out of
total 425 TPD solid waste generated by the Municipal Corporation, Jalandhar,
137 TPD dry waste and 137 wet waste is reaching to the solid waste dump
site and the remaining unsegregated quantity of solid waste is disposed of at
solid waste dump site. In the said report, it has also beean mentioned that
about 314 TPD solid waste is reaching to solid waste dumping site.

The information is also available with the Monitoring Committee that many
gaps are there w.r.t other activities which do exist at site but not mentioned
in the District Environment Plan. So far as other Municipal Councils are
concerned, it appears that incorrect data might have been mentioned in
District Environment Plans.
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The above facts indicate that there is lot of variation in the data mentioned in
DEPs of various Districts as compared to the actual infrastructure at ground
level. Therefore, for effective monitoring and implementation of various
activities as mentioned in DEPs of various districts for the protection of
environment in a time bound manner, the task may be assigned to a third-
party or the present Monitoring Committee, constituted by Hon'ble National
Green Tribunal. The Monitoring agency may have the following
responsibilities.
i) The Committee shall hold monthly meeting with District Level
Officers of each District and review the status of implementation of
DEPs
i) The Committee shall submit its recommendations to the Principal
Secretary to Govt. of Punjab, Department of Science, Technology &
Environment and Chief Secretary, Punjab for compliance of
recommendations of the Monitoring Committee by the wvarious
departments.
iii) The Committee shall also visit the sites atleast once in threa months
to check the implementation of DEPs on ground.
iv] There shall be active participation of each department and inter-
departmental coordination for implementation of DEPs.
v] The Committee shall take measures for effective enforcement of
prohibited activities under DEPs

5 The recommendations made by the Monitoring Committee in para no. 5.0
w.r.t each activities as made on 25.11.2021 during its visit to Ludhiana area
may be implemented by the Concerned Departments in a time bound manner.

=l
Dr, Babu th;?'“'”"' sant Balbir Singh Seechewal subodh Agrawal Justice

/ Former ]

Punjab & Haryana High Court

and now as Chairman of the
Monitoring Committes,
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Annexuse -4

Itern No. 02 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing]

Original Application No, 360/2018
{arising from SLP (Civil) No. 2959 /2014)

(With report dated 02.07.2021)

Shree Math Sharma Applicant(s)
Versus

Union of India & Ors. Respondentis)

Date of hearing: 05.07.2021

CORAM: HON'ELE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRFPERSON
HON’ELE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMEBER
HON'BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER
HON'BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON'BELE DR. NAGIN NANDA, EXPERT MEMEER

Respondent: Mr. Mukesh Kumar, Advocate with Ms. Youthika Puri, Scientist-D
for CPCB
Mr. Pradesp Mizra, Advocate and Mr. Dalesp Dhyani, Advocate for
UFPCE

ORDER

The Background and the Issue

1.  This matter was originally filed before the Rajasthan High Court for
direction to check pollution of Sujanganga River at Bharatpur. The High
Court directed taking of remedial measures - removing encroachment,
preventing dumping of waste and fixing accountability of the concerned
officers for failing to protect the environment. On 26.09.2013, the High
Court directed that the matter be transferred to this Tribunal which order

was affirmed by the Hon'ble Suprems Court on 19.03.2018.

2. The Tribunal directed taking of remedial measures vide order dated

31.07.2018 and on such measures having been taken, the issue initially




raised closed vide order dated 26.09,2019. However, it was observed that
one time action to remedy pollution was not enough. There was need for
an effective and functional mechanism for continuous planning and
monitoring in terms of mandate of the Constitution inter alia under
Articles 243 G, 243 W, 243 ZD, read with 11™ and 12% Schedules. The
Constitution envisages plans for environment conservation and protection
at the level of Panchayats and other local bodies, which are to be
consolidated in the form of a District Plan. Accordingly, following an earlier
order dated 15.7.2019 in OA 710/2017, direction for preparation of
District Environment Plans for all Districts on which basis State and
National Environmental Plans could be prepared and executed was
reiterated. The Tribunal made a particular mention of certain specific
thematic areas, required to be covered in such plans. It was further
mentioned that the plans must contain current status on these issues,
desirable level of compliance to be achieved, identified gaps in current
status and desired levels, methodology ar.l.d means to address such gaps
and persons responsible for compliance. It will be appropriate to
reproduce relevant part of the said order which is as follows:

“ 6. This Tribunal in O.A. No. 606/2018, while dealing with the
complinnce of Municipal Solid Waste Management Rules, 2016
also flagged other issues ond required monitoring at the level of
the Chief Secretaries and the District Magistrates. The Chief
Secretaries of all the States/UTs have appeared before this
Tribunal, ineluding the Chief Secretary of State of
Rajasthan and directions have been issued for continuous
monitoring and filing of further reports.

7. Vide order dated 12,09 2019, while fixing a schedule for further
appeararice of the Chief Secretaries of all the States/UTs,
direction has been issued to compile information with reference
to the following specific thematic areas viz.:

« Complianee to Sotid Waste Rules including Legacy
Waste. 3
+ Compliance to Bio-medical Waste Rules.

» Compliance fo Construction & Demolition Waste.
Compliance to Hozardous Waste Rules.
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Compliance fo E-waste Rules.
351 Polluter Strelches in the country,
122 Non-atftainment cifies,
100 industrial clusters.
Status of STPs and re-use of treated water.
Status of CETPs/ ETPs including performance.
Ground water extraction/contamination and
MBIl (v A AT SR LA
»  Air pollution including noise pollution,
« [llegal sand mining.
»  Rejurenation of water bodies.

-

Such information is to be furnished to the CPCB by the Chief

Secretaries of all the States/ UTs indicating:

Current stalus

Desirable level of compliance in terms of statutes.
Gap betiween current status and desired levels.
Proposal of attending the gap with time lines.

ensuring Compliance o provisions under stafute,

Name and designation of designated officer for

Since CPCE is to file updated report by 15.11.2019, the Chief
Secretaries of all the States/UTs may furnish such information

by 31.10.2010,

We may also refer to order dated 15.07.2019 in O.A No.
710/2017, Shailesh Singh vs. Sheela Hospital & Trauma Centre,

Shakjahanpur & Ors. directing as follows:

"We find it necessary to add that in view of Constitutional
provisions under Articles 243 G, 243 W, 243 ZD read with
Schedules 11 and 12 and Rule 15 of the Solid Waste
Management Rules, 2016, it is necessary to have a District
Environment FPlan to be operated by a District Committee (as
a part of District Planning Committee under Article 243 ZDj
with representatives from Panchayats, Loca! Bodies,
Regional Officers, State PCB and a suitable officer
representing the administration, which may in tum be
chaired and monitored by the District Magistrate. Such
District Environment. Flans..and Constitufion of District
Committee may be placed on the website of Districts
concerned. The monthly report of monitoring by the District
Magistrate may be furnished to the Chief Secretary and may
be placed on the website of the District and kept on such
websites for a period of one year. This may be made
aperative from 1.08 2019, Compliance of this direction may
algo be seen by the Chief Secretaries of the States/ UTs, This
may not only comply with mandate of law but provide an
institutional mechanism  for effective monitoring of
environment norms."”

To facilitate preparation of such District Enviroriment Plan, 1€ will
be appropriate that CFCE prepares a Model/Models and
places the same on its website which may be adopted with
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suitable changes as per local requirements for all Districts
in the country and monitored by the Chief Secretaries with
reports to the Tribunal in 0.A. No. 606/2018.

12, The Department of Environment of all States and Union
Territories may collect such District Environment Plans af
their respective States and finalize the ‘State Environment
Plan’ covering the specific thematic areas referred in Para-
7 including information as contained in Para-8 and
template of Model/Models District Environment Plan
provided by the CPCB. The action for preparation of
State’s Environment Plan shall be monitored by the
respective Chief Secretaries of States and Administration
of UTs, Let this action be completed by 15.12.2019 and
compliance be reported to the Tribunal by 31.12.20185.

13. Based on States and UTs Environment Plans, MoEF&CC
and CPCB shall prepare country's Environment Plan
accordingly. Let the Secretary, MoEF&CC and Chairman,
CPCE steer the preparation of country’s Environment Flan.
Let their action be completed by 31.01.2020 and
compliance be reported to the Tribunal by 15.02.2020."

1* Review of Compliance

3. The matter was thereafter considered on 19.03.2020 in the light of
report of the CPCB dated 14.02.2020 mentioning the steps taken and
giving information in a tabular form about the status of such plans. After
noting the said information, the Tribunal gave further directions and

sought a further report. The relevant part of the order is reproduced below:

“5  While we note the steps taken, completion of environmental
plans in terms of order of this Tribunal cannot be unduly
delayed having regard to implications of such steps for
protection of environment and public health. Some of the
handicaps pointed out can be overcome by pro-active role of
CPCE in ensuring preparation of at leasi one model District
Environment Plan in every State in the first instance which
can thereafter be replicated for all the Districts in the
States/UTs and so on. For this purpose, State PCB and
concerned District Magistrate may assist the CPCB. This step
may be completed by simultaneous initiative in all the States
within three months. In the last nine months, some work may
have already been done in the States/UTs. Thus, it should be
possible to finalize a model action plan at least for one District
each in all States/UTs in the next three months. Thereafter,
the exercise may be replicated with regard to all the Districts
followed by State Environmentnl Plan and then a National
Environmental Plan in further three months. CPCB is at liberty




to utilize compensation funds and invelve any
individualsforganizations in the process. This exercise will be
without prejudice to monitoring mechanism in terms of earlier
directions. Wherever exercise has been completed and found to be
satisfactory, further steps for execution may be taken accordingly.
Status report of progress in this regard may be furnished before the
next date by email at judictal-ngtiagov.in.”

2nd Review of Compliance
4. The matter was thereafter reviewed on 29.01.2021 in the light of
further report filed by the CPCB dated 28.01.2021 which also gave

updated status of compliance. Having regard to significance of the issue
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and inadequacy in compliance, the Tribunal issued directions and sought
a further report in the matter. The operative part of the order is reproduced

below:

(ii.) As per the assessment made by CPCB, it is observed
that District / UT Environment Plan prepared by
Chandigarh, UT Environment Department is
satisfactory, as it covers all thematic areas including
action plan along with timelines for respective
implementing agencies. Further, the State
Environmental Plan (SEP) prepared by West Bengal
State is also satisfactory, wherein the district level
plans and action points are comprehensively
addressed.

5. Proposed Follow-up Action

(il Since State have already prepared 220
DEPs, it is submitted that, these plans may
be implemented by respective States after
verification to ensure all the thematic points
are adequately covered as per data
templates and time-bound action plans are
identified with respective agencies at
District and State level. These Plans also
need to be iIntegrated with State
Environment Plans. State may also take
help of any expert agency or institution to
streamline all DEPs. Adequate budgetary
provision may be made by States for
preparation of DEPs and SEPs.

(il & selected DEPs for 5 Districts namely
Baharaich, UP; Bokaro, Jharkhand; Pune,
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Maharashtra; Chamrajnagar, Karnataka;
and Panchkula, Haryana to be verified and
improved by CPCB in 03 months and the
same may be shared with every State and
UT as model DEPs for information and
reference of other Districts.

(i) States namely Andaman and Nicobar
Isiands, Telangana, Uttarakhand,
Arunachal, Mizoram  and Sikkim,
including the other States who have not

~yet completed DEPs all Districts may
complete the same in time bound manner.”

f. We have perused the report filed by the Oversight Committee
for the State of UP, giving the compliance status in UF, which is on
same lines as the report of the CPCE,

7. From the above, it is seen that out of 739 Districts, DEFs have
been prepared in 220 Districts, out of which CPCE has data for 115
Districts. CPCB has selected five representative models having regard
to social and geographical considerations.

. In view of above, having regard to the significance of the issue
and inadeguate progress, we direct the Chief Secretaries of all
the States/UTs to oversee and monitor compliance by the
concerned District Magistrates for preparing the requisite
plans and execute the plans already prepared. Further steps
for preparation and execution of State and National plans may
also be taken in the interest of scientific and effective
protection of environment and public health.

g, Vide orders dated 22.01.2021 in OA 916/2018, Sobha Singh &
Ors. vs. State of Punjab & Ors. and OA 496/2016, Tribunal on its own
motion vs. Gouvt. of NCT of Delhi & Ors, we have requested the
Monitoring Committees, constituted by this Tribunal for certain
environmental issues in Punjab and Delhi, to oversee compliance of
preparation and execution of DEPs in Punjab and Delhi and furnish
compliance status as on 31.3.2021.

10. We make similar request to the Monitoring Committee in UF,
headed by Justice SVS Rathore, a former Judge of Allahabad High
Court, the Ouversight Committee for compliance of directions of this
Tribunal for rejuvenation of river Ghaggar, headed by Justice Pritamn
Pal, former Judge of the Punjab and Haryana High Court to oversee
compliance on this aspect for Haryana, the Committee headed by
Justice Prakash Tatia, former Chief Justice of Jharkhand High Court,
for compliance in Rajasthan, Justice B.C. Patel, former Chief Justice,
Delhi High Court for compliance in Gujarat, Justice V.M. Kanade,
former Judge, Bombay High Court, who has earlier monitored
compliance of certain directions of this Tribunal relating to
environmental issues, for compliance in Maharashtra. They may send
status report as on 31,3.2021 by 15.4.2021. For all other States/UTs,
the Chief Secretaries concerned may conduct such oversight and
furnish the status of compliance as on 31.03.2021 to CPCE. CPCB
may file a consolidated report before this Tribunal on or before
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30.04.2021 by e-mail at judicial-ngtiimgov. in preferably in the form of

searchable PDF/ OCR Support PDF fand not in the form of Image PDF),

State PCBs may alse provide necessary assistance in eoordination. ™
3 review of Compliance - today’s hearing
5. In pursuance of above, CPCB has filed a further status report on
02.07.2021. Also, Monitoring Committees constituted by this Tribunal for
Uttar Pradesh, Punjab and Haryana and some District Magistrates have
also filed their reports. There are also reports from Hon'ble former judges
assigned this work in Gujrat, Maharashtra and Rajasthan to which

reference will be made in later part of this order. We may briefly refer to

the said reports.

CPCBE report of compliance status
6. The CPCB in its report has. mentioned the steps taken by it -
preparation of data-template for model plan, indicative template for plan,
shortlisting of one district in every States/UTs, meetings with the
concerned officers and directions for implementation. CPCE further
mentions the need for critical gap analysis and action plan with timelines
and financial aspects for addressing such gaps. Status of compliance as

given in the report is that out of 738 District, plans have been prepared

for 471 districts. The status of compliance in a tabular form is as follows:

No. of No. - -af | No. of
8. | Name of | pistri | DEPS Name of District for which | Monitoring
No | State i prepare DEP is prepared Committees
d constituted
Andaman & Information
L | Nicobar 2 : SeuiATideman il g
2. | Assam 34 2 Dhemaji, Dhubri 1
Anantapur, Chittoor, East
Godavari, Guntur, Krishna,
Kurrnool, Prakasam,
Srikakulam, Sri Potd
g |eER 13 13 Sriramulu, Vellore, 13
Vizakhapatnam,
Vizianagaram, West
Godavart, YSR District,
Kadapa (Cuddapah)
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Arunachal
Pradesh

23

Information
not available

Bihar

L
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Sheikhpura

Information
not auaiicble

Chandigarh

Chandigarh

Information
not available

Chhattisgarh

28

2L

Balod, Baloda Bazar,
Balrampur, Bastar,
Bemetara, Bijapur, Bilaspur,
Dantewada (South Bastar),
Dhamtari, Durg,
Cariyaband, Janfgir-
Champa, Jashpur,
Kabirdham, Kanker {North
Bastar), Kondagaon, Korba
Korea (Koriya),
Mahasamund, Mungeli,
Narayanpur, Raigarh,
Raipur, Rajnandgaon,
Sukma, Surajpur, Sungljo

Information
not available

DD & DNH

Daman |

Information
nal auaiiable

Delhi

1l

Central Delhi, East Delhi,
New Delhi, North Delhi,
Shahdara, South Delhi,
South East Delhi, South

West Delhi, West Delhi

I

South Goa

11

33

33

Ahmedabad, Amreli, Anand,
Aravalli, Banaskantha
{Palanpur), Bharuch,
Bhavnagar, Botad, Chhota
Udepur, Dahod, Dangs
fAhura), Devbhoomi Dwarkea,
Gandhinagar, Gir Somnath,
Jamnagar, Junagadh,
Kachchh, Kheda (Nadiad),
Mahisagar, Mehsana, Morb,
Narmadao [Rajpipla), Navsar

.. Panchmahal (Godhra),
Patarn, Porbandar, Rajkot,
Sabarkantha
(Himmatnagar), Surat,
Surendranagar, Tapi
(Vigara), Vadodara, Valsad

L

Haryana

22

22

_Palwal, Panchkula, Panipat,

Ambala, Bhuvani, Charkhi

Dadri, Faridabad,
Fatehabad, Gurugram,
Hisar, Jhajjar, Jind, Kaithal,
Karnal, Kurukshetra,
Mahendragarh, Nuh,

Fewari, Rohtak, Sirsa,
Sonipat, Yamunanagar

13.

Himachal
Pradesh

12

12

Bilaspur, Chamba,
Hamirour, Kangra, Kinnaur,
Kully, Lahaul & Spiti,
Morieli, Shimla,, Sirmaur
[Sirmour), Solan, Una

12

34-
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i,

Jammau
Kashmir

&%

Jammu, Bandipore, Doda,
Ganderbal, Srinagar,
Udhampur

15,

Jharkhand

24

Bokaro, Godda, East
Singhbhum Houever, Only
Bokaro DEP received by
CPCE

16

Karnataka

3l

Aol

Bagalkot, Ballart {Bellary),
Belagavi (Belgaum),
Bengaluru {Bangalore),
Eural Bengaluru
(Bangalore), Urban Bidar,
Bijapur, Chamargjanagar,
Chikballapur,
Chikkamagalir
{Chikmagalur), Chitradurga,
Dakshina Kannada, |

‘Dabangere, Dhartwad,
Gadag, Hassan, Haver,
Kaolaburagt (Gulbargal,
Kodagu, Kolar, Koppal,

Mandya, Mysury (Mysore),
Raichur, Ramanagara,
Shivamogga (Shimoga),

Tumeakiru (Tumbr), Udwpi,
Uttara Kannada (Karwar),

Vijayapura (Bijapur), Yadgir

17.

Kerala

14

31

Wayanad

Information
nof guailable

I8

Ladakh

Not
prepare

Not prepared

Information
not available

19.

Lakshadweep

Lakshadweep

1

20.

Madhya
Pradesh

52

52

oo [

Agar Malwa, Alirajpur,
Anuppur, Ashoknagar,

** Balaghat, Banwani, Betul,

Bhind, Bhopal, Burhanpur,
Chhatarpitr, Chhindwara,
Damoh, Datia, Dewas, Dhar,
Dindori, Guna, Gualior,
Harda, Hoshangabad,
Indore, Jabalpur, Jhabua,
Katni, Khandwa, Khargone,
Mandla, Mandsaur, Morena,
Narsinghpur, Neemuch,
Niwari, Panna, 36Raisen,
Rajgarh, Raltam, Rewa,
Sagar, Satna, Sehore, Seont,
Shahdel, Shajapur,
Sheopur, Shivpuri, Sidhi,
Stngrauli, Tikamgarh, Lfjain,
Umaria, Vidisha

21

Maharashtra

36

36

Ahmednagar, Akala,
Amravati, Aurangabad,
Beed, Bhandara, Buldhana,
Chandrapur, Dhule,
Gadchiroli, Gondin, Hingoli,
Jalgaon, Jalna, Kolhapur,
Latur, Mumbar City,
Mumbai, Suburban, Nogpur,

Ji&
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Nanded, Nandurbar,
Nashik, Osmanabad,
Palghar, Parbhani, Pune,
Raigad, Ratnagiri, Sangli,
Satara, Sindhudurg,
Solapur, Thane, Wardha,
Washim, Yavatmal

22.

Manipur

16

Bishnupur, Chandel,
Churachandpur, Imphal
East, Imphal West, Jiribbam,

Kakching, Kamjong,

. Kangpokpi, Norey,
Pherzawl, Senapati,
Tamenglong, Tengnowpal,

Thoubal, Ukhrul

23.

Meghalaya

11 g

East Garo Hills, East Jaintia
Hills, East Khasi Hills, Ri
Bhoi, South Garo Hiils,
South West Khasi Hills,
West Garo Hills, West
Jainta Hills, West Khasi
Hills

Information

24,

Mizoram

Az

rot crecilcable

25,

Nagaland

12 i

Eohima
However, DEP not received
by CPCE

25.

30

30

Angul, Balangir, Bulasore,

Bargarh, Bhadrak, Boudh,

____ Cuttack, Deogarh,
Dhenkanal, Gajapati,

Ganjam, Jagatsinghapur,
Jajpur, Jharsuguda,
Kalahandi, Kandharmal,
Kendrapara, Kendujhar
{Keonjhar), Khordha,
Koraput, Malkangiri,
Mayurbhanj, Nabarangpur,

Nayagarh, Nuapada, Pur,
Rayagada, Sambalpur,
Sonepur, Sundargarh

30

27,

Puducherry

Yanam

Karaikal, Mahe, Puducherry,

28.

Punjab

22

22

Amritser, Barnala,
Bathinda, Faridkot,
Fatehgarh Sahib, Fazilka,
Ferozepur, Gurdaspur,
Hoshiarpur, Jalandhar,
Kapurthala, Ludhiana,
Mansa, Moga, Mukisar,
Neawanshahr [Shahid
Bhagat Singh Nagar),
Pathankot, Patiala,

Singh Nagar (Mohalt),
Sangrur, Tarn Taran

Rupnagar, Sahibzada Afit

a2

Rajasthan

23

22

Barmer, Bhoratpur,
Bhilurara, Bundi,

Ajmer, Banswara, Bararn,

22

Chhitorgarh, Dausd,

10




Pungarpur, Jaisalmer,
Jalore, Jhalawar,
Jhunhunu, Jodhpur, Hota,
Pali, Pratapgarh, Sowai
Madhopur, Sirohi, Tonk,

Udaipur

J0.

" East Sikkim

Information
nol available

a1,

Tamil Neadu

38

38

Ariyalur, Chengalpatiu,
Chennai, Coimbatore,
Cuddalore, Dharmapuri,
Dindigul, Erode,
Kallakurichi, Kanchipuram,
Kanyakumari, Karner,
Krishnagiri, Madurai,
Nogapattinam, Namakkal,
Nilgiris, Perambalur,
Pudukkottat,
Ramanathapuram, Ranipet,
Salem, Sivaganga, Tenkasi,
Thanjavur, Theni,
Thoothukudi (Tuticonn),
Tiruchirappalll, Tirunelvell,
Tirupathur, Tireppur,

« Tiruvallur, Tiruvannamalar,

Tiruvarur, Vellore,
L-‘imppmum:_ﬁ}ﬁhwmggr

not available

3.

Telangana

33

27

Adilabad, Bhadradr
Kothagudem, Jagtail,
Jangaor, Kamareddy,
Jayashankar Bhoopalpally,
Jogulamba Gadial,
Karimnagar, Khammart,
Komaram Bheem Asifabad,
Mahabubabad,
Mahabubnagar, Manchernal,
Medak, Medchal, Mulugu
Nagarkurrool, Narayanapet,
Nirmal, Nizamabad,
Peddapaili Rajanna Sircilla,
Rangareddy, Sangareddy,
Siddipet, Warangal (Rural),
Warangal (Urbar)

a7

33

Tripura

Indiviuval DEP prepared for
West Tripura, However, SEF
is prepared

4.

Uttarakhand

13

Not prepared

Information
not auallable

35.

Littar Pradesh

7

49

Agra, Aligarh, Allahabad,
Ambedkar Nagar, Amethi
(Chatrapati Sahuji Mahraj
Nagar), Amroha (J.P. Nagar),
Auraiya, Azamgarh,
Baghpat, Bahraich,
Barabanki, Bareilly. Binor,
Budaun, Bulandshahr,
Deoria, Etah, Efawak,
Faizabad, Fatehpur,
Gautam Buddha Nagar,
Ghaziabad, Gonda,

79

27

11




Gorakhpur, Hathras,
“Jaldin, Jhansi, Kanpur
Dehat, Kanpur Nagar,
Kanshiram Nagar (Rasganj],
Kushinagar (Padraunal,
Lakhimpur — Kheri,
Lucknow, Malnpurt,
Mathura, Mauw, Meerut,
Muzaffarnagar, Pilibhit,
FPratapgarh, Saharanpur,
Shahfanahnpur, Siddharth
Nagar, Sitapur, Sonbhadra,
Sultanpur, Unnao, Voranasi

Separale
DEPs not | Individual DEP iz not
36. | West Bengal | 23 yet prepared. However, SEP is| 23
ﬂrepa.re prepared
Total 738 471 420
Monitoring Committee reports on compliance status:
Uttar Pradesh
i We may now refer to the reports of three Monitoring Committees

referred to earller. The report of the Monitoring Committee for Uttar

Pradesh is dated 21.01.2021, The report shows that on most points the

State authorities are non compliant. Progress ie slow and unsatisfactory

in qualitative terms. The status of compliance is mentioned as follows:

Distrnict

in the Stete.

prepergtion  of

Environment Flan

S, No. Diirections by Concerned Compliance status
Hon’ble Tribunal | Department
Stafus of | UPPCB Non-compliant

On 31.01.2020, UPPCE had directed
all Duisional Forest Officers (o
prepare and submit the District
Environment Management Plan of
their respective Districts immediately
tan UPPCB. Letter was sent o
Principal Secretary, Depariment of
Environment, Forest and Climate
Change, P dated 16092020
mentioning that all District Forest
Officers are directed to prepare and
submit District Environment
Management Plan of their respective
Districts as per the model template.
Till date only Bahraich, Varanasi,
Ghaziabad and Siddharth Nagar
Districts have prepared and sent the
District Environment Management
Plan to UPPCE.

i
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Status of | UPPCE Non-compliant
finalization af On 31,01.2020, UPPCB had directed
State Enuvironment all Divisional Forest Officers fto
Plan covering the prepare and submit the District
specific  thematic Environment Management Plan of
areas referred in their respective Districts immedictely
Parg-7 including to IPPCBE. UPPCE has sent letters fo
information as Principal Secretary, Department of
contained in Para- Environment, Forest and Climate
8. Change, UFP. dated 16092020
menfioning that all District Forest
Oifficers are directed to prepare and
sukbmil Diztrict Environment
Management Pian of their respective
_Districts as per the model templale.
2, Status of | CPCB =" | Non-compliant
preparation af On 05082020, CPCE has sent
ternplate af Model letter to  Principal  Secretary,
District Environment and Forest Department
Eruironment Plan and Member Secretary of State
by CPCB. Pollution Control Board regarding the
preparation gf Distriet Environment
Plan by all States. CPCE has also
enclosed a template for preparalion
of District Environment Plan [DEF) by
all the States.
4. Statuis of | UPPCB Non-compliant
finalization of Till date UPPCE has received District
model action plan Ervironment Flan from Bohraich, |
at least for one Varanasi, Ghaziabad and Siddharth
District @ the Nagar Districts anly.
Shabe. |

8. The Committee has made the following recommendations by way of

remedial steps to be taken:

«7 RECOMMENDATIONS BY OVERSIGHT COMMITTEE

In
L

it

view of the above, we recommend as follows:

The progress of preparation of District Environment
Plans is very slow. After more than 6 months of close follow
up; out-of 75 Districts in the State only Bahraich, Ghaziabad,
Varanasi and Siddharth Nagar Districts have prepared the
District Environment Management Plan. UPPCB has not
taken any actions against the Districts who have not
submitted District Environment Management Plan yet. The
Secretary, UPPCB may be directed to take stringent
measures and direct all the Districts to prepare the District
Environment Management Plan within @ month and also fi
the responsibility of inactiorn.

The action plans submitted by four Districts represent
blank templates without any monitorable targets.
Monitoring would mean breaking the goals into specific
achvities, setting quantified targels, posting monthly
progress against those targets, identifiying problem areas




i,

i

1t

wiie.

xit.

and action taken report against each. The plans submitted
just show broad activities rather than specifics. The
Secretary, UPPCE may be directed to direct the concerned
District authorities to prepare and submit the action plans
with current details and proper monitorable targets.
Moreover, instead of each District having its own template,
UPPCE should standardize a model template to be followed
in all Districts. This will ensure uniformity and resuit in ease
of monitoring. UPPCE may alse provide trairning to all the
concerned officers in regard to the preparation of District
Environment Management Plan,

The District Environment Management Plan of
Varanasi represents only gross numbers rather than
complete information of the specific projects
undertaken, their current status and future proposals.
Such plans are difficult to monitor. The Secretary,
UPPCE may be directed to direct District Forest Officer,
Varanasi to restructure the action plan in respect of current
status and future proposals.

In the Uttar Pradesh Environmental compliance portal, the
details of meeting conducted by District Environmental
Committee at District level is provided. While no information
regarding the meetings conducted at State Level by SPCB
has been provided. The State PCB may be directed to tpload
the details of the meetings conducted in this regard

The SPCE may be directed to implement a uniform timeline
to the action plans for all thematic areas in the District
Environment Management Flan for all the Districts.

The State PCB may be directed to expedite the process of
finalization of the moedel action plan for at least one District
in the State within two months

CPCB has prepared the template for model District
Environment Plan for all the States and has sent the same to
Principal Secretary, Environment and Forest Department and
Member Secretary of State Pollution Control Boards. CPCE
has not taken any further actions in this regard. CPCH may
be directed to take necessary actions and expedite the
process of preparation of National Environment Plan and also
fix the responsibility af inaction.

The State PCBs may be directed to harness active
participation of all stakeholders in planned environment
conservation actions.

While preparation of District Environment
Management Plan, the District Level Authorities/SPCBs
may be directed to assess, mitigate and monitor
adverse impacts of various environmental pollution
sources at district levels and also suggest steps that
are required to address those issues.

The State PCBs/ UDDs may be directed to harness inter
departmental coordination for implementation of action plans
at District/ National Level,

For proper implementation of action plans prepared by
Districts, a micro-monitoring system may be developed
at District level by UDD/State PCBs.

The Oversight Committee expresses its concern at the
slow progress in regard to the preparation of DEMFs.

14
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The Chief Secretary should review the progress of
preparation of DEMPs in his monthly meetings to
ensure timely and effective action in the Districts.”

Punjab
9. The report of Monitoring Committee for Punjab dated 01.07.2021 is
almost on same pattern. The authorities in the State of Punjab have also
not addressed the deficiencies in the plans - revising timelines and
complying with the observations in the meetings particularly incorporating
complete information. Relevant extracts from the report are reproduced

bealowr:

%11. Timelines for completion of various activities as
mentioned under 7 thematic areas

it was informed that as per the directions of the Hom'ble
National Green Tribunal in OA No. 360 of 2018 in the matter of
Shree Nath Sharma Vs Union of India and others, the following
= thematic areas have been selected where the management
of the waste is to be accomplished

i, Waste Management Plan:

» Solid Waste Management

*» Plastic Waste Management

« C&D Waste Management

* Bio medical Waste Management
* Hazardous Waste Management
*» E-Waste Management

ii. Water Quality Management
iii. Domestic Sewage Management
iv. Industrial Waste Management
v. Air Quality Management
vi. Mining Activity Management
vii. Noise Pollution Management

The Chairman of the Monitoring Committee observed and
directed as under as under:

i. Fresh templates w.r.t preparation of District
Environmental Plan and implementation thereof have
been received from CPCB vide letter No, B31011/ BMW[
42.55)2021/WMD-1 dated 24.5.2021 and the same has
been addressed to the Principal Secretary,
Department of Science, Technology & environment.
These fresh templates provided by CPCB also need to
be considered while finalizing the District
Environmental Plans.

15
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ii. No timelines for completion of activities, as mentioned
in the said waste management areas, have been
mentioned and all the information, which is desired
te be inserted in the plan need to be provided by the
concerned departments so that coemplete and
comprehensive District Environmental Plan of district
Ludhiana may be prepared.

iii. District Envirenmental Plan of district Ludhiana gfter
incorporating the observations of the Monitoring
Committee as mentioned above shall be submitted on
15.7.2021.

12. Other areas for management of liguid and solid waste:

i. Nothing has been mentioned about management of
carcasses in rural areas and treatment of leachate
generated from legacy waste dump site. These points
may be mentioned in the District Environmental
Plan.

ii. It has been desired that w.r.t all the activities as
found mentioned in the guidelines/templates issued
by CPCB, details regarding timelines, sources of
funds {whether under center funded scheme/state
funded/private funding system), responsible afficers
to execute the said works, may be mentioned in the
District Environmental Plan.

iti. The Monitoring Committee has observed that nothing
has been mentioned about scientific disposal of RDF
to be recovered from the processing of solid waste.
The timelines for its scientific dispesal may be
mentioned in the District Environmental Plan.

It is further submitted that the Monitoring Commiltee has
scheduled its next meeting with District level Officers of District
Jalandhar on 2.7.2021 to finalize the District Environmental Plan
of District Jalandhar and thereafter, the Monitoring Committee
shall hold subsequent meetings with District level Officers of major
Districts mainly Amritsar, Bathinda, Patiala, Ropar and Ferozepur
to finalize their District Environmental FPlans based on the
ahservations of the Monitoring Committee raised in its 2nd meeting
held on 30.3.2021 and fresh templates sent by Central Follution
Control Board vide letter No. B31011/BMW (42.55)/2021/ WMD-I
dated 24.5.2021.7

Other States -~
10. The report of the Monitering Committee for Haryana is dated
01.07.2021 to the effect that plans were prepared for 21 Districts but the
same required to be revised. According to letter dated 02.07.2021 received
from the Gujarat State PCB, District Environment Flans have been

prepared for all the 33 Districts and implementation is being reviewed for

16




which time was required. According to letter dated 02.07.2021 received
from Justice Prakash Tatia, former Chief Justice of Jharkhand who was
requested to oversee preparation of such plans, nobody from the State has
briefed in the matter. According to the letter from Justice VM Kanade dated

5.7.2021, work is in progress but could not be completed because of covid

eituation.

11. Since the report of CPCE covers the matter for the entire country, it
is not necessary to refer to the reports received from some individual

districts.

12. We proceed to consider the matter in above background with the

material available.

Analysis and observations

13. As already noted, it is the Constitutional obligation of the
States/UTs to ensure compliance of the mandate under Articles 243 G,
243 W and 243 ZD read with 11th and 12t Schedules. Clean environment
is part of right to life under Article 21 of the Constitution and also
fundamental in governance under Articles 37 read with 47 and 4BA.
Environment is also a subject covered by the definition of disaster under
Section 2(b) of the Dimt&F I-a_lana;:rgient Act, 2005. Thus, effective
administrative machinery equipped to deal with the matter is required at
all levels. The existing machinery should be able to meet the challenge
and should be revamped from time to time. As repeatedly observed by this
Tribunal, degradation of air, water and soil cause large number of deaths
and diseases, apart from loss of livelihood. Environment find prominent
mention, in the “Sustainable Development Coals” (SDGs) which are
planned and coordinated at international levels also. Appreciable

initiatives taken include Swachh Bharat Mission, Clean water, restoration

L PR ol et = —
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of water bodies - ponds, rivers, lakes, protection of eco-sensitive zones but
success depends on vibrant monitoring. The reports discussed above are
not re-assuring, There seems to be huge gap in rezponsibility entrusted to
the authorities and action on the ground, as shown by the reports quoted
earlier. Damage to the erwimnme;t m a criminal offence under various
statutes. Deaths and diseases attributable to non-compliance of
environmental norms cannot be disputed but adequate remedial action
remains to be seen. Effect of deaths and diseases due to pollution is no
less than homicides or hurts to human beings. Major failure of State
authorities in compliance .of waste management norms, which
management is vested in the State authorities but no accountability is
fixed for such failures. Such unsatisfactory state of affairs needs to be
checked by involvement of senior functionaries in the Government,
committed to the welfare of citizens, the Constitution and the Rule of law.
We hope the concerned authorities will not fail the citizens, Remedies need
to be provided at grassroot level with as high priority as opening of primary
health centres or police stations for protection of basic right to clean
environment, health and hygiene. This requires identification of challenges
at every level, ﬂtarl'.iﬁé ﬁ’um -Fa:n::hla}rat Iz:wi-.!l ulpm the national level. The
identified issues need to be compiled and placed in public domain which
may help in public participation which is a recognized strategy for

protection of the environment,

14. The 73« and T4 amendments to the Constitution covering the
requirement of having a plan for protection of environment upto Panchayat
level, coming in force in the year 1993 which, consistent with the
international conventions, including the Stockholm and Rio conferences,
to which India is a party, seck to promote protection of environment at the

grass root level. It is a matter of regret that the mandate of law remains
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practically dead letter when even after 28 years, such plans are not in
place at many places and where plans have been prepared, the same are
incomplete, As found by the Oversight Committees in the reports gquoted
above, such plans must clearly identify the challenges in terms of gaps in
current status of environment and desirable situation and compliance
status to be achieved. Making of plans is only a first step which will not by
itzelf be complete unless there are budgetary provisions, timelines and
effective monitoring mechanism. There has to be flow of information from
the lowest level upto the national level to enable making of appropriate
policies and also flow of directions / guidelines from the national level upto
the Panchayat level based to help tackling the complex issues and suitable
-holding. It is only based on grass root level information and plans that an
effective and meaningful State level plan and thereafter national level plan
can be prepared. This is not merely a wish but the Constitutional mandate
and situational imperative as shown by factual situation depicted in orders

of this Tribunal dealing with the situation.

15. There is dire need for compiling information on vital environmental
issues and planning to address the gaps in compliances, Current
monitoring is inadequate. In OA No. 952018, Aryavart Foundation v. M/s
Vapi Green Envire Ltd. & Ors., vide order dated 05.02,2021, this Tribunal
considered the status of performance of statutory regulators - State PCBs,
based on consolidated report of the CPCB and found the situation far from
satisfactory. The Tribunal also noted challenges posed by pollution due to
violation of environmental norms. The Tribunal concluded:
%10. We have given due consideration to the report, which
shows startling state of affairs tested on the touchstone af
‘Sustainable Development’ principle, accepted in Stockholm
conference and which has been held to be part of right to life

under article 21 of the Constitution in Vellore Citizens” Welfare
Forum v. Union of India, (1996) 5 SCC 647.
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11. Some of the significant observations include failure to
fill up key positions, to acquire necessary eguipment, to
arrange continuous training, to prepare State Environment
policy, to specify industries-siting criteria, making inventory
of grossly polluting industries, not specifying standards of
inlet to the CETPs and hazardous waste, inaction against
identified polluters, taking steps for bridging gaps in law and
enforcement with regard to liguid and solid waste fof different
kinds), including non-functional and noncompliant ETPS, STPs
and CETPs, inadeguate monitoring of environmental
compliance in Class II towns and coastal areas, failure to
compile and analyse data and filing annual reports,
inefficiency shown by inaction against serious violations of
environmental norms. Needless to say that such sorry state of
affairs is reflection of poor governance, making environmental
rule of law far from reality.

12, The environmental law principles, which this Tribunal is
mandated to apply under sections 20 and 15 of the NGT Act, 2010,
are - ‘sustainable development’, ‘precautionary’ and ‘polluter pays'”.
In Hanuman Laxman, (2019) 15 SCC 401, (paras 142-156),
significance of environmental rule of law has been highlighted to
achieve sustainable development goals for prosperity, health and well
being. This requires filling of gap between law and
enforcement. In T.N. Godavarman Thirumulpad v. Union of India
(2002) 10 SCC 606, at page 621, it was observed that the State has
o

“forge in its policy to maintain ecological balance and hygienic
environment. Article 21 protects right to life as a fundamental
right. Enjoyment of life and its attainment including the right to
life with human dignity encompasses within its ambit, the
protection and preservation of environment, ecological balance
free from pollution of air and water, sanitation without which
life cannot be enjoyed. Any contra acts or actions would cause
environmental pollution, Therefore, hygienie environment is
an integral facet of right to healthy life and it would be
impossible to live with human dignity without a humane
and healthy environment. Environmental protection,
therefore, has now become a matter of grave concern for human
existence. Promoting environmential protection implies
maintenance of the environment as a whole comprising the
man-made. and- the natural environment. Therefore, there is
constitutional imperative on the Central Government, State
Governmenis and bodies like municipalities, not only to ensure
and safequard proper environment but also an imperative duty
to take adeguate measures to promote, protect and improve the
man-made environment and natural environment.”

13. In AP Pollution Control Board v. Prof. M.V, Nayudu, (1999) 2
SCC 718, at page 732, it was observed "..Good governance is an
accepted principle of international and domestic laws. .....Jt
includes the need for the State to take the necessary
“legislative, administrative and other actions” to implement
the duty of prevention of environmental harm...”. In Techi Taga

riil

i




Tara, supra, the Hon'ble Supreme Court referred fo several
Committees on need for revamping the regulatory bodies by
appointing persons of outstanding ability and high reputation
to the State PCBs and equipping them with laboratories and
other equipment for performing statutory functions. Apart from
the Tribunal being approached under sections 14 and 15 by aggrieved
parties, pointing out degradation of environment and inaction of the
statutory regulators, the Hon'ble Supreme Court has required this
Tribunal te monitor compliance of such statutory obligations for
protecting environment. This s not possible unless the statutory
regulators are effective. Significant issues so referred by the Hon'ble
Supreme Court include a) liguid waste management, (2017) 5 SCC
326, Paryavaran Suraksha vs. Union of India & Ors, wherein it was
directed that requisite STPs, ETPs, CETPs must be set up by
31.3.2018, failing which coercive measures may be taken against
concerned authorities, to enforce statutory mandate of the Water
(Prevention and Control of Pollution} Act enacted in 1974, prohibiting
any water pollution, making it a criminal offence. b compliance of
solid waste management rules. Vide order dated 2.9.2014 in WP
888/ 1996, Almitra H. Patel Vs, Union of India & Ors. on the file of the
Supreme Court, the issue has been referred to this Tribunal for
monitoring compliance of Solid Waste Management Rules. ¢} In (2013]
12 8CC 764, MC Mehta v. O, issue of rejuvenation of Ganga stands
referred to this Tribunal dj Vide order dated 24. 7.2017 in WP
725/ 1994, ‘And guite flows Yamuna', rejuvenation of Yamuna stands
referred to this Tribunal Jt is not necessary to refer to several other
orders. Finding that statutory regulators were not effective and
serious damage was continuing, the Tribunal has appointed
independent monitoring Committees! on several issues.

In substance, monitoring of the enacted environmental lats
including the Water Act, Air (Prevention and Control of Pollution] Act,
1981 and the Enuvironment (Protection) Act, 1986 and Rules framed
thereunder needs to be reviewed and made effective in the interest of
pratection of environment and public health. This is not possible
unless the regulatory bodies are duly manned and equipped and
function efficiently. The report shows that it is not happening and
there are huge gaps. With such gaps, it is only a dream to expect clean
environment — fresh water or fresh air. Irreversible degradation af
environment is bound to result in. avoidable deaths and diseases and
lass of scarce and good gquality water, air and soil and biodiversity.

1To monitor compliances with regard to;

li]
i)
{EiL)
livh
vl
vi)
i)

[wiii}
[}

()

River Ghaggar in ©A No. 138/2016 [TNHRC], Stench Grips Manesa's Sacred Ghaggar River
River Sutlej in OA 9162018, Sobha Singh v. State of Punjab & Chrs.

River Yamuna in OA 062012, Manoj Mishra v. UD] & Ors.

River Musi in OA 4262018, Mchammed Nayeem Fasha & Anr. v. State of Telangana &
Cirs,

River Ganga in OA 200/2014, M.C. Mehta v. Union of India & Ors,

River Jojari in OA 329/2015, Gram Panchayat Araba v. State of Rajasthan & Ors.

CETP in Taloja District in OA 125/2018, Arvind Pundalik Mhatre v, Ministry of
Environment, Forest and Climate Change & Ors.

District Environment Plan in OA 3602018 Shree Nath Sharma v. Union af India & Ors.
‘Rat Hole' coal mining in ©A 110(THC)/2012, Threat to Life Arising Out of Coal Mining in
South Garc Hills District v, State of Meghalaya & Ors.

Solid waste management rules in OA 806,/2018, Compliance of Municipal Sclid Waste
Management Rules, 2016 and other environmental issues.
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14, The findings in the report showing gaps resulting in large scale
non-compliances in enforcement of environmental laws are supported
by observations of this Tribunal, which include the following:

i

(1)

QA 593/2017, Puryavaran Suraksha Samiti & Anr. vs.
Union of India & Ors.?, involves monitoring of liguid waste
management in terms of orders of the Hon'ble Supreme
Court in (2017) 5 SCC 326. We have found that as a result
of continuing failure of the statutory authorities to ensure
compliance, industrial as well as municipal liquid waste is
being discharged resulting in pollution of groundwater
as well as surface water, including water bodies,
drains, streams, rivers and coastal areas. The
Tribunal has noted that as per data compiled by the
CPCB, 351 river stretches are declared polluted.
Comprehensive Environment Pollution Index (CEPI)
prepared by the CPCB shows that 100 industrial
clusters are polluted. The Tribunal is also dealing with
the remedial action for restoration of the 351 stretches in 0A
673/2018% In Re: News ttem published in "The Hindu®
authored by Shri Jucob Koshy, titled "More river stretches
are now critically polluted: CPCB” for which the Tribunal has
directed preparation and execution of action plans for
each of such stretches by constituting River
Rejuvenation Committees (RRCs) for all States/UTs
headed by Environment Secretaries which action
needs to be overseen by the Chief Secretaries at the
State level and by a Central Monitoring Committee
(CMC) headed by Secretary, Jal Shakti alonguwith
NMCG and CPCB at the national level. OA 825/201%,
Lt. Col. Sarvadaman Singh Oberol v. Union of India & Ors.
deals with the remedying of coastal pollution for which
directions have been issued on the same pattern for
preparation and execution of action plans by the RRCs
to be overseen by the Chief Secretaries at the State

level and by the CMC at the national level. The same

order also deals with utilisation of treated water, being OA
148/2016, Mahesh Chandra Saxena vs South Delhi
Municipal Corporation & Ors. and 0A 325/2015, Lt Cal.
Sarvadaman Singh Oberoi v. Union of India & Ors., dealing
with the issue of restoration of water bodies by remouving
encroachments and preventing pollution has been dealt with
by this Tribunal OA 176/2015, Shailesh Singh v. Hotel
Holiday Regency, Moradabad & Ors.S, the Tribunal has
directed monitoring of groundwater extraction to give effect
to the mandate in Hon'ble Supreme Court judgment in M.C.
Mehta v. Union of India & Ors. (1997) 11 SCC 312,

Apart from water pollution, air pollution the issue air
pollution has been dealt with by this Tribunal by separate

Tifde order dated 21.09.2020
'Vide order dated 21.09.2020
iide order dated 21,08,2020
5vide order dated 18,11, 2020
6Vide order dated 20.07.2020

&2

Y-




order in QA 681/ 20187, News item published in "The Times
of India" Authored by Shri Vishwa Mohan titled "NCAP with
multiple timelines to clean air in 102 cities to be
released around August 15" reguiring constifuted Air
Quality Monitoring Committees in all States/UTs to
prepare and execute action plans for control of air
pollution in 122 non-attainment cities [(where air
quality is normally beyond the prescribed norms).

(MM} The issue of solid waste management has been dealt with
by this Tribunal in OA 606/ 2018 in pursuance of directions
of the Hon'hle Supreme Court in Writ Petition No. 888/ 1336,
Almitra H. Patel & Anr. v. Union of India & Ors. In the said
_matter, the Chief Secretaries of all States/ UTs were required
to remain present before this Tribunal® and after interaction
with them, separate orders for all States/UTs referring to
the individual issues in such States/UTs® particularly
issue of legacy waste dump sites and remediation of
current waste on scientific basis were dealt with and
the Chief Secretaries were directed to monitor
compliance every month by creating a monitoring cell,
directly under them, in terms of directions ef the
Hon'ble Supreme Court and the District Magistrates
monitoring such compliances every fortnight. It has
been found that there are more than 3000 dump sites
where legacy waste has accumulated over the years
but the remedial action has not been taken except at
very few places. This is resulting in water and air
pollution and soil degradation on continuous basis, to
the detriment of the environment and the public
‘health. The statutory.timelines have come to an end
Reference is made in this regard alse to order dated
246.01.2021 in OA No. 519/2019, In re: News item published
in "The Times of India” Authored by Jasjeev Gandhiok &
Paras Singh Titled "Below mountaing of trash lie poison
lakes” and order dated 28.02.2020 in OA No, 606/2018,
Compliance of Municipal Solid Waste Management Rules,
2016. Jt was directed, vide order dated 10.01.2020, that
compensation will be payable for failure to comply with the
requirement of taking steps mentioned in Rule 22 of the
SWM Rules, 2016 at scales mentioned therein, depending
on the size of local bodies, from 01.04.2020 till compliance.
Compensation was also directed to be recovered at the lod
down scale for delay in commencing and completing the
legacy waste remediation measures.

(V) With regard to blio-medical waste, the matier has been
dealt with in OA 71072017, Shailesh Singh, v. Sheela
Hospital & Trauma -Centre; Shahjehanpur & Ors.'7, with
regard to hazardous waste, matter has been dealt with in
OA 804/2017, Rajiv Narayan v. Union of India & Ors. T,

"Wide order dated 21.08.2020

1vide order dated 16.01.2019

1ide order dated 18.07.2019 (last such order I8 in respect of Jammu & Hashmir)
10 yide ordet dated 18,01.2021

1 yide order dated 29.01.2021
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with regard to e-waste, matter has been dealt with in OA
512/2017. Shailesh Singh v, State of UP2?, with regard to
plastic waste, matter has been dealt with in EA 13/2013
in QA 247,201 7, Central Pollution Control Board v. State of
Andaman & Nicobar & Ors.13 for laying down linbility to paiy
compensation for non-compliance.

15. The failure of monitoring has been found to have direct nexus
to atleast 10 industrial accidents ¢ which have taken place in the
recent past which have been dealt with by this Tribunal,

16, Vide order dated 03.02.2021 in OA No. 85/2020, Yashyashvi
Rasayan Pvt. Ltd, the Expert Committee, appeinted to suggest
means to prevent disasters, recommended strengthening the
manitoring mechanism by making appointments against all vacant
posts to ensure that onsite and offsite emergency plans are in place
and mock drills take place, to prevent any such incidents and medical
facilities are available at the nearest point in case such incident takes
place to save lives of the victims. This aspect has also been dealt with
vide order dated 01.02.2021 in OA No. 837/2018, Sandeep Mirtal v.
Ministry of Environment, Forests & Climate Change & Ors. on the
subject of monitoring the EC conditions.

17. As earlier observed, damage to environment is directly linked
to the public health and neglecting compliance of environnmental norms
results in deaths and injuries. Violation of environmental norms needs
to be taken as seriously as preventing erimes of homicides and
assaults. It is more serious as the victims may be wide spread and
unidentified. The consequences may even affect future generations.
The compliance status is directly linked to effectiveness of
monitoring which requires that the key office bearers of
statutory regulators and oversight bodies are qualified,
competent and reputed and exclusively dedicated to such
work, instead of devoting part time, while simultaneously
holding other positions, ....Adequate and well-equipped
laboratories and effective machinery for implementation af
“Polluter Pays"” principle for assessment and collection of
compensation is another important aspect of environmental
governance.

18. It is seen that several State PCBs do not even have constraint
of funds. Still, the requisite manpower and the eguipment are not
being arranged.- Moreover, due-application of “Polluter Pays”
principle, in exercise of regulatory powers under the Air, Water
and EP Acts to compensate the environment, enables them to
have requisite funds for hiring experts, installing monitoring
equipment and taking other remediation and restoration
measures, including restoration of contaminated sites. The
guality and quantity of key manpower cannot be compromised, if
environmental governance is to improve to achieve the sustainable

1 vide order dated 15.01.2021
1 y5de arder dated 08.01.2021

14




development goals. It is well known that most of the key
environmental laws have been enacted in the wake of Stockholm
Conference {1972) under Entry 13 of List-I read with Article 253 of the
Constitution, with a view to achieve ‘sustainable development’ af
which the ‘Precautionary’ principle, “Folluter Pays " principle,
Intergenerational Equity and Public Trust Doctrine principles are
integral part. Sad part is that even after 47 years of Water Act
and 40 years of Air Act, water and air pollution is rampant,
without serious adverse action. Though there are criminal
offences with minimum prescribed sentence, hardly any
punishment is handed down. Hardly any compensation is
recovered from the violators. Victims continue to suffer and so
does the environment. This requires attention of all concerned
at higher levels in governance.

19, In view of above, the recommendations in the CPCE report need
to be urgently implemented by all concerned for revamping and
upgrading the regulatory bodies and their eguipment which needs to
be a continuous exercise. The Chief Secretaries of all States/UTs,
in coordination with the Secretary Environment and Chairman
State PCB/PCCs in their respective Jjurisdiction, need {o
forthwith study and address. the issues emerging from the
report, prepare and execute their respective action plans. This
will include filling up all vacant posts by competent persons and
procuring the requisite equipment, The CPCE may assist and monitor
all the States for compliance of these directions. It will be open to the
CPCB to prepare a format which may contain qualifications, minimurm
eligibility criteria, required experience for the key positions and the
specifications of equipment. It is suggested that if some of the State
PCBs find it difficult to select/recruit suitable candidates, «
designated Committee of the MoEF&CC and CPCE, in consultation
with such State PCBs, may explore possibility of the cenitral selection
mechanism so that the talent pool so selected can be made available
for posting at appropriate locations, where recruitment is found o be
othenwise difficult. We have noted the observations in the report that
at some places administralive manpaler is more than technical
manpower which may not be a desirable situation. Such situation
may be reviewed and remedied by the concermned States. The
observations that the work- of regulators-should be exclusive for the
incumbents appointed applies o all key positions, inecluding
Chairman/Member Secretary, Regional Officers, Engineers and
Scientists of PCBs/ PCCs.

20. Further, for improving monitoring and planning,
authentic data needs to be compiled at all levels. Initiative will
have to be taken consistent with Digital India initiatives by the
MoEF/MoJS/MoUD/CPCE and based on such policy decisions,
the Environment departments of all States/UTs will have to
compile data in their respective jurisdiction, preferably
Districtwise. On that basis District Environment Data Grid
[DEDG), State Environment Data Grid (SEDG) and National
Environment Data Grid (NEDG) can be set up and continuously
updated. The Grid can be connected to online monitoring
systems. Comprehensive Environment Pollution Index (CEFI) is
being prepared limited to the Industrial Area but the Grid can
cover larger areas and aspects and can be source of research
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and planning. It can alse facilitate monitoring of and be in
sync with other government initiatives such as National
Mission for Clean Ganga, Swachh Bharat and Jalshakti
Abhiyan etc. Based on such data, it may also be easier to study

‘carrying capacity’ of different areas to plan siting policy for
various activities.

21, Further, there is need to study the extent of environmental loss
and the contributors to the same., Though environment is priceless,
normative parameters are now available to determine the
compensation for the loss caused for failure to observe laid down
rules and regulations such as not clearing legacy waste as per Solid
Waste Management Rules, causing air/ water pollution, Environment
i¢ wealth which needs protection from being plundered by law
violators, for their monetary interests, by adequate monitoring and
stringent vigilance. Its scientific management, including enforcement
of polluter pays principle, requires study of level of pollution and
contributors thereto_and_cost, of restoration to be recovered by an
efficient machinery. Such steps will advance the environmental rule
of law and lead to sustainable development.

22,  The directions on the subject are summed up as follows:

i. The Chief Secretaries of all States/UTs, in
coordination with their respective Secretary
Environment and Chairman State PCB/PCCs, need to
forthwith study and address the issues emerging
from the CPCB report, prepare and execute their
respective action plans which will include filling up
all vacant posts by competent persons and
procuring the requisite equipment, including
commissioning and upgradation of all laboratories
and recognition under the EP Act, 1986. The CPCE
may assist and monitor all the States for
compliance of-these directions. The steps in this
regard be initiated and completed as far as possible
within six months. In view of Section 33 of the NGT
Act, 2010, whereunder the NGT Act has overriding
powers over other statutes, any restriction placed
by any administrative order will not stand in the
way of carrying out this direction.

iL We direct the CPCB to prepare a format which may
contain  qualifications, minimum eligibiity criteria,
required experience for the key positions and the
specifications of equipment. All States/UTs may act
accordingly.

118 MoEF&CC and CPCE may design a mechanism for
annual performance audit of all the State PCBs/PCCs.

118 It is suggested-that if-some of the State PCBs find it
difficult to select/recruit suitable candidates, a
designated Committee of the MoEF&CC and CPCB, in
consultation with such State PCHBs, may explore
possibility of the central selection mechanism so that the
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LML

talent pool so selected can be made available for posting
at appropriate locations, where requirement is found to be
otherwise difficult. A plan be prepared for continuous
training of the incumbents at regional levels periodically.

In view of the findings in the report that at some places
administrative manpower is more than technical
manpotwer, such sifuation may be reviewed and remedied
by the concerned States.

The observations that the work of regulators should be
fulltime for the incumbents appointed applies to all key
positions, including Chairman/Member Secretary and
Regional Officers, Engineers, Scientists of PCEBs/PCCs.

~ Such incumbents may not'be gien any other additional

charge. Only exception can be in States where there are
no significant environmental issues so as to provide the
incumbents Jfulltime work. Such States may seek
exemption in respect of this direction from CPCB, giving
relevant information justifying such exemplion.

CPCE and State PCBs/PCCs, as directed earlier, may
utilise EC funds on laboratory set up/upgradation, and
on the mentioned areas in the report as well as on
approved District Environment Plans. No approval of
Central/ State Government will be necessary in this
regard in view of section 33 of the NGT Act, supra.

Consistent with Digital India inifiatives,
MoEF&CC/MaJS/CPCEB may consider setting up and

periodically updating National Environment Data Grid

(NEDG) linked to the State Environment Data Grids
(SEDGs) DEDGs and further linked to available portals
like online air/water gquality, Sameer and other
moniforing stations to facilitate analysis, research and
planning on the subject. It may be further interlinked to
initiatives like NMCG/Swachh Bharat/Jal Jeevan
Mission.

To assess the extent of monetary loss caused fo the
environment on account of violation of environmental
norms by failure to sclentifically manage waste, violating
Water/ Air/ EP/Forest {Conservation] Acts and other
specified Acts for fixing accountability, for improuving
efficiency and better enforcement of ‘Polluter Fays’
principle.

To monitor the extent of carrying capacity for particular
activities at different locations for planning suitability of
siting of particular activities for giving effect o
‘Precautionary’ and  ‘Sustainable  Development’
principles”
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16. On various thematic areas mentioned above, which are expected to
be the components of District Environment Plans such as waste
management, air pollution, water pollution, protection of eco sensitive
areas, protection of rivers, water bodies, conservation of groundwater, use
of treated water, rainwater harvesting, preventing dust pollution, noise
pollution ete, this Tribunal has dealt-with the issues and finding huge gaps

in compliances, issued directions, which include following:

[. Waste Management:

s Bio-medical waste: O.A, No. 710/2017, Shailesh Singh v.
Sheela Hospital & Trauma Centre, Shahjahanpur & Ors.,
Order dated 13.01.2021.

» Legacy waste: O. A. No. 519/2019, News item published
in "The Times of India" Authored by Jasjeev Gandhiok &
Paras Singh Titled "Below mountains of trash lie poison
lakes", Order dated 29.01.2021,

» Hazardous waste: O.A. No. 804/2017, Rajiv Narayan &
Anr. v. UOQI & Ors., Order dated 29.01.2021.

+« Selid Waste Management: OA. No. 606/2018,
Compliance of Municipal Solid Waste Management Rules,
2016 and other environmental issues, Orders dated
22.07.2019, 28.02.2020 and 14.12.2020.

« E-waste: O.A. No. 512/2018, Shailesh Singh v, State of UP
& Ors., Order dated 15.01.2021.

« Plastic waste: EA No. 13/2019, Central Pollution Control
Board v. State of Andaman & Nicobar & Ors., Order dated
08.01.2021.

[I. Rainwater harvesting: O.A No. 496/2016, Tribunal on its

own motion v. GNCD & Ors., Order dated 22.01.2021.

[il. Water bodies restoration: O.A. No. 325/2015, Lt Col
Sarvadaman Singh Oberoi v. UOI & Ors, Order dated
18.11.2020.

IV. Management of Carcasses: O.A. No. 465/2019, Kulwinder
Singh Sandhu & Ors. v. Ram Murti & Ors., Order dated
15.04.2021.

8
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KIIL.

xIV.

Management of Dairies: Original Application No. 46/2018,
Nuggehalli Jayasimha v. Government of NCT of Delhi, Order
dated 08.10.2020,

Environmental compliance - Brick kilns: Original
Application - No. -1016/2019; Utkarsh Panwar u. Central
Pollution Control Board & Ors., Order dated 17.02.2021.
Sustainable Mining: O.A. No. 360/2015, National Green
Tribunal Bar Association v. Virender Singh (State of Gujaraty,
Order dated 26.02.2021,

Management of Railway siding: O.A No. 141/2014, Saloni
Singh & Anr. v. UOI & Ors., Order dated 16.03.2021.
Categorisation for effective monitoring - Red, Orange,
Green: OA 639/2018, Shailesh Singh v. State of Haryana &
Ors., Order dated 23.03.2021,

Air pollution control in Non-Attainment Cities: OA
681/2018, In Re: News item published in "The Times of India"
Authored by Shri Vishwa Mohan Titled “NCAP with multiple
timelines to clean air in 102 eities to be released around August
15" Order dated 08.04.2021.

Water Pollution control by preventing discharge of
untreated sewage/effluents: OA 593/2017, Paryavaran
Suraksha Samiti & Anr. v. Union of India & Ors. and OA
148/2016, Mahesh Chandra Saxena v. South Delhi Municipal
Corporation & Ors., Orders dated 21 .09.2020 and 22.02.2021.
Ground Water Regulation: OA No, 176/2015, Shailesh Singh
v. Hotel Holiday Regency, Moradabad & Ors., Order dated
20.07.2020. Bt

Remedying Polluted Industrial Clusters: 0A No.
1038/2018, News item published in "The Asian Age’ Authored
by Sanjay Kaw Titled "CPCB to rank industrial units on
pollution levels®, Order dated 14.11.2019.

Restoring Pollution of River Stretches: OA No. 673/2018,
In Re: News item published in "The Hindu” authored by Shrt
Jacob Koshy, titled “More river stretches are now critically
polluted: CPCH", Orders dated 21.09.2020 and 22.02.2021.
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¥V. Controlling Coastal Pollution: OA No. §29/2019, LL Col.

Sarvadaman Singh Dbemn U, Unmn of Indin & Ors,, Orders
dated 21.09.2020 and 22.02. 2021

¥V1. Regulating Pollution by restaurants/hotels/motels/
banquets; OA No. 400/2017, Westend Green Farms Society v.
Union of India & Ors., Order dated 04.02.2021.

¥V, Preventing Industrial Accidents by safety norms and
providing relief to victims: (ij OA No. 85,/2020, Aryavart
Foundation through its President vs. Yashyashvi Rasayan Put.
Ltd. & Anr., Order dated 03.02.2021 (i) OA No. 60/2021, In
re: News itern published in The Hindu dated 23.02.2021 titled
“rwo dead, 5 missing in fire at UPL Plant", Order dated
11.06.2021 (iii) OA No. 13472021, In re: News item published
in The Hindustan Times dated 17.06.2021, titled "Blast in
firecracker unit in Maharashtra's Palghar, at least 10 injured”,
Order dated 25.06.2021.

17. We may mention that several issues have been directed to be
monitored by this Tribunal by the Hon'ble Supreme Court such as
ensuring installation of requisite treatment equipments - STPs, ETPs,
CETPs, to prevent discharge of untreated sewage/trade effluents in water
bodies!s, sclid waste management!®, remedying the pollution of river
Yamuna!7 and river Ganga's. There are also various other issues which
are being dealt with by this Tribunal to give effect to the directions of the
Hon'ble Supreme Court. Tackling of challenges presented by these issues
requires action plans and monitoring of execution at every level. DEPs,
taking cognizance of all such issues, should result in holistic steps to
address the problem in the interest of health of citizens. We may mention
by way of illustration particulars of some of the orders relevant for the

purpose (can be accessed on the NGT website):

U Paryavaran Suraksha Samiti & Anr. v. Union of India & Ors. - (2017) 5 8CC 326

% Oreder dated 02.00.2014, in W.P. Mo, 888/ 1996, Almitra H. Patel vs. Union of [ndia 8 Chrs.
7 (3.4, No. 06/2012, Manoj Mishra v, UOT & Ore.

B 0).A No. 200/2014, M.C. Mehta v. UOI & Ore.
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Bl Date of OA/EA/Appeal No. and Party Name Issue dealt
No. Order
1.1 18.01.2021 | O.A. No. 710/2017, Shailesh Stngh v Bio-medical waste
Sheela Hospital & Trouma Centre,
Shahjahanpur & Ors.
7 [ 20.01.2021 | O.A. No. B04,/2017, Rajiv Narayan & Anr. | Hazardous waste
v, U0l & Ors.
3. 22.07.2019, | O.A. No. B506/2018, Compliance af | Selid Waste
28 02.2020 | Municipal Solid Waste Management | Management
arnd Rules, 2016 and other environmental
14.12.2020 | issues,
3. | 15012021 | O.A. No. 512/2018, Shailesh Singh v | E-waste
State of UP & Ors.
& |OR.01.2021 | EA No. 13/2019, Central Pollution Control | Plastic waste
| Board v, State af Andaman & Nicobdr &
Ors.
6. | 18.11.2020 | O.A. No. 3252015, Lt. Col Sorvadaman | Water bodies
ingh Oberot v. U0 & Ors. restoration
7. | 26.02.2021 | O.A. MNo. 360/2015, National GCreen Sustainable Mining
Tribunal Bar Association v, Virender
Stngh (State of Gujaral)
8. | 0B.04.2021 | OA 681,/2018, In Re: News item published | Adr pollution control
in "The Times of India” Authored by Shri|in  Non-Attainment
Vishwa Mohan Titled “NCAP with multiple | Cities
timelines to clean air in 102 cities o be
released around August 15"
g | 21.002020 | OA 503/2017, Paryavaran Suraksha | Water Pollution
and Samiti & Anr, v, Union of India & Ors. and | control by preventing
22 022021 | QA 148/2016, Mahesh Chandra Saxena digscharge
v. South Delhi Municipal Corporation & | untreated sewage
Oirs. Jeffluents
10] 20.07.2020 | OA No, 176/2015, Shailesh Singh v, Hotel | Ground Water
Holiday Regency, Moradabad & Ors. Regulation
111 21.09.2020 | OA No. 673/2018, In Re: News item Restoration of the
and published in “The Hindu" authored by Polluted River
' mm 029021 | Shri Jacob Koshy, titled “More river | Stretches
stretches are now corifically polluted:
CPCE"
12| 11.06.2021 | OA No. 6072021, In re: News ilem Preventing Industrial
published in The Hindu dated 23.02.2021 Accidents by safety
tited "Tiwa dead, 5 missing in fire at UPL | norms and providing
Plant” relief to victims
13/ 25.06.2021 | OA No, 134/2021, In re: News item
published in The Hindustan Times dated
17.06.2021, titled "Blast in firecracker
unif in Maharashira's Palghar, at least 10
injured” _ |
18, 'We may also note that this Tribunal discussed the above aspects

with 35 Chief Secretaries of all States/UTs, in their personal presence and

issued directions to handle serious violations of law and failure of the

administrative authorities, requiring continuous monitoring by District

Magistrates at District level and by Chiefl Secretaries at State level, with
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the assistance of fulltime environment cells, to assist in coordination with
different departments and to provide technical inputs to address the gaps
and governance deficits on the subject. It is not necessary to repeat the
directions already issued except to say that satisfactory steps remain to be
taken. Wherever DEPs have not been prepared, the same need to be
expedited and wherever they have ‘béén ‘prepared the same need to be

continuously updated and compliance monitored.

19. Since the above is a continuous process, it is for the concerned
Gavernments to take initiatives. However, having regard to the significance
of the subject, we are of the opinion that further monitoring will be
necessary by this Tribunal in the light of compliance status which may be

provided on the next date.

20. We are unhappy to note that all the States/UTs have not taken the
matter as seriously as the subject requires. We hope that the Chief
Secretaries of all the States/UTs will provide due attention to the subject
in the larger public interest and in the interest of health, safety of the
citizens and rule of law to effectuate basis fundamental rights of the

citizens.

21, Accordingly, in view of long-time failure to comply the mandate of

the Constitution adversely affecting the public health and the environment

and repeated failures to comply with the earlier directions on the subject,
we direct

a. Chief Secretaries of all the States/UTs may ensure completion of

District Environment Plans (DEPs| for all the Districts, in the light

of orders of this Tribunal dated 26.9.2019, 19.3.2020. 29.1.2021

and the observations in the present order and upload the same on
their respective websites positively by 31.10.2021,
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b. The DEPs may contain data on each environmental issue covering
each city, town and village. Data may show the extent of gap in
compliance of laid down norms for

i. Waste Management - Municipal Solid, Flastic, Bio-
Medical, . Electric. .and... Electronic, Hazardous and
Construction and Demolition waste

il. Sewage treatment and utilisation

iii. Water quality — Rivers, Water bodies, Ground Water,
Coastal waters and Rain water harvesting,

iv. Industries Pollution Control including industrial clusters
v. Air Quality management includes pollution due to dust
vi. Regulating mining/ Sand mining
vii. Noise pollution
viii. Any other {ssues significant in the area
ix. The DEP must give timelines for accomplishment of tasks
backed up with budgetary support and the officers

entrusted with the job, with contact details of the nodal
officer at various levels in the District

%. Scope for public participation on remedial measures like
plantations

c. DEPs may also contain mechanism for review at different levels.

d. The District Magistrates may accordingly execute the action
plans by reviewing the progress on various targets at least once
inn a month.

e. All the States may accnfdjﬂgly consolidate the DEPs and prepare
their respective State Environment Plans and upload the same
on their respective websites.

. CPCB may consolidate the information and file a tabular
statement by  30.11.2021 by  e-mail  at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR
Support PDF (and not in the form of Image PDF).

List for further consideration on 08.12.2021.
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A copy of this order be forwarded to MoEF&CC, CPCB and Chief

Secretaries of all the States/UTs, all State PCBs/PCCs/all District

Magistrates by e-mail for compliance.

July 5, 2021

Original Application No. 360/2018

(SLP (Civil) No. 2959/2014)
DV

bo ~

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

M. Sathyanarayanan, JM

Hrijesh Sethi, JM

Dr. Nagin Nanda, EM
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OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunal

in Original Application no. OA No.606 of 2018
|Official Address: Tower No.5, 4 Floor, Forest Complex,
Beotor 68, SAS Nagar) Tel. No. 0172-22080491
Email; cecswmBfirpmail.com

To
The Member Secratary,
Punjab Pollution Control Board,
Patiala

Mo, CMC/2021/CS
Datec: 28.6.2021

Subject: Minutes of the meeting held under the Chairmanship of Justice Jashir
Singh, former Judge, Punjab & Haryana High Court and now as
Chairman of the Monitoring Committee with the district level officers of
District Ludhiana regarding finalisation of District Environmental Plan
of District Ludhiana in compliance to order dated 29.1.2021 in OA No.
360 of 2018 in the matter of Shree Nath Sharma Vs, Union of India &
others on 25.6.2021 at 11,00 AM in the Committee Room, 7" floor, 5
Tower, Forest Complex, Sector 68, SAS Nagar.

Pleasa find enclosed herewith minutes of l:he“rrr.::\'-.:eﬁng held under the Chalrmanship of Justice
Jasbir Singh; former Judge, Punjab & Haryana High Court and now as Chalrman of the
Maritaring Committee with the district level officers of District Ludhiana regarding finalisation of
District Environmental Plan of District Ludhiana in compiiance to order dated 29.1.2021 in OA
NO. 360 of 2018 In the matter of Shres Math Sharma Vs. Unlon of India B others on 25.6.2021
at 11.00 AM in the Committee Room, 7 floor, 5" Tower, Forest Complex, Sector 68, SAS Nagar
for your Information and necessary action please,

It Is requested that the concerned officer of Punjab Pollution Contrel Board be asked to convey
the minutes of meeting to all the concerned departments with the request to take necessary
action on the directions glven by the Monitering Committee on the various points as mentionad
in the minutes of the meeting.

DA/fas above Ez ) I
{Dr. Babu RamTT ¢

Technical Expest,
Menltoring/Evecuting Committes
Endst. No. CMC/2021/5€ Dated: 28.6.2021
A copy of the above is forwarded to the Principal Segretary. Department of Sclence, Technology
and Emvironment for Infarmation and necessary action please.

(Dr. Bdbu RAmY ™ 4
Technical Expest,
Monitesing/Execiting Committes
Endst. No. CMCf2021/ 5= Dated: 28:6.2021
A copy of the above Is forwarded to the Commissionar, Municipal Corporation, Ludhiana for

information and necessary action please,
{Dr. Egbr.r RamF 21

Technical Expert,
fMonitoringExeculing Commilttes

Endst. No. CMC/2021/ 378 Dated: 28.6.2021

A copy of the above Is forwarded to the Chief Environmental Engineer, Punjab Pollution Control
Board, Ludhiana for information and necessary action please. He is requested to convey the
minutes of the meeting to all the concerned departments for immediate action on the Issues

relating to them,
(Dr. EBEE:%“"H

Technical Expert,
Monitoring Executing Cormmattas
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Minutes of the meeting held under the Chairmanship of Justice Jasbir Singh, former
Judge, Punjab & Haryana High Court and now as Chairman of the Monitoring
Committee with the district level officers of District Ludhiana regarding finalisation
of District Environmental Plan of District Ludhiana in compliance to order dated
29.1.2021 in OA No. 360 of 2018 in the matter of Shree Nath Sharma Vs. Union of
India & others on 25.6.2021 at 11.00 AM in the Committee Room, 7" floor, 5™
Tower, Forest Complex, Sector 68, SAS Nagar.

The following were present during meeting.

a)  Members of the Monitoring Committee ~ ~

Sr. No. | Name and Designation in the Deptt. Mame & Designation in the |
Committee

1 Justice Jashir Singh, Former Judge, Punjab & | Chairman
Haryana High Court

3. Sant Balbir Singh Seechewal Member

i F Dr. Babu Ram, Former Member Secretary, PPCB | Technical Expert

b} The list of the officers, present in the meeting, is as per Annexure-1

At the cutset of the meeting, the Chairman of the Monitoring Committee apprised the officars,
present |n the meeting, about various orders of Hon'ble National Green Tribunal in OA No, 360
of 2018 in the matter of Shree Nath Sharma Vs, Union of India & others w.r.t preparation of
district environmental Plans of all the Districts of the State and execution thereof, which are
briefly mentloned as under;

1. The Hon'ble National Green Tribunal in its order dated 15.7.2019 in QA No. 710 of 2017
in the matter of Shailesh Singh v/s Sheela Hospital & Trauma Centre, Shahjahanpur &
Ors, has directed in Para No. 8, the part of which Is reproduced as under:

"We find It necessary to add that in view of Constitutional provisions
under Articles 243 G, 243 W, 243 ZD read with Schedules 11 and 12
and Rule 15 of the Solid Waste Management Rules, 2016, it Is
necessary to have a District Enviromment Plan to be operated by a
District Committee (as a part of District Planning Committee under
Artfcle 243 Z0) with representatives from Panchayats, Local Bodies,
EL Regional Officers, State PCB and a suitable officer representing the
administration, wihich may in turn be chaired and monitored by the
District Magistrate. Such District Environment Plans and Constitution

of District Committee may be placed on the website of Districts
covrcerned”,

2. The Hon'ble Mational Green Tribunal in its order dated 15.3.2020 in OA No. 360 of 2018
i the matkter of Shree Math Sharma Ys. Union of India & Ors has directed in Para Mo, 5
as undesr:
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"While we note the steps taken, completion of environmental plans in
terms of order of this Tribunal cannot be unduly delayed having regard
to implications of such steps for protection of environment and public
health. Some of tha handicaps pointad out can be overcome by pro-
active role of CPCB in ensuring preparation of at least one model
District Environment Plan in every State in the first instance which can
thereafter be replicated for all the Districts in the States/UTs and so
on. For this purpose, State PCB and concerned District Magistrate may
assist the CPCB. This step may be completed by simultaneous initiativa
in all the States within three months. In the last nine months, some
work may have already been done in the States/UTs. Thus, it should be
possible to finalize a model action plan at least for one District each in
all States/UTs in the next three months. Thereafter, the exercise may
be replicated with regard to all the Districts followed by State
Environmental Plan and then a National Environmental Plan in further
three months. CPCE is at liberty to utilize compensation funds and
involve any individuals/ organizations in the process. This exercise will
be without prejudice to monitoring mechanism in terms of earlier
directions. Wherever exercise has been completed and found to be
satisfactory, further steps for execution may be taken accordingly.
Status report of progress in this regard may be furnished before the

next date by email at _fudicial-nat@gov.in”.

3. Further, the Hon'ble National Green Tribunal in its order dated 29.1.2021 in OA No. 360
of 2018 in the matter of Shree Nath Sharma Vs, Union of India & Ors has directed In
Para No. 7, 8, 9 and 10, which are reproduced as under:

Para 7.

From the above, it is seen that out of 739 Districts, DEPs have been
prepared in 220 Districts, out of which CPCB has data for 115 Districts.
CPCB has selected five representative models having regard to social
and geographical considerations.

Para 8.

In view of above, having regard to the significance of the issue and
inadequate progress, we direct the Chief Secretaries of all the
States/UTs to oversee and monitor compliance by the concerned
District Magistrates for preparing the requisite plans and execute tha
plans already prepared. Further steps for preparation and execution of
State and National plans may also be taken in the interest of scientific
and effective protection of environment and public health.

Para 2.

Vide orders dated 22.01.2021 in OA 916/2018, Sobha Singh & Ors. vs.
State of Punjab &Ors. and OA 4962016, Tribunal on its own motion vs.
Govi. of NCT of Delhi &0Ors., we have requested the Monitoring
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Committees, constituted by this Tribunal for certain environmental

execution of DEPs in Punjab and Delhi and furnish compliance status as
on 31.3.2021.

Therefore, In compliance to order dated 29.1.2021 in OA No. 360 of 2018 in the matter of
Shree Nath Shamma Vs. Union of India & Ors, the Monitoring Committes held fre 1% meeting
with the Chief Secretary, Punjab on 5.2,2021, wherein, It was informed that District
Environmental Plans (DEPs) for 13 Districts, out of total 22 Districts of the State have been
prepared and work of preparation of District Environmental Plans for the remaining 9 Districts 13
at acvance stage. Accordingly, the Monitoring Committee requested Department of
Environment, State of Punjab to send the copies of 13 District Environmental Plans prepared for
the State of Punjab so that Monitoring Committee may start its monitoring/review/updation, if
any, so that Department may finalize the District Environmental Plans in a time bound manner,
Further, with regard to compliance of said “order-dated =29:1:2021 regarding formulation of
District Committee, which may be 2 part of District Planning Commiltess as per the
Constitutional provisions under Article 243 G, 243 W, 243 ZD read with schedule 11 and 12 of
rule 15 of the Solid Waste Mapagement Rules, 2016, it was desired by the Monitoring
Committee that the process of formulation of such Committees may be started by the Gowt. of
Punfab at the earliest,

It was further informed that the Department of Environment, State of Punjab had submitted
District Environmental Plans of all the 22 districts of the State vide its email dated 12.3.2021,
These District Environmental Plans were examined by the Monitoring Committee and had raised
observations on the varous activities as mentioned In the District Environmental Plans and
shared with the State Level Officers in its 2™ meeting held on 30.3.2021, which are enumerated
as under.

i S R P 2

i) In most of the towns of the State, unauthorized colonies | residential complex /
commerdal complex have been developed by the private developers and nobody
is taking the responsibility for the management of liguid and solid waste of these
unauthorized colonies. In the District Enviranmental Plans, data Is missing about
the management of waste from all the 7 thematic areas in the residential
colonies / commercial projects developed by development authorities of the
State or the residential colonles which have been developed illegally by the
private colonizers. Therefore, there is need to cover these areas either
independently or under the District in which these colonies fall.

It was suggestad in the maeting that these residential complex / commercial
areas developed by the develgpment. authorities or illegally by the private
developers may be covered under the concemed District and accordingly District
Environmental Plans of each District may be modified.

i In the District Emvironmental Plans, nothing has been mentioned about
management of solid waste in the villages, where lot of solid waste Is generated
and is disposed of in non sdentific manner. It was informed by the dapartment
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vi)

il)

of Local Gowt. that for management of solid waste in the villages, the project is
covered under Swachh Bharat Mission and activities have been started in this
regard, The Department of Rural Development & Panchayats assured to prepare
praposal / scheme for management of salid waste in the villages either in cluster
form or independently in individual villages.

Information, Education and Communication activities, which are essential part for
the management of solid / liquid waste, have been mentioned in the District
Environmental Plans but these have not been framed adequately,

For the effective and efficient operation of STPs of the State, operational manual
has not besn. finalized-so- far-inspite-the Japse-of more than one year, Punjab
Follution Control Board reported that operational manual of STPs Is under active
consideration and It will be finalized within 15 days.

The Hon'ble National Green Tribunal In ts order dated 1.5,2020 in OA 325 of
2015 in the matter of Lt. Col. Sarvadaman Singh Cberol vs Union of India EOrs,
has directed that harvesting surplus water during excessive rains from any areas
of catchment needs to be optimized by enhancing the capacity of the existing
ponds/water bodies, creation of water harvesting structures in the sub-
watersheds to the extent possible, apart from setting up of additional water
bodies/water harvesting structures wherever viable, utilizing available funds
including under MGNREGA and involving the community at larga at every level,
Therefore, chapter mentioning rain water harvesting structures to be created for
harvesting water during exm;:;iu;n:ﬁns and refnndeung { redevelopment of
existing ponds / water bodies alongwith creation of additional water bodies !
water harvesting structures may also be Incorporation in the  District
Environmental Plans.

Dept. of Environment reported that District Envirenment Committess have been
constituted, whereas, these District Environmental Committees may be
constituted in view of the Constitutional Provisions under Article 243 ZD read
with Schedules 11 & 12 and Rule 15 of the Salid Waste Management Rules,
2016, wherein, the representative from the Panchayats, local bodies, NGOs and
social workers may also be involved, The department of Environment may review
the notification Issued by the department in view of the Constitutional Provisions
under Article 243 ZD. ER gy

sweeping of road is one of the important component of management of colid
waste and sweeping of roads is one of the sources of dust pollution, therefore, it
has been directed by the Honble National Green Tribunal vide its order dated
3.12.2020 In OA No. 283 of 2020 that sprinkling of water should be done before
sweeping of roads. Efforts may be made to use treated sewage for sprinkling
purposes, if available, These facts may be mentioned in the District
Environmental Plans.
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x)

i)

i)

¥iv)

xv)

i)

For development of plantation along the hilghways, the concemed departments
of State of Punjab may coordinate with the highways authorities,

In the meeting with District Level Officers of Districts Ludhiana and Jalandhar,
Commissioners Municipal Corporation, Ludhiana and Jalandhar have been
directed to develop bio-diversity parks along Budha Mallah In Ludhiana and Kala
Singhian Drain in Jalandhar area, These aspects may also be added in the plan,

There |s need to map the rivers and fiood plain zones In the catchment area of
rivers of the State. Punjab Pollution Control Board has reported that the matter is
under consideration and shall be finalized shortly.

Lot of sludge is generated during the operation of the sewage treatment plants
of the towns and the sludge is not utilized properly, The farmers of neartyy fields
need to be educated and officers of department of forests may be asked to
utilize the secondary sludge of STPs as manure in the fields for agriculture,

In most of the activities, as mentioned in the District Environmental Plans,
timefines for complation of the same have not been mentioned.

As per the directions of the Hon'ble National Green Trbunal, in its order dated
13.3.2020 in OA 360 of 2018 in the mater, of Shree Nath Sharma Vs. Union of
Indla & others, templates for District Environmental Plans mentioning basic
Infarmation on &4 action areas using nearly 220 data points, which are essential
for framing District Environmental Plans have been given CPCB. All the District
Environmental Plans may be modified based on these 220 data polnts.
Therefore, all the District Environmental Plans may have two parts i.e District
Environmental Plans and Excel Sheet mentioning the details of the 220 data
points,

Presently, no system has been developed for management of highly
contaminated Faecal sludge generated from the rural area / un-sewered areas
and It is disposed off indiscriminately and cause environmental damage,
therefore, the Sate Govt. should frame policy / guidelines for the management of
the feacal sludge,

The projects being developed for supply of canal water to the inhabitants of the
cities [ villages may be compieted |n a time bound manner.

The Dept. of Soil & Water conservation should complete irrigation network to
utilize the treated sewage of the towns for irrigation in 2 time bound manner,
The treated sewage may also be utilized for green areas / forests for which
department of forest may give proper assistance,

Based on the said observations, the Monitoring Committea had requested the
State level Officers as under:

District Environmental Plans for District Ludhiana and Jalandhar may be
modified/upgraded incorporating the observations as mentioned above and
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220 data points as mentioned in orders of Hon'ble National Green Tribunal by
30.4.2021,

i} District Environmental Plans for all the other Districts may also be started
modifying / upgrading incorporating the above observations and the same
may be completed by 31.5.2021. '

liiy The residential complex / commercial areas developed by the development
authorities or illegally developed by the private developers may be covered
under the concerned District and accordingly District Environmental Plans of
each District may be modified.

Now, the Department of Environment, State of Punjab has  submitted
revised/amended/modified District Environmental Plans (DEPs) of 20 Districts based on the
observations of the Monitoring Committee raised in jts 2°° meeting held on 30.3.2021,

It was Informed that Central Pollution Control Board vide its letter No. B-31011-
BMW{42.55)/2021/WMD-1 dated 24.5.2021, addressed to the Principal Secretary, Departmeant
of Sclence Technology & Environment has stated that the CPCE has received copy of DEPs for
22 districts of Punjab and Upon examining the same, |t has been observed that there Is scops
for improving the same w.r.t. thematlc areas, actlon points and corresponding agency and time
Hrees, It has been further informed that the concernad departments and DMs may be directed to
implement the DEPs in time bound manner and action paints identified In DEPs may be
implemented and DEFs may be improved further to cover all thematic areas, CPCB has also
sent an indicative template to improve the DEPs.

Thereafter, the revised District Environment Plan of District Ludhiana, as submitted by the
Department of Environment, was taken up for discussion as under:

1. Constitution of District Committee to monitor the Distt, Environment Plans.

s

It wias submitted as under:

The Hon'ble Naticnal Green Tribunal in Its order dated 15.7.2019 in OA No. 710 af 2017 in
the matter of Shallesh Singh v/s Sheela Hospital & Trauma Centre, Shahjahanpur & Ors, has
directed in Para No. 8, the part of which is reproduced as under:
"We find it necessary to add that in view of Constitutional provisions
under Articles 243 G, 243 W, 243 ZD read with Schedules 11 and 12
l:".— andRufuISafﬁbaSaﬁn’H@st&HanayementHuﬂJﬂ:ﬁ,#&
necessary to have a District Environment Plan to be operated by a
District Committee (as a part of District Planning Committee under
Article 243 ZD) with representatives from Panchayats, Local Bodies,
Regional Officers, State PCB and a suitable officer representing the
administration, which may in turn be chaired and monitored by the
District Magistrate, Such District Epvironment Flans and Constitution
of District Committee may be placed on the website of Districts
concerned”.
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3.

The Departrnent of Sdence, Technology and Environment, State of Punjab has also
been requested vide letter No.CMC/2021/42, dated 16.6.2021 to constitute the
Committee in view of the constitutional provisions as mentioned abave,

The Chairman of the Monitoring Committee directed that the District
Committees in view of the constitutional provisions under article 243 G, 241
W, 243ZD read with the schedule 11 and 12 and Rule 15 of Solid Waste
Management Rules, 2016 may be constituted for each district
Rules/necessary guidelines for the above said purpose may be framed/issued
and timelines be mentioned in the District Environmental Plan.

Management of wastewater and solid waste by the Residential
Complex/Group Housing Project/ Commercial Projects developed by the
private colonizers.

It was apprised that in most of the toWns Of the State, unauthorized colonies |
residential complexes | commerclal complexes have been developed by the private
gevelopers and nobody is taking the responsibility for the management of liquid and
solid waste of these unauthorized colonies. Therefore, these residential complexes /
commercial areas developed by the development authorities or illegally by the private
developers may be covered under the concemed District and accordingly District
Environmental Plans of each District may be modified.

MNow, in the modified District Envirenmental Plan of District Ludhiana, it has been
mentioned that district wise committees have been constituted by PPCB vide letter dated
5.3.2021 to visit the authorized/lllegal colonies/ residential/commercial complex and the
team has visited 58 such colonies. The timelines for installation of STPs and
management of solid waste have been mentioned as 31.12.2021.

The Chairman of Monitoring Committee directed as under:

All the authorized/illegal residential/commercial projects developed in
district Ludhiana may be identified by the team constituted by PPCB by
10.7.2021.

In the District Environmental Plan, necessary guidelines, timelines, sources of
funds, responsibility etc. be mentioned to install STPs and solid waste
management system of these authorized/illegal davelopment projects.

Installation of effluent treatment plant and biogas power plant by dairy
complexes, Ludhiana.

In Ludhiana, 02 dairy complexes located at Tajpur Road and Haibowal exist, At Haibowal
dairy complex, blogas power plant of capacity 1 MW has been installed but no
arrengements have made for treatment of wastewater of these Dairy Complexes, The
Monitoring Committee has already requested in numbers of meetings with District Level
Officers as well as State Level Officers that iImmediate arrangements may be made for
treatment of liguid and solid waste of these dairy complexes, Also, the Monitoring
Committee vide its letter No. CMC/2021/1895 dated 16.6.2021 has reguested the
Commissioner Municipal Corporation, Ludhana that actlon taken w.r.t, either shifting of
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5.

dalry complexes located at Tajpur Road 2nd Haibowal Road as sultable and apprapriate
sites may be taken immediately or in case these dairy complexes are not being shifted,
effluent treatment plant for treatment of wastewater and biogas power plant for
management of animal dung may be provided In a time bond manner,

Now, in the District Environmental Plan, it has been mentioned that for shifting of dairy
complexes from the present locations, new site Is under finalization and time target for
instaliation of ETPs and biogas plant has been mentioned as 31.3.2072,

The Monitoring Committee noted the time target given by Municipal
of liquid and solid waste of these dairy complexes, It ic directed that
necessary timelines, sources of funds, responsibility etc to construct
ETPs/blo-gas plants by these dairy complexes be mentioned in District
Environmental Plan.

Installation of electro magnetic flow meters at inlat and outlet of STPs/ETPs.

In the District Environmental Plan, the activity w.r.t instaliation of slectro maagnetic flow
meters at Inlet and outlet of STPS/ETPs has not been mentioned, which is utmost
essential for checking the operation of sewage treatment plants and effluent tregtment
plants and ensuring the regular treatment of whole of the wastewater entering into
STPs/ ETPs,

The Chairman of the Monitoring Committee directed that the activity w.r.t
installation of electro magnetic flow meters at inlet and outlet of STPs/ETPs
may be entered under the Chapter Part-B- Domestic Sewage Management
Plan and it may be made a part of District Environmental Plan.

Placement of OCEMS installed by the industries as well as sewage treatment
plants at proper location and sealing by PPCB.

The Chairman of the Monitoring Committee informed that in number of meetings with
District Level Officers as well as State Level Officers, it has been apprised that OCEMS
installed by the industries are normally located at places where the realistic and rellable
data are not achieved and incorrect data w.r.t parameters {BOD, COD, TSS etc.) is
shown by OCEMS,

Punjab Pollution Control Board informed that necessary directions have been issued to
all the Industries as weil as 5TPs to provide OCEMS at appropriate locations and
necessary sedl shall be provided by PPCB soon after their installation at appropriate
locations in covered boxes.

The Chairman of the Monitoring Committee directed that the activity w.r.t.
placement of OCEMS installed by the industries as well as sewage treatment
plants in closed boxes and sealing by PPCB may be entered in the District
Environmental Plan. ;
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Preparation of operational manual of STPs for effective and efficient
operation of STPs.

Funjab Pollution Control Board informed that the matter is under consideration and
operational manual of STPs shall be prepared by 30.5.2021,

The Chairman of the Monitoring Committee desired that operational manual
of STPs shall be prepared and the timelines to prepare it may be mentioned in
District Environmental Plan.

Enhancement of capacity of existing ponds/ water bodies and creating of new
water harvesting structures.

It was apprised that there Is need to enhance the capadity of the existing ponds/ water
bodies and also to create new rain water harvesting structures, new ponds or water
bodies in order to harvest surplus water during excessive rains.

The Chairman of the Monitoring Committee desired that the sald activity may
be added in the District Environmental Plan mentioning the current status of
existing ponds/water bodies, whose capacity has been enhanced, number of
new ponds/ water bodies which have been newly constructed may also be
mentioned. Timelines for enhancing the capacity of existing ponds/water
bodies and creation of new ponds/water bodies/rain water harvesting

structures may be mentioned in the District Environmental Plan.

Laying of irrigation network to utilize the treated sewage of STPs for
irrigation

In order to treat the sewage of towns of the State, STPs based on advance technology
ara being instalied and there is need to utilize the trezted sewage for irrigation.

The Chairman of the Monitoring Committee directed that the irrigation
schemes for utilization of treated sewage may be prepared simultaneously
with the preparation of DPR of the sewage treatment plants so that irrigation
network may be laid simultaneously with the commissioning of the STPs so
that treated sewage may be utilized for irrigation. The said activity may be
added in the District Environmental Plan.

Plantation of trees along highways, drains, nallahs and canals etc.

It was informed that in number of meetings, the Monitoring Committee has asked the
various departments to plant trees along highways, drains, nallahs and canals ete. and
also in the State fevel meeting held on 6.1.2021, Municipal Corporations of Ludhiana,
Jalandhar, Phagwara and Department of Water Resources and Department of Rural
Development and Panchayat have been directed to plant trees along highways, drains,
nallahs and canals etc, The Department of Forest was asked to provide saplings to the
department for plantation of trees along the said areas.




10.

11,

The Chairman of the Monitoring Committee directed that the activity w.r.t
plantation of trees alnng h-’eghwa‘,ril, drallu, nallahs and canals etc, by the
concerned I:Inpalim-ents may be added in th-ﬂ Dlatntt Environmental Plan,

Mapping of rivers and flood plain zones In the catchment area of rivers of the
State

Punjab Pellution Control Board informed that mapping of rivers and flood plain zones
has been done by the drainage department in an electronic file and the same is available
an Google earth link,

The Monitoring Committee desired that Google earth link may be mentioned
in District Environmental Plan and fact that mapping of river/flaod plain zona
has been completed, may be mentioned in the District Environmental Plan.

Timelines for completion of various activities as mentioned under 7 thematic
areas

It was Informed that as per the directions of the Hon'ble National Green Tribunal in OA
Na. 360 of 2018 in the matter of Shree Nath Sharma Vs Union of India and others, the
follewing 7 thematic areas have been selected where the management of the waste is to
be accomplished.

i} Waste Management Plan:
« Solid Waste Management
+ Plastic Waste Management
+« C&D Waste Management
« Bio medical Waste Managemant
* Hazardous Waste Management
» E-Waste Management

i) Water Quality Management

i} Domestic Sewage Management

W)  Industrial Waste Management

V) Air Quality Management

wi) Mining Activity Management

vii)  Noise Pollution Management

The Chairman of the Monitoring Committee observed and directed as under as
under;

)

Fresh templates w.r.t preparation of District Environmental Plan and
implementation thereof have been received from CPCB vide letter No. B-
31011/BMW(42.55)2021/WMD-1 dated 24.5.2021 and the same has been
addressed to the Principal Secretary, Department of Science, Technology &
environment. These fresh templates provided by CPCB also nesd to be
considered while finalizing the District Environmental Plans.

Mo timelines for completion of activities, as mentioned in the said waste
management areas, have been mentioned and all the information, which is
desired to be inserted in the plan need to be provided by the concemed
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departments so that complete and comprehensive District Environmental
Plan of district Ludhiana may be prepared.

i} District Environmental Plan of district Ludhiana after incorporating the
observations of the Monitoring Committee as mentioned above shall be
submitted on 15.7.2021.

12,  Other areas for management of liquid and solid waste
The Monitoring Committee has observed that the following areas w.r.t management of
liquld and solid waste have not been mentioned in the District Environmental Plan.

i} Nothing has been mentioned about management of carcasses in rural
areas and treatment of leachate generated from legacy waste dump
site, These points may be mentioned in the District Environmental Plan,

i} It has been desired that w.r.t all the activities as found mentioned In
the guidelines/templates issued by CPCB, details regarding timelines,
sources of funds (whether under center funded scheme/state
funded/private funding system), responsible officers to execute the
said works, may be mentioned in the District Environmental Plan.

il The Monitoring Committee has observed that nothing has besn
mentioned about scientific disposal of RDF to be recovered from the
processing of solid waste. The timelines for its scientific disposal may
be mentionad in the District Environmental Plan,

5-_-||||_
Dr. E:Eu Rant¥ (" Sant Balbir Singh Seaechewal

Former Judge Funjeb and Haryana
High Court and now as Chairman of
the Monitoring Committes
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OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green-Tribunal in OA No. 360 of 2018 in
the matter Shree Nath Sharma Vs Union of India & Ors and other
Environmental issues.

(Officia] Address: Tower No.5, 4= Floor, Forest Complex,

Bector 68, 5A5 Nagar) Tel. No. 0172-2293001
Emall: murmﬁﬂﬁ@;llmlﬂ

Ta
The Deputy Commissioner,
Ludhiana.

Mo. CMC/2021) | Ly
Dated: 10.8.2021 '

Subject: Minutes of the meeting held with the District level Officers of District
Ludhiana regarding finalization of District Environment Plan prepared
for District Ludhiana in compliance to order dated 19.3.2020,
292.1.2021 and 5.7.2021 in OA No. 350 of 2018 in the matter of Shree
Nath Sharma Vs Union of India & Ors and timelines mentioned thereln
for completion of various activities of the said Plan under the
Chairmanship of Justice Jasbir Singh, former Judge, Punjab & Haryana
High Court and now as Chairman of the Monitoring Committee on
=.8.2021 at 11:00 AM in the Committee room, Forest Complex, Sectar
68, SAS Nagar,

AR

Please find enclosed herewith minutes of the meeting held with the District level Officers of
District Ludhiana regarding finalization of District Environment Plan prepared for District
Ludhlana in compliance to order dated 19.3.2020, 29.1.2021 and 5.7.2021 in OA Mo, 360 of
2018 In the matter of Shree Nath Sharma Vs Union of India & Ors and timelines mentioned
thersin for compietion of various activities of the said Plan under the Chairmenship of Justice
Jashir Singh, former Judge, Punjab & Haryana High Court and now as Chalman of the
Menitoring Committee on 5.8.2021 at 11:00 AM in the Committes raom, Forest Complex, Sector
b8, SAS Nagar for your information and necessary action please.

It is requested that the concerned officer of District Administration be directed to comvey the
minutes of the meeting to all the concerned departments/MCs with the request to take
necessary action on the recommendations madefdirections given by the Monitoring Committee
w.rt varibus activiies as mentioned in the Distrlct Environmental Plan and the same may be
modifiedfamended/recasted appropriately and final Districc Environmental Plan of Distt.
Ludhiana may be submitted by 20.8.2021,

DA/-as above 1h S TS Ta— .
(Dr. Babu Ram)® P4

Techmical Expert,
Monitoring Committes

Endst. Mo. CMC/2021/ 4T Dated: 10.8.2021
A copy of the above Is forwarded to the Principal Secretary to Govt. of Punjab, Department of
Science, Technology and Environment, Chandigarh for information and necassary action please,

DA /S-as above
j {Dr. Babu nnm""”!q

Technizal Expert,
Monitoring Comrmities
Endst. No. CMC/2021¢ (U & Dated: 10.8.2021
A copy of the above is forwarded to the Commissioner, Municipal Corparation, Ludhiana for
infermation and necessary action pleasa.

DAf-as above 'l:l: £
{Dr. Babu Ram) 18y,

Tachnical Expert,
i e s fapnitarng Cormmittes
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Endst. No, CMCL2021/ |43 Dated: 10.8.2021
A copy af the above Is forwarded to the Member Secretary, Punjab Pollution Control Board,
Petiala for informaticn and necessary action: plazse,

DA[-as above
{Dr. P:ﬁnaﬁ?"’““
Technical Expert,
Mgnikoring Committes
Endst. No, CMCf2021/ [Y ¢ Dated: 10.8.2021

A copy of the above is forwarded to Sh. Pardeep Garg, Joint Director, Department of Sclence
Technology and Environment, Directorate of Environment & Climate Change, Sector 26,
MGSIPA, Chandigarh for information and necessary action please.

DAf-as above

(Dr. Babu Ram)' =%
E— Technical Expert,
Monkaring Commities
Endst. No. CMC/2021/ {49 Dated: 10.8.2021
A copy of the above Is forwarded to the Chief Environmental Engineer, Punjab Pollution Contral
Board, Ludhiana for information and necessary action please.

DA/ -as above P
(Dr. Babu Ra g

Technizal Expart,
Manitoring Commitioe

Endst. Mo, CMC/2021/ [yo Dated: 10.8.2021
A copy of the above is forwarded to the Senior Envircnmental Engineer, Punjab Pollution
Control Board, Zonal Office, Ludhiana for information and necessery action please.

DA/f-as above
(Dr. Ha%ﬁlam&-m—

Technical Expert,
Monitoring Committes
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Minutes of the meeting held with the District level Officers of District Ludhiana
regarding finalization of District Environmental Plan prepared for District Ludhiana
in compliance to order dated 19.3,.2020, 29.1.2021 and 5.7.2021 in OA No. 360 of
2018 in the matter of Shree Nath Sharma V/s Union of India & Ors and timelines
mentioned therein for completion of various activities of the said Plan under the
Chairmanship of Justice Jashir Simgh, former Judge, Punjab & Haryana High Court
and now as Chairman of the Monitoring Committee on 5.8.2021 at 11:00 AM in the
Committee room,; Forest Complex, Sector 68, SAS Nagar.

The following were present during the meeting:

al Members of the Monitoring Committee

| SF, Name and Designation in the Deptt. | Mame & Designation in .
: | the Committee
no. .
I
1. |Justice Jashir Singh, Former Judge, Punjab & Haryana Chalrman |
High Court
Sh. Subodh Agrawal, Former Chief Secrefary, Punjab Member
Sant Balbir Singh Seechewal Member
3. | Dr. Babu Ram, Former Member Secretary, PPCB Technical Expart

b) The list of the officers, present in the meeting, is as per Annexure-1,

The Chairman of the Monitoring Committee apprised the officers, presant in the mesting, about
the orders of Hon'ble Mationgl Green Tribumal passed in & No. 360 of 2018 from time to time
wirk preparation and finalzation-of-Bistrict-Emviranmental-Plans of all the districts of the State
and execution thereaf, which are briefly mentioned as under:

1. Tha Honble Mational Green Tribunal in its arder dated 1932020 InOA Mo, 360 of 2018

in the matter of Shrea MNath Sharma Vs, Unlon of India & Ors has directed in Para Mo, 5
g5 under:

“While we note the steps taken, completion of environmental plans in
terms of order of this Tribunal cannot be unduly delayed having regard
to implications of such staps for protection of environment and public
health., Some of the handicaps pointed out can be overcoma by pro-

active role of CPCB in ensuring preparation of at least one model
District Environment Plan in every State in the first instance which can
thereafter be replicated for all the Districts in the States/UTs and so
on. For this purpose, State PCB and concerned District Magistrate may
assist the CPCB. This step may be completed by simultanaous initiative
in all the States within three months. In the last nine months, some
work may have already been done in the States/UTs. Thus, it should be
possible to finalize a model action plan at least for one District each in
all States/UTs in the next three months, Thereafter, the exercise may
be replicated with regard to all the Districts followed by State
Environmental Plan and then a National Environmental Plan in further
three months. CPCB is at liberty to utilize compensation funds and
involve any individuals/organizations in the process. This exercise will

be without prejudice to monitoring mechanism in terms of earlier
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directions. Wherever exercise has been completed and found to be
satisfactory, further steps for execution may be taken accordingly.
Status report of progress in this regard may be furnished before the
next date by email at _judicial-ngti@gov.in”.

2. The Hon'ble Mational Green Tribunal In ks orders dated 29.1.2021 in O8 Ma. 360 of 20138

in-the matter of Shree Math Sharma Va. Unlon of India 80rs has directed in Para Na. 7,
8 and 9, which are reproduced as under;

7. From the above, it Is seen that out of 739 Districts, DEPs have been
prepared in 220 Districts, out of which CPCB has data for 115
Districts. CPCB has selected five representative modeals having regard
to social and geographical considerations.

8. In view of above, having regard to the significance of the issue and
inadequate progress, we direct the Chief Secretaries of all the
States/UTs to oversee and monitor compliance by the concerned
District Magistrates for preparing the requisite plans and execute the
plans already prepared. Further steps for preparation and execution
of State and National plans may also be taken in the interest of
scientific and effective protection of environment and public health.

8. Vide orders dated 22.01.2021 in OA 316/2018, Sobha Singh &0Ors. vs.
State of Punjab &0rs. and OA 496/ 2016, Tribunal on its own motion
vs., Govt of NCT of Delhi &Ors,, we have requested the Monitoring
Committees, constituted by this Tribunal for certain environmental
issues in Punjab and Delhi, to oversee compliance of preparation and
execution of DEPs in Punjab and Delhi and furnish compliance status
ason 31.3.2021.

3. The Hon'ble National Green Tribunal in ks order dated 5.7.2021 in ©A no. 360 of 2018 in the
matter of Shree Nath. Sharmas. Union.of-lndia«f.Ors.has-disected in para no. 13, 20 and
Z1, wihich are reproduced as under:

15.

20.

21,

Since the above is a continuous process; it is for the concerned Governments
to take initiatives. However, having regard to the significance of the subject,
we are of the opinion that further monitoring will be necessary by this
Tribunal in the light of compliance status which may be provided on the next
date.

We ara unhappy to note that all the States/UTs have not taken the matter as
seriously as the subject requires. We hope that the Chief Secretaries of all the
States/UTs will provide due attention to the subject in the larger public
interest and in the Interest of health, safety of the citizens and rule of law to
effectuate basis fundamental rights.of-the citizens.

Accordingly, in view of long-time failure to comply the mandate of the
Constitution adversely affecting the public health and the environment and

2
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repeated failures to comply with the earlier directions on the subject, we
direct

sxs
|| B

v,

L

vi.

wil.

viil.

X.

=
d.
B
f.

Chief Secretaries of all the States/UTs may ensure completion of
District Environment Plans (DEPs) for all the Districts, in the light of
orders of this Tribunal dated 26.9.2019, 19.3.2020. 29.1.2021 and the
observations in the present order and upload the same on their
respective websites positively by 31.10.2021.

The DEPs may contain data on each environmental issue covering each

city, town and village. Data may show the extent of gap in compliance

of laid down norms for

Waste Management - Municipal Solid, Plastic, Bio- Medical, Electric and
Electronic, Hazardous and Construction and Demaolition waste

Sewage treatment and utilization

Water guality — Rivers, Water bodies, Ground Water, Coastal waters
and Rain water harvesting,

Industries Pollution Control including industrial clusters
Air Quality management includes pollution due to dust
Regulating mining/ Sand mining

Noise pollution

Any other issues significant in the area

The DEP must give timelines for accomplishment of tasks backed up
with budgetary support and the officers entrusted with the job, with
contact details of the nodal officer at various levels in the District

Scope for public participation on remedial measures like plantations

DEPs may also contain mechanism for review at different levels.

The District Magistrates may accordingly execute the action plans by

reviewing the progress on various targets at least once in a month.

All the States may accordingly consolidate the DEPs and prepare their
respective State Environment Plans and upload the same on their

respective websites.

CPCE may consolidate the information and file a tabular statement by
30.11.2021 by e-mail at judicialngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF (and not in the form of Image PDF).

In compliance to order dated 25.1.2021 in OA No. 360 of 2018 in the matter of Shree Nath
Sharma Vs, Union of India % Ors, the Department of Environment, State of Punjab submitted

3
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Cistrict Environmental Plans of all the 22 districts of the State vide email dated 12.3.2021 as
directed by the Monitoring Committee In fts' 1% meeting with Chief Secretary, Punjab on
5.2.2021, These District Environmental Plans were examined by the Monitaring Committes and
raised observations on the varlous activities as mentioned in the District Ervironmental Plans
and shared with the State Level Officers in its 2™ mesting held on 30.3.2021, which are
enumerated as under:

i)

i)

iil)

In most of the towns of the State, unauthorized colonies [ residential complex
/ commercial complex have been developed by the private developers and
nobody is taking the TEEFﬂllilhl:Ilt"f for the mana gement of liquid and solid
waste of these unauthurized mlnn]es in the I:Ilstrh:t Environmental Plans, data
is missing about the management of waste from all the 7 thematic areas in the
residential colonies | commercial projects developed by development
authorities of the State or the residential colonies which have been developed
illegally by the private colonizers. Therefore, there is need to cover these areas
gither independently or under the District in which these colonies fall.

It was suggested in the meeting that these residential complex / commercial
areas developed by the development authorities or illegally by the private
developars may be covered under the concerned District and accordingly
District Environmental Plans of each District may be modified.

In the District Environmental Plans, nothing has been mentioned about
management of solid .waste-in-the-wvillages, where lot of solid waste is
generated and is disposed of in non scientific manner. It was informed by the
department of Local Govt. that for management of solid waste in the villages,
the project is covered under Swachh Bharat Mission and activities have been
started in this regard. The Department of Rural Development BPanchayats
assured to prepare proposal [ scheme for management of solid waste in the

villages zither in cluster form or independently in individual villages.

Information, Education and Communication activities, which are essential part
for the management of solid [ liquid waste, have been mentioned in the

District Environmental Plans but these have not been framed adequately.

For the effective and efficient operation of STPs of the State, operational
manual has not been finalized so far inspite the lapse of more than one year.

Punjab Pollution Control Board repnrted that operational manual of STPs is

under active consideration and it will be finalized within 15 days.

The Hon'ble National Green Tribunal in its order dated 1.6.2020 in OA 325 of
2015 in the matter of Lt Col. Sarvadaman Singh Oberoi vs Union of India &0rs,
has directed that harvesting surplus water during excessive rains from any
areas of catchment needs to be optimized by enhancing the capacity of the
existing ponds/water bodies, creation of water harvesting structures in the
sub-watersheds to the extent possible, apart from setting up of additional
water bodies/water harvesting structures wherever viabla, utilizing available

funds including under MGNREGA and involving the community at |large at every
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level. Therefore, chapter mentioning rain water harvesting structures to be
created for harvesting water during excessive rains and remodeling /
redevelopment of existing ponds/ water bodies alongwith creation of
additional water bodies |/ water harvesting structures may also be

incorporation in the District Environmental Plans.

vi) Dept. of Environment reported. that. District Environment Committees have
been constituted, whereas, these District Environmental Committees may be
constituted in view of the Constitutional Provisions under Article 243 ZD read
with Schedules 11 & 12 and Rule 15 of the Sclid Waste Management Rules,
2016, wherein, the representative from the Panchayats, local bodies, NGOs and
social workers may also be involved. The department of Environment may
review the notification issued by the department in view of the Constitutional
Provisions under Article 243 ZD,

vii}) Sweeping of road is one of the important component of management of solid
waste and sweeping of roads is one of the sources of dust pollution, therefore,
it has been directed by the Hon’ble National Green Tribunal vide its order dated
3.12.2020 in OA No. 2583 of 2020 that sprinkling of water should be done befora
sweeping of roads. Efforts may be made to Uuse treated sewage for sprinkling
purposes, if awvailable. These facts may be mentioned in the District

Environmental Plans.

viii) For development of plantation along the highways, the concerned departments
of State of Punjab may coordinate with the highways authorities.

ix) In the meeting with District Level Officers of Districts Ludhiana and Jalandhar,
Commissioners Municipal Corporation, Ludhiana and Jalandhar have been
directed to develop bio-diversity parks along Budha Mallah in Ludhiana and
Kala Singhian Drain in Jalandhar area. These aspects may also be added in the

plan.

%) There is need to map the rivers and flood plain zones in the catchment area of
! rivers of the State. Punjab Pollution.Control Board has reported that the matter
is under consideration and shall be finalized shortly.

xi) Lot of sludge is generated during the operation of the sewage treatment plants
P:{/- of the towns and the sludge is not utilized properly. The farmers of nearby
fields need to be educated and officers of department of forests may be asked

to utilize the secondary sludge of STPs as manure in the fields for agriculture.

¥ii) In most of the activities, as mentioned in the District Environmental Plans,

timelines for completion of the same have not been mentioned.

| xiii} As per the directions of the Hon'ble National Green Tribunal, in its order dated
] 10.3.2020 in OA 360 of 2018 in the matter of Shrea Nath Sharma Vs. Union of
India & others, templates for District Environmental Plans mentioning basic
information on 64 action areas using nearly 220 data points, which are
essential for framing District Envirenmental Plans have been given CPCE. All
the District Environmental Plans may be modified based on these 220 dates

5
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points. Therefore, all the District Environmental Plans may have two parts i.e
District Environmental Plans and Excel Sheet mentioning the details of the 220
data points.

xiv) Presently, no system has been developed for management of highly

xv)

contaminated Faecal sludge generated from the rural area / un-sewered areas
and it is disposed off indiscriminately and cause environmental damage,
therefore, the Sate Govt. should frama policy / guidelines for the management
of the feacal sludge.

The projects being developed for supply of canal water to the Inhabitants of the
cities [ villages may be completed in a time bound manner.

xvi) The Dept. of Scil & Water conservation should complate irrigation network to

utilize the treated sewage of the towns for irrigation in a time bound manner.
The treated sewage may also be utilized for green areas / forests for which

department of forest ma y give proper assistance.

Based on the said observations, the Monitoring Committee had requested the State
level Officers as under;

i) District Environmental Plans for District Ludhiana and Jalandhar may be
modified fupgraded incorporating the observations as mentioned above and
220 data points as mentioned in orders of Hon'ble National Green Tribunal by
30.4.2021.

i) District Environmental Plans for all the other Districts may also be started
modifying / upgrading incorporating the above observations and the same
may be completed by 31.5,2021.

lif) The residential complex / commercial areas developed by the development
authorities or illegally developed by the private developers may be covered
under the concerned District and accordingly District Environmental Plan of
each district may be modified.

Now, the Department of Environment, State of Punjab has submitted revised/amended/
modified District Environmental Plans (DEPs) of 22 Districts based on the observations of the

Monitoring Committee raised in its 2™ meeting held on 30.3.2021. Further, Central Pollution
Control Board vide its letter No, B-31011-BMW{42.55)/2021/WMD-1 dated 24.5.2021 addressed
to the Principal Secretary, Department of Sclence Technology & Environment has stated that

the

CPCB has received copy of DEPs for 22 districts of Punjab and upon examining the same, it

has been observed that there is scope for improving the same w.r.t. thematic areas, action

_paints and corresponding agency and timelines, Tt has been further informed that the

concermed departments and DMs may be directed to imalement the DEPs in time bound manner

and action points identified in DEPs may be implemented and DEPs may be improved further to

cover all thematic areas. CPCB had-also.sent indicative-templates to improve the DEPs.

District Environment Plan of District Ludhiana, submitted by the Department of Environment,

Govi. of Punjab, was discussed by the Monitoring Committes, constituted by the Honble
mational Green Tribunal, with District level officers of District Ludhiana In the meeting held on

25.6,2021, wherein, the Monitoring Committes has raised certaln lssues/incompletion w.rt
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activities as mentioned in the District Environment Plan of District Ludhiana, which are
mentioned in the minutes of the meeting and the same were conveyed to the Member
Secretary, PPCE  vide letter No.CMC/2021/55 dated 28.6.2021 with the request to convey the
minutes of the meeting to all the concerned departments to tzke necessary action on the
directions given by the Monitoring Committe on various [ssues.

The recommendations made/directions given by the Monitoring Committee in its
meeting held on 25.6.2021 with District Level Officers of Distt. Ludhiana on various
activities of District Environment Plan, are reproduced as under.

3.

1. Constitution of District Committee to monitor the Distt. Environment Plans.

The Chalrman of the Menitoring. Sommittes directed that the Districk Commithess In view
of the consttutional provistons under article 243 G, 241 W, 24320 read with the
schedule 11 and 12 and Rule 15 of Solid Waste Management Rules, 2016 may be
constituted for each district. Rules/necessany guidalines for the above said purpose may
be framed/issued and Umelines be mentioned in the District Environmantal Plan.

Wastewater and solid waste by the Residential Complex/Group Housing
Project/ Commercial Projects developed by the private colonizers.

The Chairman of Monitering Committee directed as under:

All the authorized/illegal residential/commercial projects developed In district Ludhiana
may be Identified by the team constituted by PRCB by 10.7.2021.

In the District Environmental Plan, necessary guidelines, timelines, sources of funds,
responsibility etc. be mentioned to Install STPs and solid waste management system of
these authorized/illegal development projects.

Installation of effluent treatment plant and biogas power plant by dairy
complaxes, Ludhiana.

The Monitoring Committee noted the time target given by Municipal Corporation,
Ludhiana for installation of ETPs and biogas plant for treatment of liquid and solid waste
of these dairy complexes. It Is directed that necessary timelines, sources of funds,
responsibility etc to construct ETPs/bio-gas plants by these dairy complexes be
mentioned in Districk Ervironmental Plan,

Installation of electro magnetic flow meters at Inlet and outlet of 5TPs/ETPs.

The Chairman of the Monitoring Committee directed that the activity w.r.t installation of
electra magnetic fiow meters at (niet and outlet of STPs/ETPs may be entered under the
Chapter Part-B- "Domestic Sewage Management Plan” and it may be made a part of
District Environmental Plan.

Placement of OCEMS installed by the industries as well as sewage treatment
plants at proper location and sealing by PPCBE.

The Chairman of the Monitoring Committes directed that the activity w.r.t. placement of
OCEMS installed by the industries as well as sewage treatment plants in closed boxes
and sealing by PPCB may be entered in the Districk Environmental Plan.

7
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Preparation of operational manual of 5TPs for effective and efficient
operation of STPs.

Punjab Pollution Control Board Informed that the matter is under consideration and
operational manual of STPs shall be prepared by 30.6.2021.

The Chairman of the Monitering Committee desired that operational manual of STPs
shall be prepared and the timellnes to prepare it may be mentioned In District
Environmental Pian.

Enhancement of c:apadwnfexisﬁ;g ﬁﬁnﬁsj water bodies and creating of new
water harvesting structures.

It was apprised that thers is need to enhance the capacity of the existing ponds/ water
bodies and alse to create new rain water harvesting structures, new ponds or water
bodies in grder to harvest surplus water during excessive rains.,

The Chairman of the Monitering Commitiee desired that the said activity may be added
In the District Environmental Plan mentioning the current status of existing ponds/water
bodies, whose capacity has been enbanced, number of new ponds/ water bodies which
have been newly constructed may also be mentioned. Timelines for enhancing the
capacity of existing ponds/water badles and creation of new ponds/water bodies/raln
water harvesting structures may be mentioned in the District Enviranmental Plan.

Laying of irrigation nebwork to utilize the treated sewage of STPs for
irdgation

In arder to treat the sewage of towns of the State, STPs based on advance technology
are being installed and there is need to utilize the treated sewage for irfigation.

The Chalrman of the Monitaring Committee directed that the irrigation schemes for
utillzation of treated sewage may be prepared simultanecusly with the preparation.of
DPR of the sewage treatment plants so that Imrigation network may be laid
simultaneausly with the commissioning of the STPs  so that treated sewage may be
utilized for irrigation. The said activity may be added In the District Environmental Plan.

Plantation of trees along highways, drains, nallahs and canals atc.

The Chalrman of the Monitoring.Committee-directed that the activity w.r.t plantation of
trees zlong highways, drains, nallahs and canals etc, by the concerned departments may
be added in the District Environmental Plan,

Mapping of rivers and flood plain zones in the catchment area of rivers of the
State

The Monitering Committee desired that Google earth link may be mentloned in District
Environmental Plan and fact that mapping of rver/flood plain zone has been complatad,
may be mentioned in the District Environmental Plan.




11.

12.

Y

Timelines for completion of various activities as mentioned under 7 thematic
areas

It was Infarmed that as per the directions of the Hon'ble Mational Green Tribunal in OA
Mo, 360 af 2018 In the matter of Shree Nath Sharma Vs Union of India 2nd others, the

folkowing 7 thematic areas-hawve beenselected where the management of the waste Is to
be accomplished.

)] Waste Management Plan:
» Solid Waste Management
= Plastic Waste Managemeant
= CEDWaste Management
= Bio medical Waste Managemenk
» Hazardous Waste Management
» E-Wasie Management
IF} Water Quality Management
it} Domestic Sawage Management
i) Industrial Waste Management .
W) Air Quality Management
Wil Mining Activity Management
wil})  Maoisa Pollutiocn Management

The Chalrman of the Manitoring Committee observed and directed as under as under:

)

Iy

i)

Fresh templates w.r.t preparation of District Environmental Plan and implementation
theraof have been received from CPCB vide letter No, B-31011/8MW(42.55)2021/WMD-
1 dated 24.5.2021 and the same has been addressed to the Principal Secretary,
Department of Scence, Technology B environment. These fresh templates provided by
CPCE also need to be considerad while finallzing the District Environmental Flans.

No timellnes for compéation of activitles:-as mentloned In the said waste management
argas, have been mentioned and all the infarmation, which s desired to be Inserted in
the plan nead to be provided b-'ﬁn"th:e_;ﬂu;;ﬂh':&d ﬂir_x_e,:lamrnen'rs s0 that compiete and
comprehensive District Environmental Plan of district Ludhiana may be prepared.

District Environmental Flan of district Ludhiana after incorporating the observations of

the Monitoring Committee as mentioned above shall be submitted on 15.7.2021.

Other areas for management of liquid and solid waste
The Manitoring Committee has observed that the following areas w.r.t management of
liguid and solld waste have not bean mentioned In the District Environmental Plan.

i) Mothing has been mentloned about management of carcasses in rural areas and
treatment of ieachate generated from legacy waste dump site. These points may
be mentioned in the District Environmental Plan.

I} It has been desired that w.r.t all the activibes as found mentioned in the
guidelines/templates issuad by CPCE, detalls regarding timelines, sources of
funds (whether under center funded schemefstate funded/private funding
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system), respansibls officers to execute the said works, may be menticned In the
District Enviranmental Plan.

iiiy The Monitoring Committee has abserved that nothing has been mentioned about
scientific disposal of ROF ta be recovered from the processing of solid waste, The
bmefines for s scientific disposal may be mentioned in the District
Environmental Plan.

The Chairman of the Monitoring Committes further apprised that the Hon'ble
National Green Tribunal in latest order dated 5.7.2021 in OA No. 360 of 2018 in the

matter of Shree Nath Sharma Vs Union of India, has directed In Para No. 16 and 21,
as under:

16. On various thematic areas mentioned above, which are expected to be the components of

District Environment Plans such as waste management, air polivtion, water pollution,
protection of eco sensitive areas, protection of rivers, . water bodies, conservation of

groaundwater, use of treated water, rainwater harvesting, preventing dust pollution, noise

pollutien ete, this Tribunal has dealt with the lssues and finding huge gaps in compliances,

issued directions, which include following:

I Waste Management:

II1.

Bio-medical waste: 0.A. No. 710/2017, Shailesh Singh v.e Sheelz Hospital & Trauma
Centre, Shahjahanpur & Ors., Order dated 18.01.2021.
Legacy waste: O, A. No. 519/2019, Mews item publisheds In "The Times of India"
Authored by Jasjeev Gandhiok & Paras Singh Titled "Below mountains of trash lie poison
lakes", Order dated 29.01.2021,
Hazardous waste: 0.4, No. B04/2017, Rajlv Narayane & Anr, v, U0 & Ors,, Order dated
29.01.2021.
Solld Waste Management: ©.A Moy 6062018« Complance of Municipal Sofid Waste
Management Rules, 2016 and other emvironmentzl issues, Orders dated 22.07.2019,
28.02.2020 and 14,12.2020.
E-waste: 0.A. No. 51272018, Shailesh Singh v, State of UPs & Ors., Order dated
15.01.2021. Plastic waste: EA No, 13/2019, Central Poliutian Contrals Board v, State of
Andaman & Nicobar & Ors,, Order dated 08.01.2021,
Ralnwater harvesting: O.A. No. 496/2016, Tribunal on its own motion v, GNCD & Ors.,
Order dated 22,01.2021,
Water bodies restoration: O.A, Mo. 325/2015, Lt Col. Sarvadaman Singh Cheral v,
U0L & Ors,, Order dated 18.11.2020.
Management of Carcasses: 0.4, Mo, 465/2019, Kuleinder Singh Sandbu & Ors. v, Bam
Murti & Ors., Order dated 15.04.2021,
Management of Dairies: Original Application No. 46/2018, Nuggehalll Jayasimha v,
Government of NCT of Delhl, Order dated 08.10.2020.
Environmental compliance - Brick kilns: Original Application Mo. 1016/2019, Utkarsh
Panwar v, Central Pollution Control Board & Ors., Order dated 17.02.2021.,
Sustainable Mining: O.A. Mo, 360/2015; Mational Green Tribunal Bar Assodation w.
Virender Singh (State of Gujarat), Order dated 26.02.2021.
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VIIL. Management of Railway siding: O.A No. 141/2014, Saloni Singh & Anr, v, UOL & Ors,.

IX.

Order dated 16.03.2021.

Categorisation for effective monitoring - Red, Orange, Green: OA4 639/2018,
Shallesh Singh v.-State of Haryana & Qrs., Order dated 23.03.2021.

Air pollution control In Non-Attainment Cities: 04 681/2018, In Re: News [tem
published in "The Times of Indla® Authared by Shr Vishwa Mohan Tited "NCAP with
multiple timelines to clean air in 102 cities to be released around August 15", Order dated
08.04.2021,

Water Pollution control by preventing discharge of untreated
sewage/effluents: OA 593/2017, Parvavaran Suraksha Samiti & Anr. v. Union of India
B Ors. and QA 148/2016, Mahesh Chandra Saxena v. South Delhi Municipal Corporation &
Ors., Orders dated 21.09.2020 and 22.02.2021.

XIL. Ground Water Regulation: OA No. 176/2015, Shailesh Singh v. Hotel Heliday Regency,

Moradabad & Ors., Order dated 20.07.2020,

XIII. Remedying Polluted Industrial Clusters: OA No. 1038/2018, News item published In

"The Aslan Age" Authored by Sanjay Kaw Titled "CPCB to rank industrial units on pollution
levels", Order dated 14.11.201%.

XIV. Restoring Pollution of River Stretches: OA No. 673/2018, In Re: News item published

In "The Hindu® authorad by Shri Jacob Koshy, tied “Mare river stretches are now aitically
polluted: CPCB", Crders dated 21,09.2020 and 22.02.2021.

XV, Controlling Coastal Pollution: OA Mo, 829/2019, Lt. Col. Sarvadaman Singh Oberaoi v,

Union of India & Ors., Orders dated 21092020 and"22.02:2021.

XVL Regulating Pollution by restaurants/hotels/motels/ banquets: OA No. 400/2017,

Westend Green Farms Soclety v, Union of India & Ors., Order dated 04.02.2021.

XVIL. Preventing Industrial Accidents by safety norms and providing relief to

victims: (i) OA No. 85/2020, Aryavart Foundation through its President vs, Yashyashvi
Rasayan Pvt. Ltd. & Anr,, Order dated 03.02.2021 (i) QA No. 60/2021, In re: News itam
published in The Hindu dated 23.02,2021 titlad "Two dead, 5 missing in fire at UPL Plant”,
Order dated 11.06.2021 (i) OA No. 13472021, In re: Mews ftem published In The
Hindustan Times dated 17.06.2021, titled “Blast In firecracker umnit In Maharashtra’s
Palghar, at least 10 injured”, Order dated 25.06.2021.

21. Accordingly, in view of long-time failure to comply the mandate of the Constitution

adversely affecting the public health and the environment and repeated fallures to comply
with the eariler directions on the subject, we direct

Chief Secretaries of all the States/UTs may ensure completion of District
Environment Plans (DEPs) for all the Districts, in the light of orders of this
Tribunal dated 26.9.2019, 19.3.2020. 29.1.2021 and the observations in the

present order and upload the same on their respective websites positively by
31.10.2021.

The DEPs may contain data on each environmental Issue covering each city,
town and village. Data may show the extent of gap in compliance of laid down
norms for

11




C.

i,

I,
.

wi.

Waste Management - Municipal Solid, Plastic, BioMedical, Electric and
Electronic, Hazardous and Construction and Demolition waste
Sewage treatment and utilisation

Water quality — Rivers, Water bodies, Ground Water, Coastal waters and
Rain water harvesting,

Industries Pollution Control including industrial clusters
Air Quality management Includes pollution due to dust
Regulating mining/ Sand mining

vii. Noise pollution

viii. Any other Issues significant in the area

ix

The DEP must give timelines for accomplishment of tasks backed up with
budgetary support and the officers entrusted with the job, with contact
details of the nodal officer at various levels in the District

Scope for public participation on remedial measures like plantations

DEPs may also contain mechanism for review at different levels,
d. The District Magistrates may accordingly execute the action plans by reviewing
the progress on various targets at least once in a month.

All

the States may accordingly consolidate the DEPs and prepare their respective

State Environment Plans and uplead the same on their respective websites.

CPCE may consolidate the information and file a tabular statement by

20

.11.2021 by e-mail at judicialngt@gov.in preferably in the form of searchable

PDFfOCR Support PDF (and not in the form of Image PDF).
List for further consideration on 08.12.2021.

Thereafter, the District Environmental Plan of District Ludhiana was taken up for

discussion and some of the important issues, as mentioned in District Environmental
Plan, were discussed as under:

b

1. Authentication and certification of data mentioned in the District

Environmental Plan by the concerned departments

The Monitoring Committee observed that the data w.r.t various activities as mentioned
departrents,

Therefore, it was directed that all the concerned departments may certify
their data as true and thereafter the data may be added in the District
Environmental Plan

Solid Waste Management by Municipal Corporation, Ludhiana

It was observed that the data w.rt quantity of solid waste received at Solid Waste
Management plant at Ludhfana was got checked from PPCE, Ludhiana for 02 days by
the Monitoring Committee and the data indicate that about 1071 MT solid waste was
receved abt dump site on 26:.7.2021 and about 880 MT was recelved at solid waste dump
sibe on 27.7.2021, which indicabe that whole of the un-segregated sofid waste |s ying
dumped at legacy wasie dump site because the solid waste processing plant s nat in

aperation.

14
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The data further indicate that as per the activity w.r.t source segregation of solid waste
malntalned in DEP, 73 % of the source segregation has been achieved, which s=ems to
be Incorrect and the data need to be corrected accordingly.

After discussion on the issue, it was directed as under;

i Municipal Corporation, Ludhiana shall construct com post pits of
adequate capacity to treat whole of the wet waste generated by
Municipal Corporation, Ludhiana and the timelines for the same may be
mentioned in the District Environment Plan.

i) Dry waste generated by the Municipal Corporation, Ludhiana may be
treated/ managed at the material recovery facilities,

iii)  Municipal Corporation, Ludhiana shall make the solid waste processing
plant in operation on priority basis and in a time bound manner,

Mining activity Management

The data mentioned in the District Environmental Plan indicated that for monitaring the
mining activity, District Level teams have h-een constituted and for checking illegal
mining and regular surveillance and patrolling is been carred out., However, the Hon'ble
Maticnal Green Tribunal in its order dated 26.2.2021 in QA No. 360 of 2015 in the
matter of National Green Tribunal Bar Association Vs Virender Singh (State of Gujarat)
has referred the guidelines namely Sustainable Sand Mining and Manag=ment
Guidelines, 2016 {SSMG -2016) and Enforcement and Monitoring Guidelines, 2020
(EMGSM-2020) in pars Mo. 3 of the said order, wherein, the procedures for selzure
and release of vehicles invalved in illegal mining, scale of compansation for violation on
polluter pays principle, procedure for district survey report and ervironmental clearance,
adverse Impact on unsclentific/unregulated sand mining and other suggestive additional
requirement like requirement of the Android Based Smart Phones, CCTV cameras,
Computer systems, scanning of transport permit, checking of routes, tracking of vehicles
and action against lllegal excavation and transpartation etc. have been mentioned.

It was directed that based on the guidelines SSMG-2016 and EMGSM-2020 as
mentioned in OA No. 360 of 2015 in its order dated 26.2.2021 in the matter of
National Green Tribunal Bar Association Vs Virender Singh (State of Gujarat),
mining management activity may be amended accordingly and the same may
be mentioned along with timelines for completion of the various activities in
the District Envircnmental Plan.

In-situ bio remediation technology to be setup in the drains carrying
untreated sewage and not connected to Sewage Treatment Plants,

it was observed that in some villages and areas, the untreated sewage is discharged
into ponds/stagnation and no mechanism has been ddopted for treatment of such
discharges.

It was directed that the activity w.r.t in-situ bio remediation technology to be
provided in the drains carrying untreated sewage, responsible agency and
timelines for completion of the technology may be mentioned in the District
Environmental Plan.
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2.

B,

Development of bio-diversity parks

From the perusal of the District Environmental Plan, it has been observed that nathing
has been mentioned about development of bio-diversity parks along Budha WNallah
fwater body and only development of micro forest area has been rientioned.

The Chairman of the Monitoring Committee directed that the timelines,
source of funding and the responsible agency for development of bio-
diversity parks along Budha Mallah/water body may be mentioned In the
District Environmental Plan

Dairy waste treatment

It was informed that-in Ludhlana~two datry-complexes: (Tajpur Road and Haibowal Dalry
complexes) exist and their untreated wastewater is being discharged Into Budha Mallah
and contaminating its water quality and animal dung is also not being disposad of in
scientific manner. [n the last meetings, it was Informed that these dalry complesas shall
be shifted outside Municipal Carporation limits at an appropriate location and animal
dung and wastewater shall be treated at that site. Mow, it has been claimed that the
dalry-complexes shall not be shifted and these will remain operational at the present
locations,

The Chairman of the Monitoring Committee directed that ETP for treatment of
wastewater and bio gas plant for management of animal dung for both the
dairy complexes at Tajpur Road and Haibowal may be set up on priority. The
timelines and responsible agency may be mentioned in the District
Environmental Plan, : | rstangi s

Management of wastewater and solid waste by the residential complax/
group housing project/commercial project developed by private colonizers
and cantonment area and other areas occupied by the security forces at
Halwara, Ludhiana.

In the last meeting held on 25.6.2021 with District Level Officers of District Ludhiana, It
was directed that all the authorized(illegal residential/commercial projects developed in
district Ludhiana may be identified by the team econstituted by the Punjab Pallution
Control Board by 10.7.2021 but from the perusal of the District Environmental Plan, It
has been observed that the teams constituted by the Punjab Poliution Control Board has
visited enly 58 such colonies, whereas the number of such colonies is mare and there s
urgent need to identify these lllegal colonies/commercial projects in 2 time bound
manner so that these may be taken-under-the- preview of installation of effluent
treatment plant and solid waste management system,

The Chairman of the Monitoring Committee directed that identification
process of such illegal colonies/commercial projects may be completed in a
time bound manner. The timelines, responsible agency and source of funding
for Installation of STPs and Solid Waste Management Plants by these colonies
may be mentioned in the District Environmental Plan.

14
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B. Plastic Waste Management.

The Monitoring Committee observed that 11 MRFs, out of 18 MRFs have baan
constructed for segregation of plastic waste and MCs are in the process of construction
of collection center. However, ne mechanism has been proposed for management of
plastic waste collected at collection canter,

It was directed that timelines, source of funding and responsible agency for

management of plastic waste may be mentioned In the District Environmental
Plan.

. Utilization of treated sewage for irrigation.

[t has been observed by the Monitaring Committee that qualitative treated effluent is
generated by the 5TPs based on new technology and the treated wastewater is
discharged into drain/ Mallahs and the treated wastewater s not belng used for
irrigation or other usage by some of the MCs,

It was directed as under:

1) Department of Soil and Water conservation shall prepare irrigation
scheme to utilize treated sewage for irrigation and the same may be
laid in a time bound manner, The activity w.r.t. utilization of treated
sewage for irrigation and. other. usage. like green belt/plantation,
construction activities, sprinkling on road to suppress dust and other
usage alongwith timelines may be mentioned in the District
Environmental Plan.

2) Wherever, irrigation schemes, to utilize the treated sewage for
irrigation, are not feasible, the reasons for the same may be given and
the same may be mentioned in the District Environment Plan.

10.Release of fresh water @ 200 cusec in Budha Nallah from Sirhind Canal.

The Monitoring Committee was Informed that the werk for Installation of project for
release of fresh water @ 200 cusec (n Budha Nallah Is almost at the completion stage
and within next 15 days, the project shall be completad.

The Chairman of the Monitoring Committee directed that the project may be
completed within 15 days and the said activity alongwith timelines may be
mentioned in the District Environmental Plan.

After detailed discussion of the issue, the Chairman of Monitoring Committee
directed as under:

1. District Environmental Plan of District Ludhiana may be amended/modifiad/f

recasted in view of the directions given by the Hon'ble National Green
Tribunal in para No. 16 and 21 of order dated 5.7.2021 in OA No. 360 of 2018
in the matter of Shree Math Sharma Vs Union of Indian and Ors and the
directions given/recommendation made by the Monitoring Committes during
its meeting held with State Level Officers on 30.3.2021 and District Level

15
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Officers of district Ludhiana on 25.6.2021 and final District Environmental
Plan may ba submitted by 20.8,2021,

2. The data mentioned by each department w.r.t. various activities relating to
them may be authenticated and certified as true by the concermed
departments and the same may be mentioned in the District Environmental
Plan,

3. All the departments shall appoint their Nodal Officers for the purposa of
finalization of District Envirenment Plan of District Ludhiana and these Nodal
Officers shall make their coordination with Chief Environmental Engineer,
PPCE, Ludhiana on any issue as desired by him.

sdf- va,,-ﬂ/-p
Dr. &?ﬂkﬁm"“ Sant Balbir Singh Seechewal ubodh Agrawal

Justice Jasbir Singh,
Former Judge Punjab and Haryana
High Court and now a8 Chainman of
the Manitaring Committee
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Armexuse -1

Attendance

Holding meeting on 5.8.2021 at 11:00 AM in the Committee Room, Forest Complex,
Sector 68, SAS Magar-instead of Video conferencing regarding finalization of District
Environmental Plan prepared for District Ludhiana In compliance to order dated 19.3.2020,
29.1.2021 and 5.7.2021 in OA No. 360 of 2018 in the matter of Shree Nath Sharma Vs

Union of India & Ors and timelines mentioned therein for completion of various activities
of the said plan.

Sr No Mame & Designation of the Department Signature Mobile No
officers
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Annexuse ~Y

OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble Mational Green Tribunal in OA Ne. 360 of 2018 in
the matter Shree Nath Sharma Vs Union of India & Ors and other
Environmental issues.

(Offieial Address: Tower No B, 4tk Floor, Forest Complesx,

Bector 68, SAS Nagar] Tel, No. D172-22098091
Email; mwmﬂﬁ@ail.mm

Ta

The Deputy Commissicner,
Ludhiana.,

No. CMC/2021//9e
Dated: 9.9.2021

Subject: Minutas of the meeting held with the officers of Punjab Pollution
Control Board and Department of environment, State of Punjab
regarding finalization of District Environmental Plan prepared for
District Ludhiana in compliance to order dated 19.3.2020, 29.1.2021
and 5.7.2021 in OA No, 360 of 2018 in the matter of Shree Nath
Sharma V/s Union of India & Ors and timelines mentioned therein for
completion of wvarious activities of the said Plan wunder the
Chairmanship of Justice Jashir Singh, former Judge, Punjab & Haryana
High Court and now as Chairman of the Monitoring Committee on

89,9.2021 at 11:00 AM in the office of Monitoring Committee, Forest
Complex, Sector 68, SAS Nagar,

Flease find encosed herewith minutes of the meeting held with the officers of Punjab Pollution
Control Board and Department of environment, State of Punjsb regarding finalization of District
Environmental Plan prepared for District Ludhlana in compliance to order dated 19.3.2020,
29,1.2021 and 5.7.2021 In OA Mo. 360 of 2018 in the matter of Shree Nath Sharma Vs Union
of India & Ors and timelines mentioned thersin for completion of varlous activities of the sald
Pian under the Chairmanship of Justice Jashir Singh, former Judge, Punjab & Haryana High
Court and now as Chairman of the Monitoring Committee on 9.9.2021 at 11:00 AM [n the office
of Menltoring Committes, Forest Complex, Sector 68, SAS Nagar for your information and
necessary action pleasa.

It Is requested that the concerned officer of District Administration be directed to convey the
minutes of the meeting to all the concerned departments/MCs with the request to take
netessary action on the recommendations made/directions given by the Monitoring Committes
w.rb various activities as mentioned In the District Environmental Plan final District Emvironrment
Plan after making modifications/ amendments as mentioned in the minutes of the mesting held
on 9.9.2021 may be submitted to department of Environment, State of Punjab by 20.%.2021.

DA/ -as above
y {Dr. Babu anfﬁ"“’
Technical Expest,
fonitorng Committes
Endst. No. CMC/2021/ 191 Cated: 9.9.2021
A copy of the above is forwarded to the Principal Secretary to Govt. of Punjalb, Department of
Science, Technology and Environment, Chandigarh for information and necessary action please.

DA/-as above
(Dr. H}h%-;am] oSy
Technical Expert,
Monigaring Commities
Endst, Mo, OMC2021) H‘l Dated: 9.9.2021

A copy of the abave is forwarded ta the Commissioner, Municipal Corperation, Ludhiana for
infiormation and necessary aclion mease,

DA/ -as above
{Dr. Babu Ra m? gy

Technical Expest,
Honfaring Cormmilies
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Endst, No. CMC/2021/ /73 Dated: 9.5.2021

A copy of the above s forwarded to the Member Secrstary, Punjab Pollution Controd Board,
Patiala for information and necessary action please,

DA/-as above
(Dr, Babu ntaﬁf""‘“

Technical Exgert,
Monitorng Commitise

Erwdst. No, CMC/2021/ /9% Dated: 9.9.2021

A copy of the above is forwarded to the Chief Environmental Engineer, Punjab Pollution Control
Beard, Ludhiana for information and necessary action please. He is requested to depute the
concerned officers of Punjab Pollution Control Board to make necessary modificaton/
arnendment w.rt varous activities of District Environment Plan and the final District
Emvronment Plan may be submitted to Department of Environment, State of Punjab thraugh
Deputy Commissioner, Ludhiana by 20.9. IL'.IEI under intimation to the Mmltr::rlng Committes.

DAf-as above
(Dr, Babu FI:“L_? “Aridy

Technical Expart,
Manitorirg Commites

Q-




- ——— U R AT}

et by

Minutes of the meeting held with the officers of Punjab Pollution Control Board and
Department of environment, State of Punjab regarding finalization of District
Environmental Plan prepared for District Ludhiana in compliance to order dated
19.3.2020, 29.1.2021 and 5.7.2021 in OA No. 360 of 2018 in the matter of Shree
Math Sharma V/s Union of India & Ors and timelines mentioned therein for
completion of various activities of the said Plan under the Chalrmanship of Justice
Jashbir Simgh, former Judge, Punjab & Haryana High Court and now as Chairman of
the Monitoring Committee on 9.9.2021 at 11:00 AM in the office of Monitoring
Committes, Forest Complex, Sector 68, SAS Nagar.

The following were present during the meeting:

a) Members of the Monitoring Committee

St Name and Designation in the Deptt. Mame & Designation in |
- the Committee '
| no.
1. | Justice Jasbir Singh, Former Judge, Punjab & Haryana Chalrman
High Court %
i 2. | 5h. Subodh Agrawal, Former Chiel Secretary, Punjab Senior Member
| 3. | Dr, Babu Ram, Former Member Secretary, PPCB Technical Expert f

b} The list of the officers, present in the meeting, is as per Annexure-1.

The Chairman of the Monitoring Committee apprised the officers, present in the meeting, about
the orders of Hon'ble Mational Green Tribunal passed in Of Mo. 360 of 2018 from time to tima
w.r.t preparation and finalization of District Environmental Plans of all the districts of the State

and execution thereaf, which are briefly mentioned as under:

1. The Honle Mational Green Tribunal in its order dated 29.1.2021 in OA No. 360 of 2015
in the matter of Shrea Math Sharma Vs, Unlon of India &0rs has directed in Para No. 7,
8 and 9, which are repraduced as under;

7. From the above, it is seen that out of 739 Districts, DEPs have been
prepared in 220 Districts, out of which CPCB has data for 115
Districts. CPCB has selected five representative models having regard
to social and geographical considerations.

8. In view of above, having regard to the significance of the issue and
inadequate progress, we direct the Chief Secretaries of all the
States/UTs to oversee and- monitor compliance by the concerned
District Magistrates for preparing the requisite plans and execute the
plans already prepared. Further steps for preparation and execution
of State and Mational plans may also be taken in the interest of
scientific and effective protection of environment and public health,

9, Vide orders dated 22.01.2021 in OA 916/2018, Sobha Singh &0Ors. vs.
State of Punjab &0rs. and OA 496/2016, Tribunal on its own motion
vs. Govt. of NCT of Delhi &Ors,, we have requested the Menitoring
Committees, constituted by this Tribunal for certain environmental
issues in Punjab and Delhi, to oversee compliance of preparation and
execution of DEPs in Punjab and Delhi and furnish compliance status
as on 31.3.2021.
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2. The Hon'ble National Green Tribunal in its order dated 5.7.2021 in OA no. 360 of 2018 in the
matter of Shree Math Sharma Vs. Union of India & Ors has directed in para na. 19, 20 and
21, which are reproduced as under:

19.

20.

21.

Since the above is a continuous process, it is for the concerned Governmants
to take initiatives. However; having regard to the significance of the subject,
we are of the opinion that further monitoring will be necessary by this
Tribunal in the light of compliance status which may be provided on the mext
date.

We are unhappy to note that all the States/UTs have not taken the matter as
sariously as the subject requires. We hope that the Chief Secretaries of all the
States/UTs will provide due attention to the subject in the larger public
interest and in the interest of health, safety of the citizens and rule of law to
effectuate basis fundamental rights of the citizens.

Accordingly, in view of long-time faillure to comply the mandate of the
Constitution adversely affecting the public health and the environment and
repeated failures to comply with. the earlier directions on the subject, we
direct

a, Chief Secretares of all the States/UTs may ensure completion of
District Environment Plans (DEPs) for all the Districts, in the light of
orders of this Tribunal dated 26.9.2019, 19.3,2020. 29.1.2021 and the
observations in the present order and upload the same on their
respective websites positively by 31.10.2021.

b. Tha DEPs may contain data on sach environmantal issue covering each
city, town and village. Data may show the extent of gap in compliance

of laid down norms for

i Waste Management - Municipal Solid, Plastic, Bio- Medical, Electric and

Electronic, Hazardous and Curlstr.u::tiuﬁ and Demolition waste
il Sewage treatment and wtilization

fiii. Water quality — Rivers, Water bodies, Ground Water, Coastal waters
and Rain water harvesting,

iv.  Industries Pollution Control including industrial clusters
V. Air Quality management includes pollution due to dust
vi. Regulating mining, Sand mining

vii, Moise pollution

viil. Any other issues significant in the area
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x.  The DEP must give timelines for accomplishment of tasks backed up
with budgetary support and the officers entrusted with the job, with
contact details of the nodal officer at various levels in the District

x. Scope for public participation on remedial measures like plantations

C. DEPs may also contain mechanism for review at different levels.

d. The District Magistrates may accordingly execute the action plans by
reviewing the progress on various targets at least once in a month,

e, All the States may accordingly consolidate the DEPs and prepare their
respective State Environment Plans and wpload the same on their
respective websites.

f. CPCB may consolidate the information and file a tabular statement by
30.11.2021 by e-mail at judiclalngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF (and not in the form of Image PDF).

After the submission of the District Ermvironmient Plan of 22 Districts of State of Punjab, the
Monitoring Committes held its 2 meeting with State Level officers on 30.3.2021 and the
various directions/recommendations were given/made, which were conveyed to the State Level
Officers vide No. CMC/SWM/PE/2021/1709 dated 31.3.2021. Based on the directions
given/recommendations made by the Monitoring Committee, Department of Environment, State
of Punjab, submitted revisedfamended/modified District Environment Plans of 22 Districts.
Thereafter, Central Pollution Control Board vide its letter dated 24.5.2021 addressed to the
Principal Secretary, Department of Scence, Technology & Environment, sent the indicative
templates to improve the District Environment Plans.

The District Environment Pian of district Ln,.u:lh;ana, sul:nml"ted by the Departmient of
Ervironment, Govt, Of Punjab, was discussed by I:he Mnnltanng Committes with District Lewvel
Officers of district Ludhiana on 25.6.2021 and the Monitoring Committee had ralsed certain
issuesfincompletion w.r.t activities as mentioned in the District Environment Plan of district
Lisdhiana, which were mentioned in the minutes of mesting and the same were conveyed to
Punjab Pollution Control Board vide letter no. CMC/2021/55 dated 28.6.2021, Based on the
observations made by the Monitoring Committes, modified District Environment Plan of district
Ludhiana was submitted by the Department of Environment. The Monitoring Committee held
detailed discussion on revised/amended District Environment Plan of district Ludhiana, in its
meeting held on 5.8.2021 and the recommendations/directions given by the Monitoring
Committea were conveyed to the Deputy Commissioner, Ludhiana vide no. CMC/2021/144
dated 10.8.2021.

Based on the recommendations made/directions ghen by the Monitoring Committee In its
meeting held on 5.8.2021, amended District Environment Plan of district Ludhiana submitted by
Chief Environmental Engineer, Punjab Pollution Control Board, Ludhiana has been taken up for
discussion with the officers of Punjeb Pollution Control Board and department of Environment,
State of Punjab in the meeting being held on 9.9.2021 at 11:00 AM,

P~
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The Monitoring Committee held detailed discussion on all the activiies as mentioned in
following 07 thematic areas.

o ST

Waste managemeant

a) Solid waste

b) Biomedical waste

€) Construction and demolition waste
d) Harzardous waste

e) BElectronic waste

f) Plastic waste

Water Quality management
Ambilent afr quality
Domestic sewage

Industrial wastewater
Mining actvity

Moise pollution

The Monitoring Committee in the presence of officers of Punjab Pollution Control
Board and Department of Environment perused each activity w.r.t current status,
gap and timelines for completion of various activities and raised observations which
are briefly mentioned as under:

wi)

i)

ili)

Al

Mo data w.r.t manual sweeping done in village Panchayat was mentionad.

Sub activity no. 3 L.e waste collection, needs to be checked in view of current status of
campliance and gap in the activity.

The data w.r.t segregation and door to-door collection of solid waste by Municipal
Corporation, Ludhiana needs to be checked.

Dry waste management data through Material Recovery Faclliies of Ludhiana may be
checked,

No data w.rt source segregation of solid waste by vilage Panchayats has been
mentioned.

Mo data has been mentioned regarding onsite composting in parks/institutions to
manage horticulture waste from the parks/green belt arsas.

Activity w.r.t EPR of producers/brand owners may be elaborated, whereas, It has been
mentioned a5 work under process,

Regarding plastic waste collection centre, the data w.r.l number of Material Recovery
Facllities needs to be checked.

Timelines to facilitate organized collection -of -plastic- waste at waste transfer point or
Materlal Recovery Fadilities have been mentioned as 30.4.2024 and 31.10.2023 by MCL
and DOPO, respectively. The timelines may be elaborated in view of Intermediate
activities to be conducted.

Ng timelines have been given for deciding the authorization applications of the Industries
to be made under the Hazardous Waste Management Rules, 2016,

The activity regarding monitoring of ground water samples around hazardous waste

management site may be mentioned.
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xil)
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xiv)

=)

xvll)

xviii}

xix)

xx)

i |

xxii)

i)

V)

Xawi)

il

o)

For providing E-waste processing facllla"t',-' for processing of e-waste, no data and
timelines have been mentionad,

In order to identify the prominent air poliution scurces, Department of Environment
informed that source apportionment study has been conducted and sources and their
contribution may be mentioned in the District Environment Plan.

Mo air quality data has bean mentioned in the Alr Quality Management chapter.

Website link regarding action plan to centrol air pollution already submitted to Hon'ble
Mational Green Tribunal may be mentioned against the activity i.e District Level Action
Plan for air pollution.

Far the awareness on the alr quality, website link of Punjab Pollution Control Board may
be mentioned in the District Environment Plan,

All the necessary steps to be taken along with timelines for management of agriculture
waste/ residue may be mentioned.

More number of CAAQMS te be setup in the District along with timelines may be
mentionad against the said activiby.

With regard to water quallty management, the inventory of sources of water pollution
may be mentioned in the plan.

Steps taken and timefines for protection of flood plaine may be mentioned in the District
Enwironment Flan,

The quantity of domestic sewage of District Ludhiana may be checked especially sewage
generation of Ludhl'aﬁa city anﬂ data may be modified accordingly, if need be.

For rejuvenation ground water, it has been mentioned that action plan for rain water
harvesting -structures has been prepared by CGWA but no details and timelines have
bean mentioned,

The details of 5TPs provided by other Municipal Councils of District Ludhiana have not
been mentioned.

The Information about underground sewerage network provided/ to be provided by
other MCs of District Lughiana may be mentioned in the DEP,

The number of Industries which have been installed ETPs may be mentioned under the
chapter Industrial Wastewater Management and timelines for installation of ETPs by the
remaining industrizs may be mentioned.

Under the mining management activity, the various action points as mentioned in OA
Mo. 360 of 2015 in the matter Mational Green Tribunal Bar Association Vs Varinder Singh
may be mentioned In the plan.

Under the Noise Pollution Management Plan, the activity w.r.t restriction on the use of
pressure horn may be mentionad,

With regard to timelines of various activities related to special issues of
District Ludhiana, the Monitoring Committee observed as under:

« Regarding management of wastewater of dairy complex of Tajpur road and
Haibowal, target date for installation of ETPs by these dairy complexes may be
mentioned,

» For management of carcasses of dead animals in ather MCs other than Municipal
Corporation, Ludhiana, no data and timelines have been mentioned,
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o The activity w.r.t sealing of closed boxes of OCEMS, may be complated in view of
is feasibllity and practicability in the field to ensure no tempering in the system
at any point of time may ofcur and accordingly it may be added in the DEP.

« [For dissemination of alr quality index, special web link may be provided and
mentioned in the DEP.

»xix) Point's wise reply of the directions of the Hon'ble National Green Tribunal as
| mentioned in OA No. 360 of 2018 dated 5.7.2021 in the matter of Shree Nath
Sharma Ve Union of India & Ors.

« Number of CCTV cameras to be installed at dumping sites may be mentioned in
the DEP.

« The timelines for implementation of segregation, collection, storage and
transportation of plastic waste and channelisation of the recyclable plastic waste
may be bifurcated in view of intermediate activities Imvalved In the matter
otherwise the timelines mentioned as 31.10.2027 are not justifiable.

+ Regarding water mapping of over exploited critical and sensitive assessment
units, the responsible departments may be identified and mentioned in the
District Environment Plan.

+ [For rejuvenation of pond to make [ts usage as rain water harvesting sbructure, it
may be redeveloped/ expanded accordingly and no wastewater may be allowed
to be entered into the said pond.

| = Nothing has been mentioned about development of bio diversity parks, whersas
only 11 micro forest structures have been provided which are not part of the
biodiversity parks. Therefore, MCl may mention the activities involved and
timelines for development of biodiversity parks and same may be added in the

District Environment Plan,
FA = Website link about mapping of drainage system done by Department of Irrigation
e may be menticned In the District Environment Pian,
:I « Regarding installation of rain water harvesting structures, current status, gap

and timelines for completion of the same may be mentioned in the District
Enviranment Plan.

w) Point wise reply of the directions of the Monitoring Committee given in its
meeting held on 30.3.2021, 25.6.2021 and 5.8.2021 to the Concerned
Departments.

» Timelines and responsible agency for Installation of ETPs for treatment of
wastewater of dairy complex at Tajpur read and Haibowal may be mentioned In
| the District Ervironment Plan.

' « Flow meters at the Inlet and outlet of ETPs of the industries may be installed in a

time bound manner and Punjab Pollution Control Board may mention the
timelines and responsible agencies far the same in the District Environment Plan.

« The timelines and responsible agencies for Instaliation of in-situ bio remediation
technology in the draing/nallahs carrying untreated sewage and not connectad (o
STPs may be mentioned in the District Environment Plan.
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All the activities mentioned under main Action Plan covering 7 chapters with
12 sub chapters, activities related to special issues of district Ludhiana, point
wise reply of the directions of Hon'ble National Green Tribunal In OA no. 360
of 2018 in order dated 5.7.2021 and point wise reply of the directions of the
Monitoring Committee given in its meeting held on 30.3.2021, 25.6.2021 and
5.8.2021 may be clubbed under 07 chapters of District Environment Plan in
chronolegical order and no activity may be repeated.

The Monitoring Committee further directed that after making necessary
modification/amendments in the District Environment Plan of district
Ludhiana as mentioned above and any other activity as mentioned in the
meeting held on 9.9.2021, final District Environment Plan may be submitted
to department of Environment, State of Punjab under intimation to the
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OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble Mational Green Tribunal
in QA No. 360 of 2018 in the matter Shree Nath Sharma Vs Union of India 8
Ors and other Environmental issues,
(Offleial Address: Towsr No.5, 4t Floar, Forest Comples,

Bector 68, BAE Nagar) Tel. No. 017T2-2298091
Email; ceoswmb0omemail.com

To
The Member Secretary,

Punjab Pollutlon Contral Board,
Mebha Road, Patiala.

Mo. CMC/2021/ 913
Datad: 5.7.2021

Subject: Minutes of the meeting held under the Chairmanship of Justice Jasbir
Singh, former Judge, Punjab & Haryana High Court and now as
Chairman of the Monitoring Committee with the district level officers of
District Jalandhar regarding finalisation of District Environmental Plan
of District Jalandhar In compliance to order dated 29.1.2021 in OA No.
360 of 2018 in the matter of Shree Nath Sharma Vs, Union of India &
others on 2.7.2021 at 11.00 AM (through video conferancing).

Please find encliosed herewith minutes of theul:r;;aleting held under the Chairmanship of Justice
Jasbir Singh, former Judge, Punjab & Haryana-High Court and now as Chairman of the
Manitoring Committes with the district level officers of District Jalandhar regerding finalisation
of District Environmental Plan of District Jalandhar in compliance to order dated 29.1,2021 in
OA Mo. 360 of 2018 in the matter of Shree Math Sharma Vs. Unlon of India & others on
2.7.2021 at 11.00 AM (through video conferencing) for your information and necessary action

please.

It is requested that the concerned officer of Punjab Pollution Control Board be asked to convey
the minutes of meeting to all the concerned departments with the request to take necessary
action on the directions given by the Monitoring Committee on the various points as mentionad
in the minutes of the meeting.

DAfas above
(Dr. BAbu Rarm]' ™
Tachnical Expart,
Menitaring Executing Committee
Endst, No, CMC/2021/ 1918 Dated: 5.7.2021

A copy of the above |s forwarded to the Principal Secretary, Department of Sdence, Technology
and Ervironment for Information and necessary action pleass.
(Dr, Babu n-ml YEv? iy

Tachnical Expart,
manftaring Committes

. Ma. CMCr2021/ 1919 Dated: 5.7.2021 :
Eﬂ Sugrfw ;F H"rel::swejis forwarded to the Depuky Cammissioner, jalandhar for information and
necessary action please,

(Dr. Babu Rant) © 24

Techrical Expert,
Manitoring Committes
: 21
Endst, Mo, CMC/2021/ | Tdo Dal:er.‘l_. 5.7.20 _
A copy of the above is forwarded to the Commissioner, Municipal Corporation, Jalandhar for
information and necassary action please.
(Dr. Babii Ha;ﬁ:’ Ty

Teshnical Expet,
Monitoring Commities

fod - _ e




Endst. No. CMC/2021/ 1931 Dated: 5.7.2021
A copy of the above is forwarded to the Sh, Pardeep Garg, Additional Director, Deptt. of
Erwvironment, Sector 26, Chandigarh for Information and necessary action please.

(or, h&'ﬁf“

Technical Expert,
Monitoring Committes
Enast, No. CMC/2021/ | 143 : Dated: 5.7.2021
A copy of the above Is forwarded to the Chief Environmental Englneer, Punjab Pollution Control
Board, Jalandhar for Information and necessary action please. He is requested to convey the
minutes of the meating to all the concemed departments for immediate action on the lssues

refating to tham.
(Dr. Babu %‘-‘#ﬂf "

Technical Expert,
Monitorng Committes
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Minutes of the meeting held under the Chairmanship of Justice Jasbir Singh, former
Judge, Punjab & Haryana High Court and now as Chairman of the Monitoring
Committee with the district level officers of District Jalandhar regarding finalisation
of District Environmental Plan of District Jalandhar in compliance to order dated
29.1.2021 in OA No. 360 of 2018 in the matter of Shree Nath Sharma Vs. Union of
India & others on 2.7.2021 at 11.00 AM (through video conferencing).

The following were present during meeting.

a) Members of the Monitoring Committee
Sr. | Name and Designation in the Deptt. Mame & Designation in the
No. Commitiee
1 Justice Jasbir Singh, Former Judge, Punjab & | Chairman
Haryana High Court
2. Sh. Subodh &grawal, Former CT'I:IEHSE;EFEEF!.", Senior Member
Punja_l:u_ -
3, | Sant Balbir Singh Seechewal | Member
| s
4. | Dr, Babu Ram, Former Member Secretary, PPCB | Technical Expert
b) The list of the officers, present in the meeting, is as per Annexure-1

2.

AL the outset of the meeting, the Chairman of the Monitoring Committee apprised the
officers, present In the meeting, about various orders of Hon'ble Matiorial Green Tribunal
in QA Na. 360 of 2018 In the matter of Shree Nath Sharma Vs. Union of India & others
w.r.t preparation of district environmental Plans of all the Districts of the State and
execution thereof, which are briefly mentioned as under:

The Hon'ble National Gresn Tribunal In its order dated 15.7.2019 in OA No. 710 of 2017
In the matter of Shailesh Singh vw/s Sheela Hospital & Trauma Centre, Shahjahanour &
Urs, has directed In Para No, B, the part of which is repraduced as under:

"We find it necessary to add that in view of Constitutional provisions
under Articles 243 G, 243 W, 243 ZD read with Schedufes 11 and 12
and Rule 15 of the Solid Waste Management Rules, 2016 it is
necessary to have a District Environment Plan to be operated by a
District Committee (as a part of District Planning Committee under
Article 243 2D) with representatives from Panchayats, Local Bodies,
Reglonal Officers, State PCE and a suitable officer representing the
administration, which may in turn be chaired and monitored by the
District Magistrate. Such District Environment Plans and Constitution
of District Cormnmittee may be placed on the website of Districts
concerned

The Hon'ble National Green Tribunal in its order dated 15.3.2020 in OA No. 360 of 2018

In the matter of Shree Nath Sharma Vs, Union of India & Ors has directed in Para No. 5
85 under:

"While we note the steps taken, completion of environmental plans in
terms of order of this Tribunal cannot be unduly delayed having regard
to implications of such steps for protection of environment and public
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health. Some of the handicaps pointed out can be overcome by pro-
active role of CPCB in ensuring preparation of at least one model
District Environment Plan in every State in the first instance which can
thereafter be replicated for all the Districts in the States/UTs and so
on. For this purpose, State PCB and concerned District Magistrate may
assist the CPCB. This step may be completed by simultaneous initiative
in all the States within three months, In the last nine months, some
work may have already been done in the States/UTs. Thus, it should be
possible to finalize a model action plan at least for one District each in
all States/UTs in the next three months. Thereafter, the exercisa may
be replicated with regard to all the Districts followed by State
Environmental Plan and then a National Environmental Plan in further
three months. CPCB is at liberty to utilize compensation funds and
involve any individuals/organizations in the process. This exercise will
be without prejudice to monitoring mechanism in terms of earlier
directions. Wherever exercise has been completed and found to be
satisfactory, further steps for execution may be taken accordingly.
Status report of progress in this regard may be furnished before the

next date by email at judicial-ngt@gov.in’.

3. Further, the Hon'ble National Green Tribunal in its order dated 29.1.2021 in OA No. 360
of 2018 in the matter of Shree Nath Sharma Vs. Unlon of Indiz & Ors has dirsctad in
Para No. 7, B, 9 and 10, which are reproduced as under:

Para 7.

From the above, it is seen that out of 739 Districts, DEPs have been
prepared in 220 Districts, out of which CPCB has data for 115 Districts,
CPCB has selected five representative models having regard to social

and geographical considerations.

Para E.

In view of above, having regard to the significance of the issue and
inadequate progress, we direct the Chief Secretaries of all the
States/UTs to oversee and monitor compliance by the concerned
District Magistrates for preparing the requisite plans and execute the
plans already prepared. Further steps for preparation and execution of
State and National plans may also be taken in the interest of scientific
and effective protection of environment and public health.

Para 9.

Vide orders dated 22.01.2021 in OA 916/ 2018, Sobha Singh & Ors. vs,
State of Punjab 80rs. and OA 496/ 2016, Tribunal on its own motion vs,
Govt. of NCT of Delhi &Ors., we have requested the Monitoring
Committees, constituted by this Tribunal for certain environmental
issues in Punjab and Delhi, to oversee compliance of preparation and

e
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execution of DEPs in Punjab and Delhi and furmish compliance status as
on 31.3.2021.

Therefore, in compliance to order dated 29,1.2021 In OA No. 360 of 2018 in the matter of
Shree Nath Sharma Vs. Union of India & Ors, the Manitoring Committee held fts 1% meeting
with the Chief Secretary, Punjab on 5.2.2021, wherein, it was informed that District
Environmental Plans (DEPs) for 13 Districts, out of total 22 Districts of the State have been
prepared and work of preparation of District Environmental Flans for the remaining 9 Districks is
at advance stage. Accordingly, the Monitoring Committes requested Department of
Environment, State of Punjab to send the copies of 13 District Environmental Plans prepared for
the State of Punjab so that Menitoring Committee may. start its mionitoring/review,updation, |F
ahy, s0 that Department may finalize the District Environmental Plans in a time Bound manner,
Further, with regard to compliance of said order dated 29.1.2021regarding formulation of
District Committee, which may be a part of District Flanning Committees as per the
Constitutional provisions under Article 243 G, 243 W, 243 7D read with schedule 11 and 12 of
rule 15 of the Solid Waste Management Rules, 2016, it was desired by the Monitoring
Committee that the process of formulation of such Committees may be started by the Govt. of
Funjab: at the earllest,

It was further informed that the Department of Environment, State of Punjab had submitted
District Emvironmental Plans of all the 22 districts of the State vide its email dated 12.3.2021,
These District Environmental Plans were examined by the Monitoring Committes and had raised
observations on the varicus activities as mentioned In the District Ernvironmental Plans and
shared with the State Level Officers in its 2™ meeting held on 30.3,2021, which are enumeratad
as ursdar:

) In most of the towns of the State, unauthorized colonies / residential camplex [
commercial complex have been developed by the private developers and nobody Is taking
the responsibility for the management of liquid and solid waste of these unauthorized
colonies, In the District Environmental Plans, data is missing about the management of
waste from all the 7 thematic areas in the residential colonles / commercial projects
developed by development authorities of the State or the residential colonies which have
been developed illegally by the private colonizers, Therefore, there is need to cover these
aneas elther independently or under the District in which these colonies fall,

It was suggested in the meeting that thesa residential complex [ commercial areas
developed by the development authorities ar illegally by the private developers may be
covered under the concerned District and accordingly District Ervironimental Plans of each
District may be modifiad.

i) In the Disttict Environmentzl Plans, nothing has been mentloned about management of
solid waste in the villages, where lot of solid waste is penerated and is disposed of in non
sclentific manner, It was informed by the department of Local Gowt, that for management
of solid waste in the villages; the project is covered under Swachh Bharat Mission and
activiies have been started in this regard. The Department of Rural Development 8
Panchayats assured to prepare proposal ! scheme for manzgement of solid waste In the
villages either In cluster form or independently in individual villages.

i} Information, Education and Communication activities, which are essential part for the
management of solid [ liquid wasts, have been mentioned in the Distriet Environmental
Flans but these have not been framed adequately,
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)

v)

i)

vili)

)

i)

i)

For the effective and efficient operation of STPs of the State, operational manual has not
been finalized so far inspite the lapse of more than one year, Punjab Follution Control
Board reported that operational manual of STPs s under actve consideration and It will be
finalized within 15 days.

The Hon'ble Natlonal Green Tribunal in its order dated 1.6.2020 in QA 325 of 2015 in the
matter of Lt. Col. Sarvadaman Singh Oberol vs Union of India &0rs, has directed that
harvesting surpius water during excassive rains from any areas of catchment needs to be
aptimized by enhandng the capacity of the existing ponds/water bodies, creation of water
harvesting structures in the sub-watersheds to the extent possible, apart from setting up
of additional water bodies/water harvesting structures wherever viable, utilizing available
funds including under MGNREGA and invalving the commiunity at large at every level.
Therefose, chapter mentioning raln water harvesting structures to be created for
harvesting water during excessive rains and remodeling | redevelapment of existing ponds
/ water bodies alongwith creation of additional water bodies [ water harvesting structures
may also be incorporation In the District Environmental Plans,

Dept. of Ervironment reported that District Environment Committees have been
constituted, whereas, these Districk Environmental Committees may be constituted in view
of the Constitutional Provisions under Article 243 ZD read with Schedules 11 & 12 and
Rule 15 of the Solid Waste Management Rules, 2016, wherein, the representative from
the Panchayats, local bodles, NGOs and social workers may also be Inwolved. The
department of Environment may review the notification issued by the department in view
of the Constitutional Provisions under Article 243 ZD,

Sweeplng of road is one of the Important component of management of solid waste and
sweeping of roads is one of the sources of dust pollution, therefore, It has been directaed
by the Hon'ble National Green Tribunal vide its order dated 3.12,2020 in OA No. 283 of
2020 that sprinkling of water should be done before sweeping of roads. Efforts may be
made to use treated sewage for sprinkling purposes, it available. These facts may be
mentioned in the District Environmental Plans,

For development of plantation along the highways, the concerned departments of State of
Punjab tay coordinate with the highways authoerities.

In the meeting with District Level Officers of Districts Ludhlana and Jalandhar,
Commissioners Municipal Corporation, Ludhiana and Jalandhar have been directed to
develop bio-diversity parks along Budha Naflah in Ludhlana and Kala Singhian Drain In
Jalandhar area. These aspects may also be added in the plan,

There is need to map the rivers and flood plain zones in the catchment area of rivers of
the State. Punjab Pollution Control Board has reported that the matter is under
consideration and shall be finalized shortly.,

Lot of sludge is generated during the operation of the sewage treatment plants of the
towns and the sludge is not utilized properly, The farmers of nearby fields need to be
educated and officers of department of forests may be asked to utilize the secondary
sludge of 5TPs as manure in the fields for agriculture.

In most of the activities, as mentioned In the District Environmental Plans, timelines for
completion of the same have not been mentionad.
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xiii} As per the directions of the Hon'ble National Green Tribunal, in its order dated 18.3,2020
in OA 360 of 2018 in the matter of Shree Math Sharma Vs, Union of India & others,
templates for District Environmental Plans mentioning basic Information on 64 action areas
using nearly 220 data points, which are essential for framing District Environmental Plans
have been given CPCB. All the District Ervironmental Flans may be modified based on
these 220 data points, Therefore, all the District Environmental Plans may have two parts
l.e District Environmental Plans and Excel Sheet mentioning the details of the 220 data
paints,

xiv) Presently, no system has been developed for management of highly contaminated Faecal
sludge generated from the rural area | un-sewered areas and it s disposed off
Indiscriminately and cause emvironmental damage, therefore, the Sate Govt, should frame
poticy / guidelines for the management of the faecal sludge.

xv) The projects being developed for supply of canal water to the inhabitants of the cities f
villages may be complated in a time bound manner,

xvi) The Dept. of Soil & Water conservation should complete Irrigation network to utilize the
treated sewage of the towns for Irrlgation in a ime bound manner. The treated sewage
may also be utilized for green areas / forests for which department of forest may give
proper assistance.

Based on the said observations, the Monitoring Committee had requested the State
level Officers as under:

|} District Environmental Plans for District Ludhiana and Jalandhar may be
modified /upgraded incorporating the observations as mentioned above and
220 data points as mentioned in orders of Hon'ble National Green Tribunal by
30.4.2021,

i} District Environmental Plans for all the other Districts may also be started
maodifying / upgrading incorporating the above observations and the same
may be completed by 31.5.2021,

) The residential complex |/ commercial areas developed by the development
authorities or illegally developed by the private developers may be covered
under the concerned District and accordingly District Environmental Plans of
each District may be modified.

MNow, the Department of Environment State of Punjab has submitted
revised/amended/modiflied District Environmental Plans (DEPs) of 22 Districts based on the
observations of the Monitaring Committee raised in its 2™ meeting held on 30.3.2021. Further,
Central Pollution Control Board vide its letter Na. B-31011-BMW(42.55)/2021/WMD-1 dated
24.5.2021 (copy enclosed as per Annexure-2), addressed to the Principal Secretary,
Department of Science Technology & Environment has stated that the CPCB has recelved copy
of DEPs for 22 districts of Punjab and upon examining the same, it has been ohserved that
there is scope for improving the same w.r.t. thematic areas, action points and corresponding
agency and timefines, It has been further informed that the concerned departments and DMs
may be directed to implement the DEPs In time bound manner and action points identified in
DEPs may be implemented and DEPs may be improved further to cover all thematic areas.
CPCB has also sent an indicative template to Improve the DEPs.
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Thereafter, the revised District Environment Plan of District Jalandhar, as submitted by the
Department of Environment, was taken up for discussion as under:

1

3.

Management of liquid, solid, plastic waste generated by cantonment Boards,
BSF, PAP, other bigger organizations and residential colonies developed nearby
these arganizations.

The Chairman of the Monitoring Committee informed that the domestic sewage, solid
waste and plastic waste generated by the Cantonment Board. other residential colonies
developed near cantonment Board, BSF, PAP and other bigger arganizations also cause
damage to the envirenment.

Therefore, it was directed by the Chairman of the Monitoring Committee that
timelines, financial sources and responsible agencies may be mentioned for
management of domestic sewage, solid waste and plastic waste generated by
Cantonment Board, BSF, PAP, aother bigger organizations and residential
colonies developed near these organizations may be added in the District
Environment Plan.

Verification of data w.r.t quantification and timelines for completion of each
activity as mentioned in the District Environmental Plan by the concerned
departments,

The Monitoring Committes has observed that the data w.r.t quantification and Hmelines
for completion of each activity as mentianed in District Environment Plan (DEF) has nat
been verified by the concerned dapartments,

Therefore, the Chairman of the Monitoring Committee directed that data w.r.t
quantification and timelines for completion of each activity as mentioned in 7
thematic areas may be verified by the concerned departments and it may be
mentioned in the District Enviranment Plan.,

Management of liquid and solid waste generated by illegal colonies,

The data mentioned In the District Environment Plan w.r.t management of liguid and solid
waste generated by illegal colonies indicate that 330 lllegal colonies under the jurisdiction
of JOA, Jalandhar exist, out of which 12 colonies have been reguiarized. FIR. against 79
illegal colonies have been launched, whereas, the application of 2nother 49 ilegal colonies
for regularization has been rejected by JOA and legal action s under process,
Regularization process of 190 ilegal colonies is under process.

The Chairman of the Monitoring Committee directed as under,

I} Though the colonies are illegal but effluent treatment plant for treatment of

wastewater and plant for management solid waste need to be provided.
Therefore, source of funding, timelines for completion of the projects and
rasponsible agencies may be mentioned in the District Environment Plan,

i) No residential colony/commercial project may be regularized by the

Development authorities of the State till STPs for treatment of wastewater
and plants for management of solid waste are installed by the residential
eolonies /| ecommerclal projects.

e
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4,

3.

6.

7.

Installation of rain water harvesting structures.

It was informed in the meeting that the Department of Rural, Development and Panchayat
has identified 587 ponds, out of which dewatering has been done in 815 ponds and
desiiting has been completed in 396 ponds, out of 434 ponds.

The Chairman of the Monitoring Committee apprised the officers about real
spirit of the orders of the Hon'ble NGT in OA No. 325 of 2015, wherein, it has
been mentioned that the existing ponds / water bodies {not containing
wastewater) may be identified and a proper scheme alongwith source of
funding and timelines for completion of work of enhancement / remodeling /
redevelopment of existing ponds | water bodies and creation of such new
ponds/water bodies may be mentioned in the District Environment Plari,

Canal based water supply to the inhabitants of citiy / villages of Distt.
Jalandhar,

It was submitted that MC, Jalandhar has started the work of canal based watsr supply
project and will be completed within the stipulated time,

The Monitoring Committee recommends that the quantity of canal water to be
supplied to inhabitants of Jalandhar area, area covered under canal based
water supply scheme and timelines for completion of the project may be
mentioned in the District Environment Plan.

Development of Bio Diversity Parks along Kala Singhian Drain.

It was informed that the MC, Jalandhar has askad the Executive Engineer of the Municipal
Corporation to prepare the plan and exerute the project after completion of all the
required approvals.

The Monitoring Committee directed source of funding, responsible agency and
timelines for finalization of tenders, allotment of work and setting up of the Bio
Diversity parks may be mentioned in the District Environment Plan.

Management of sludge generated from 5TPs,

It was Informed that lot of siudge i generzted from the operation of the STPs and the
farmers of the nearby fields nead to be educsted for utilizing the secondary sludge of STP.

The Monitoring Committee recommends that the capacity of STPs, technology
adopted, quantity of sludge generated, mode of disposal of sludge and
timelines may be mentioned in the District Environment Plan,

Sweeping of Roads

It is mentloned that the sweeping of roads is ane to source of dust pallution and it needs
to be control effectively, Presently, 2 road sveeping machines are in operation and these
machines have been provided with water sprinkler to sunpress the dust emission.

The Monitoring Committee directed that the frequency of sweeping of roads,

use of treated wastewater of STPs for o rinkling purpose to suppress dust may
be mentioned in the District Environment Plan.




10.

11.

13,

Plantation of trees along highways, drains, canals etc,

It was |nformed that the work of plantation of trees along highways, drains and canals Has
besn started.

It was directed the District Forest Officer shall provide adequate number of
plants for plantation along roads, drains, nallahs, canals and other area and the
timelines for planting trees along the said areas by the concerned departments
may be mentioned in the District Enviranment Plan.

Air Quality Management

It was informed that all the industries have Installed air pollution control devices (APCDs)
and PPCB is monitoring the performance air sellution centrol devieas from tme to time,

The Monitoring Committee directed that air pollution from the various other
sources and the responsible agency to control air pollution may be Identified
and timelines for contral of air pollution from thesa sources may be mentioned
in the District Environment Plan,

Solid Waste Management

The data indicate that no timelines for achicvement of 100% door to deor collection and
sburce segregation of solid waste have besn mentioned. Further, timelines, source of
funding and responsible agency for construction of adequate number of compost pits and
material recovery facilities {MRFs), respectively, for processing 100% of wet and dry
waste have not been mentioned In the District Environment Plan.

similarly, no timalines, sources of funding for providing agequate number of vehicles for
collection and transportation of solid waste have been mentioned in the District
Environment Plan,

The Chairman of the Monitoring Comm ittee directed that timelines, source of
funding and responsible agencies for constructing adequate number of
compost pits, MRFs and GPS enabled compartmentalized wvehicles for
management of 100% of wet and dry waste may be mentioned in District
Environmental Plans.

Legacy waste treatment

MNo timelines, sources of funding and respansisle agency [ officers for treatment of legacy
waste and construction of boundary wall and green belt have been mentioned in the
District Emvironment Pian.

Similarly, no timelines for treatment of leach te generated from legacy waste has been
mentioned in the District Environment Plan.

The Monitoring Committee directed tat above said activities alongwith

timelines, source of funding and respornsible agencies may be mentioned in
District Environment Plan,

L= :




13. Mining Activity Managemant

14.

15.

16.

In order to conduct sustainable and scic tific sand mining and to avoid lllegal sand
mining, the following measures may be teken and the same may be mentionad in the
District Ervvironment Plan,

= Flood plain area / river / any othe: land from where mining is to be done,
area under mining, number of mining sites allocated.

* Staff strength of enforcement wing to monitor mining sites.

* Steps taken to avoid over extraction of sand and indiscriminate sand
mining.

* Demarcation of mining sites.
* GPS5 enabled vehicles utilized for tri nsportation of mined material,

* Allowlng one entry and one exit - each mining site and in case there is

cluster of mining sites, one entry ind one exit gate may be provided for
each cluster.

* CCTV cameras at all the vulnerable - gints,

* Following sustainable sand mining guidelines, 2016 and enforcement and
monitoring guidelines for sand mini 9 2020 by the Department of Mining.

Management of solid waste in villnges

It has been observed that Iot of solid waste : generated and disposed of in non-scientific
manner from rural areas. The Depti. of © ural Development & Panchayat assured to
prepare proposal [ scheme for management f solld waste i the villages either In duster
form or independently In individual village.

The Monitoring Committee observed & at the activities regarding number of
villages in the District and quantity of = lid waste generated from the villages,
source of funding and timelines for nanagement of solid waste may be
mentioned in the District Environment | lan, Also, proper plan may be prepared
in this regard,

Faecal sludge management

Mo Identification has been made for souree of Jeneration of septage and faecal sludge, no
timelines, source of funding and resoonsib dgendes have besn mentioned in District
Environmental Plan,

The Monitoring Committes recommend: that timelines, source of funding for
100% treatment of septage and respor - ible agency may be mentioned in the
District Environment Plan,

CETP of capacity 0.15 MLD for elec oplating industries to be setup at
Jalandhar

The Monitoring Committes informed tha- the - oject for installation of 0,15 MLD CETP faor
treatment of electroplating industries haz een obstructed by the Human Welfars
Association, Jalandhar, who has maved an a0 ication in the Hor'ble Punjab and Hatyana
High Court and the stay order has been jrante | by Hon'ble Court.

]




17.

18.

19,

The Chairman of the Monitering Cor:
Engineer, Jalandhar shall pursie tf
Haryana High Court through their cou
start the work of CETP. The said
Environment Plan.

Upgradation of the 5 MLD CETP for t
Jalandhar

It was informed that the rechnalogy ' ar u;
after the availability of necessary fum s fri
work, of CETP shall be start=d

The Chairman of the Monitoring Con
timelines for finalization of technolo
work of upgradation of CETP may be
Plan.

Preparation of irrigation scheme for ut

It was informed that 9 ST#s in Districe Igiz
50 MLD and 10 MLD: Phitaur: 2.6 MLD an-
MLD} are in operation and the treated sew:

The Chairman of the Moniioring Comn
water conservation shall pcpare irrfga
9 5TPs, source of funding and timaline
mentioned in the District Envirenmen.
conservation shall alse prepare irrig:
sewage of the towns, whose DERs I

iittee directed that Chief Environmental
matter before the Hon'ble Punjab &
:el to get the stay order vacated and get
ctivity may be added in the District

-atment of leather tanning Industries of

adation of 5 MLD CETP is being finalized and
Central / State Government, the upgradation

littee directed that source of funding,
¥: tendering process and starting the
mentioned in the District Environment

zation of treated sewage for irrigation

har (Jalandhar: 100 MLD, 25 MLD, 25 MLD,
3 MLD; Nakodar: 6 MLD and Nurmahal: 2.6
is discharged into drains.

ttee directed the department of soil &
on scheme to utilize treated sewage of
for laying of irrigation network may be
Plan. The department of soil & water
an scheme for utilization of treated
e been prepared so that both these

projects may be installed and com nissic 1ed simultaneously.

Timelines for completion of various a

areas

It was Informed that as per the diretigns
No. 360 of 2018 in the matte:

following 7 thematic areas ba e beer

I ._":.'I Ll L1
22y

be accomplished.

I} Waste Management Plan:
* Solid Waste Managemen!
* Plastic Waste Managome t

* C&D Waste Managenent

ivities as mentioned under 7 thematic

the Hon'ble National Green Tribural in 04
sharma Vs Union of India and others, the
! where the management of the waste is to

* Bio medical Waste Manag =mern

= Hazardous Waste Manage ment

* E-Waste Managemen!
Water Quality Manzgenicnt

i) Domestic Sewage Manuoeme t

N -




v} Industrial Waste 1z Ger ant
v} Alr Quality Man. s

vi) Mining Activity Manasg=me it
vil) Noise Pollution  anao v ot

The Chairman of the b it ng  omn tee observed and directed as under as
under:

) Fresh templates vt Jrej ation of District  Environmental Plan and
implementation the cof ave heen aceived from CPCBE vide letter No. B-
Elﬂ].:lfllMW{dI.SEj 21/ WML -1 do ad 24.5.2021 and the same has been
addressed to the Pilicip | Se retar Department of Science, Technology &

environment. Thesc irec te iplate provided by CPCE also need to be
considered while fin:iizing the Jistyic Environmental Plans,

i} Mo timelines for coiiple on «f act ties, as mentioned in the sald waste
management areas, vo baer men. oned and all the information, which is
desired to be inser: 'oie alan - zed to be provided by the concerned
departments so th: o et and comprehensive District Environmental
Plan of district Jalan: ay b« prep ired,

lii} District Environment:l Flan «  dist et Jalandhar after incorporating the

observations of the o o ) Conittee as mentioned above shall be
submitted on 15.7.20 /1,

20.  Other areas for man: oot of iquid 1nd solid waste

The Monitoring Committ « - che ~ved it the following areas w.r.t managameant of

liquid and solid waste h= = no. bae: ment 1ed in the District Environmental Plan.

i)  Managementof « jcises | | rurs areas has not been mentioned.

i) Al the activities = I ynd  ientic .ed in the guidelines/templates issuad
by CPCB, details ' :u:dine time 1e5, sources of funds (whether under
center funded sl qe State funded/private funding system),
responsible offii s o as execute the said works, may be

mentioned in the Distiict B viron enrtal Plan,

i) The Monitoring o mitt 2 h; observed that nothing has been

mentioned abou: -o i dispu al of RDF to be recovered from the
processing of soli w10 7 e tie dines for its scientific disposal may be
mentioned in the tist ot B vironi antal Plan.
sdy- - =
Dr. Babu Ram SankEoibir £ rgh Sc chewal Subodh Agrawal
Sﬂ,l"
Justice Jasbir Singh,

Former Judge Punjab and Haryana
High Court and now as Chalrman or
the Monitaring Committae

Mote: The Chairman and Membe et aring - ommittee have given their concurrence on

the minutes of the meeting E:-LI'-
f. ‘}rh;,.
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OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunal in OA No. 360 of 2018 in
the matter Shree Nath Sharma Vs Union of India & Ors and other
Environmental issues,

[fficial Address: Tower No. 5, 4% Floor, Forest Complex,

Bector 68, SAS Nagar) Tel. No. 0172-2298091
Email: nunmﬁﬂﬁuﬁm-ﬂnum

To

The Deputy Commissioner,
Jalandhar.

Mo, CMCI2021/ 152
Dated: 16.8.2021

Subject: Minutas of the meeting held with the District level Officers of District
Jalandhar regarding finalization of District Environmental Plan
prepared for District Jalandhar in compliance to order dated 19.3.2020,
29.1.2021 and 5.7.2021 in OA No. 360 of 2018 in the matter of Shree
MNath Sharma ¥/s Union of India &0rs and timelines mentioned therain
for completion of various activities of the said Plan under the
Chalrmanship of Justice Jashir Singh, former Judge, Punjab & Haryana
High Court and now as Chairman of the Monitoring Committee on
13.8.2021 at 11:00 AM (through video conferencing).

aEREE

Flease find enclosed herewith minutes of the meeting held with the District level Officers of
District Jalandhar regarding finalization of District Environmental Plan prepared for District
lalandhar in compllance to order dated 19.3.2020, 29.1.2021 and 5.7.2021 In OA No. 360 of
2018 in the matter of Shree Nath Sharma Vs Union of India &0rs and timeslines mentioned
therein for completion of various activities of the said Plan under the Chairmanship of Justice
Jasbir Singh, former Judge, Punjab & Haryana High Court and now as Chairman of the
Monitoring Committee on 13.8.2021 at 11:00 AM (through video conferencing} for your
information and necessary action please.

It is requested that the concerned officer of District Administration be directed to convey the
minutes of the meeting to all the concermed departments/MCs with the request to take
necessary action on the recommendations made/directions given by the Monitoring Committes
w.r.t various activities as mentioned in the District Environmental Plan and the same may be
modified/amended/recasted appropriately and final District Environmental Plan of Distt
Jalandnar may be submitted by 30.8.2021,

DA/-as above ,
/ (Or. Babu Ram) © 77

Technical Expert,
Monitoring Commithes

Endst. Mo. CMC/2021/ .53 Dated: 16.8.2021
A copy of the abave s forwarded to the Principal Secretary to Govt. of Punjab, Department of

Sclence, Technology and Environment, Chandigarh for infarmation and necessary action please,
DA/-as above

i f.-h-:ﬂ
{Dr. Babu Ram)
Technical Expert,
Monitoring Committes

Endst. No. CMC/2021/ 1. 5Y Dated: 16.8.2021
A copy of the above is forwarded to the Commissioner, Municipal Corparation, Jalandhar for
information and necessary action please.
DA /[-as above —_
(Dr. Babu Ram) T

Technical Expert,
Mondtoring Cormmities
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Endst, No. CMC/2021/ 155 Dated: 16.8.2021
A copy of the above Is forwarded to the Member Sacretary, Punjab Pollution Control Board,
Patiala for information and necessary action please.

DA/ -as above
{Dr. m-—#m

Technical Expert,
Maonitoring Commitiee
Endst. No. CMC/2021/ 15 & Dated: 16.8.2021
A copy of the above is forwarded to Sh, Pardeep Garg, Joint Director, Department of Science
Technology and Environment, Directorate of Environment & Climate Change, Secior 26,
MGSIPA, Chandigarh for information and necassary action please,

DA/ -as above
(Dr. iﬁ?ﬁnww
Tachrical Expart,
Monitoring Commities
Endst. No. CMC/2021/ |1 57 Dated: 16.8.2021

A copy of the above is forwarded to the Chief Environmental Engineer, Purjab Pollution Control
Board, Jalandhar for information and necessary action piease.

DA/ -as above
{Dr. Babu Ram}) Koy
Technlcal Expart,
Monitering Commitiese
Endst. Mo. CMC/2021/ 154 Dated: 16,8.2021

A copy of the above is forwarded to the Senior Environmenta| Engineer, Punjab Pollution
Control Board, Zonal Office, Jalandhar for information and necessary action please.

DA /-as above M
vi 3

(Dr, Babu Ram
Tachnical Expert,
Monitaring Committea

Endst. No. CMCf2021/ | 53 Dated: 16.8.2021
A copy of the above is forwarded to the Epvironmental Engineer, Punjab Poliution Contral
Board, Regional Office, Jalandhar for information and necessary actlon please.

DA/-as above
(Dr. hﬁﬁﬂ’*’"‘“‘

Technical Expert,
Manitaring Committes
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Minutes of the meeting held with the District level Officers of District Jalandhar
regarding finalization of District Environmenta! Plan prepared for District Jalandhar
in compliance to order dated 19.3.2020, 29.1.2021 and 5.7.2021 in OA No, 360 of
2018 in the matter of Shree Nath Sharma V/s Union of India &Ors and timelines
mentioned therein for completion of various activities of the said Plan under the
Chairmanship of Justice Jasbir Singh, former Judge, Punjab & Haryana High Court

and now as Chairman of the Monitoring Committee on 13.8.2021 at 11:00 AM
(through video conferancing).

The following were present during the mesating:

a) Members of the Monitoring Committee

5r. Name and Designation in the Deptt. Mame & Designation in

e the Committee

1. | Justice Jasbir Singh, Former Judge, Punjab & Haryana Chairman
High Court -

2. | Sh. Subodh Agrawal, Former Chief Secretary, Punjab Member
Sant Balbir Singh Seechewal Mamber
Dr, Babu Ram, Former Member Secretary, PPCB Technical Expert

b)  The list of the officers, present in the meeting, is as per Annexure-1.

The Chairman of the Monitoring Committes apprised the officers, present in the meeting, about
the orders of Hon'ble Mational Green Tribunal passed In OA No. 360 of 2018 from time to time
w.r.t preparation and finalization of District Envirenmental Plans of all the districts of the State
and execution therzof, which are briefly mentioned as under:

1. The Honble Mational Green Tribunal in its order dated 19.3.2020 in OA No, 360 of 2018
I thie matter of Shree Math Sharma Vs, Unicn of India & Ore has directed in Para No, 5
as under:

“While we note the steps taken, completion of environmental plans in
terms of order of this Tribunal cannot be unduly delayed having regard
to implications of such steps for protection of environment and public
health, Some of the handicaps pointed out can be overcome by pro-

active role of CPCB in ensuring preparation of at least one model
District Environment Plan in every State in the first instance which can
theraafter be replicated for all the Districts in the States/UTs and so
on. For this purpose, State PCB and concerned District Magistrate may
ascist the CPCB. This step may be completed by simultaneous initiative
in all the States within threa months. In the last nine months, some
work may have already been done in the States/UTs. Thus, it should be
possible to finalize a model action plan at least for one District each in
all States/UTs in the next three months. Thereafter, the exercise may
be replicated with regard to all the Districts followed by State
Environmental Plan and then a National Environmental Plan in further
three months. CPCB is at liberty to utilize compensation funds and
involve any individuals/organizations in the process. This exercise will
be without prejudice to monitoring mechanism in terms of earlier

¥
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directions. Wherever exercise has been completed and found to be
satisfactory, further steps for execution may be taken accordingly.
Status report of progress in this regard may be furnished before the
next date by email at judicial-ngtfgov.in’.

2. The Hon'ble National Green Tribunal in its order dated 29.1.2021 In OA& Mo, 360 of 2018

in tre matter of Shree Nath Sharma Vs, Union of India & Ors has directed In Para No. 7,
& and 9, which are reproduced as under:

7. From the abowve, it is seen that out of 739 Districts, DEPs have been
prepared In 220 Districts, out of which CPCB has data for 115
Districts. CPCB has selected five rapresentative models having regard
to social and geographical considerations.

8. In view of above, having regard to the significance of the issue and
inadequate progress, we direct the Chief Secretaries of all the
States/UTs to oversee and monitor compliance by the concerned
District Magistrates for preparing the requisite plans and execute the
plans already prepared. Further steps for preparation and execution
of State and National plans may also be taken in the interest of
scientific and effective protection of environment and public health,

9. Vide orders dated 22.01.2021 in OA 916/2018, Sobha Singh &0rs, vs.
State of Punjab &0rs, and OA 4962016, Tribunal on its own motion
vs, Govt. of NCT of Delhi BOrs.,, we have requested the Monitoring
Committeas, constituted by this Tribunal for certain environmental
issues in Punjab and Delhi, to oversee compliance of preparation and
execution of DEPs in Punjab and Delhi and furnish compliance status
as on 31.3.2021.

3. The Hon'ble National Green Tribunal in its order dated 5.7.2021 in OA no. 360 of 2018 in the
matter of Shrea Nath Sharma Vs. Unlon of Indla &Ors has directed in para no. 19, 20 and

21, which are reproduced as under:

19,

20,

21.

Since the above is a continuous process, it is for the concerned Governments
to take initiatives. However, having regard to the significance of the subject,
we are of the opinion that further monitoring will be necessary by this
Tribunal in the light of compliance status which may be provided on the next
date.

We are unhappy to note that all the States/UTs have not taken the matter as
seriously as the subject requires. We hope that the Chief Secretaries of all the
States/UTs will provide due attention to the subject in the larger public
interest and In the interest of health, safety of the citizens and rule of law to
effectuate basis fundamental rights of the citizens.

Accordingly, in view of long-time failure toe comply the mandate of the
Constitution adversely affecting the public health and the environment and

F
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repeated faillures to comply with the earlier directions on the subject, we
direct

a.

iil.

iii.

iv.

wil.

wiil.

ix.

Chief Secretaries of all the States/UTs may ensure completion of
District Environment Plans (DEPs) for all the Districts, in the light of
orders of this Tribunal dated 26.9.2019, 19.3,2020. 29.1.2021 and the
observations in the present order and upload the same on their
respective websites positively by 31.10.2021.

The DEPs may contain data on each environmental issue covering each
city, town and village. Data may show the extent of gap in compliance
of laid down norms for

Waste Management - Municipal Solid, Plastic, Bio- Medical, Electric and
Electronic, Hazardous and Construction and Demolition waste

Sewage treatment and utilization

Water quality — Rivers, Water bodies, Ground Water, Coastal waters
and Rain water harvesting,

Industries Pollution Control Including Industrial clusters
Air Quality management includes poliution due to dust
Regulating mining/ Sand mining

Noise pollution

Any other Issues significant in the area

The DEP must give timelines for accomplishment of tasks backed up
with budgetary support and the officers entrusted with the job, with
contact detalls of the nodal officer at various levels in the District

e Scope for public participation on remedial measures like plantations

. DEPs may also contain mechanism for review at different levels,

d.

e,

f.

The District Magistrates may accordingly execute the action plans by
reviewing the progress on various targets at least once in a month.

All the States may accordingly consolidate the DEPs and prepare their
respective State Environment Plans and upload the same on their
respactive websites.

CPCB may consolidate the Information and file a tabular statement by
30.11.2021 by e-mail at judicialngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF (and not in the form of Image PDF).

In compilance to order dated 29.1.2021 in QA Mo. 360 of 2018 in the matter of Shree Math
Sharma Vs. Union of India 80Ors, the Department of Environment, State of Punjab submitted

3
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Digtrict Emvironmental Plans of all the 22 districts of the State vide email dated 12.3.2021 as
directed by the Monitoring Committee in its 1® meeting with Chief Secretary, Punjab en
5.2.2021. These Distrlct Environmental Plans were examined by the Monitoring Committes and
ralsed observations on the various activities as mentioned in the District Environmental Plans

and shared with the State Level Officers In s 2™ meeting held on 30.3.2021, which are
enumerated as under:

i)

i}

iiii)

iv)

v)

In most of the towns of the State, unauthorized colonies [ residential complex
|/ commercial complex have been developed by the private developers and
nobody is taking the responsibility for the management of liquid and solid
waste of these unauthorized colonles. In the District Environmental Plans, data
is missing about the management of waste from all the 7 thematic areas in the
residential colonies |/ commercial projects developed by development
authorities of the State or the residential colonies which have been daveloped
illegally by the private colonizers. Therefore, there is need to cover these areas
gither independently or under the District in which these colonies fall.

It was suggested In the meeting that these residential complex / commercial
areas developed by the development authorities or illegally by the private
developers may be covered under the concemed District and accordingly
District Environmental Plans of each District may be modified.

In the District Environmental Plans, nothing has been mentioned about
management of solid waste in the villages, where lot of solid waste is
generated and Is disposed of in non scientific manner. It was informed by the
department of Local Govt. that for management of solid waste in the villages,
the project is covered under Swachh Bharat Mission and activities have been
started in this regard. The Department of Rural Development EPanchayats
assured to prepare proposal / scheme for management of solid waste in the
villages either in cluster form or independently in individual villages.

Information, Education and Communication activities, which are essential part
for the management of solid / liquid waste, have been mentioned in the
District Environmental Plans but these have not been framed adequately,

For the effective and efficient operation of 5TPs of the State, operational
manual has not been finalized so far inspite the lapse of more than one year.,
Punjab Pollution Control Board reported that operational manual of STPs is
under active consideration and it will be finalized within 15 days.

The Hon'ble National Green Tribunal in its order dated 1.6.2020 in OA 325 of
2015 in the matter of Lt. Col. Sarvadaman Singh Oberoi vs Union of India &0Ors,
has directed that harvesting surplus water during excessive rains from any
areas of catchment needs to be optimized by enhancing the capacity of the
existing ponds/water bodies, creation of water harvesting structures in the
sub-watersheds to the extent possible, apart from setting up of additional
water bodies/water harvesting structures wherever viable, utilizing available
funds including under MGNREGA and involving the community at large at every

4
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viii)

M

vi)

vii)

x)

xi)

xii)

level. Therafore, chapter mentioning rain water harvesting structures to be
created for harvesting water during excessive rains and remodeling /
redevelopment of existing ponds/ water bodies alongwith creation of
additional water bodies / water harvesting structures may also be
incorporation in the District Environmental Plans.

Dept. of Environment reported that District Environment Committees have
been constituted, whereas, these District Environmental Committees may be
constituted in view of the Constitutional Provisions under Article 243 ZD read
with Schedules 11 & 12 and Rule 15 of the Solid Waste Management Rules,
2016, wherein, the representative from the Panchayats, local bodies, NGOs and
social workers may also be involved. The department of Environment may
review the notification issued by the department in view of the Constitutional
Provisions under Article 243 ZD.

Sweeping of road is one of the important component of management of solid
waste and sweeping of roads is one of the sources of dust pollution, therefore,
it has been directed by the Hon'ble National Green Tribunal vide its order dated
3.12.2020 in OA No. 283 of 2020 that sprinkling of water should be done before
sweeping of roads. Efforts may be made to use treated sewage for sprinkling
purposes, if available. These facts may be mentioned in the District
Environmental Plans.

For development of plantation along the highways, the concerned departments
of State of Punjab may coordinate with the highways authorities.

In the meeting with District Level Officers of Districts and Jalandhar,
Commissioners Municipal Corporation, and Jalandhar have been directed to
develop bio-diversity parks along Budha Nallah in and Kala Singhian Drain in
Jalandhar area. These aspects may also be added in the plan.

There is need to map the rivers and flood plain zones in the catchment area of
rivers of the State. Punjab Pollution Control Board has reported that the matter
is under consideration and shall be finalized shortly.

Lot of sludge is generated during the operation of the sewage treatment plants
of the towns and the sludge is not utilized properly. The farmers of nearby
fialds need to be educated and officers of department of forests may be asked
to utilize the sacondary sludge of STPs as manure in the fields for agriculture.

In most of the activities, as mentioned in the District Environmental Plans,
timelines for completion of the same have not been mentioned.

¥iii) As per the directions of the Hon'ble National Green Tribunal, in its order dated

19,3,2020 in OA 360 of 2018 in the matter of Shree Nath Sharma Vs. Union of
India & others, templates for District Environmental Plans mentioning basic
information on 64 action areas using nearly 220 data points, which are
essential for framing District Environmental Plans have been given CPCB. All
the District Environmental Plans may be modified based on these 220 data
points. Therefore, all the District Environmental Plans may have two parts |.e
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District Environmantal Plans and Excel Sheet mentioning the details of tha 220
data points.

®iv) Presently, no system has been developed for management of highly
contaminated Faecal sludge generated from the rural area / un-sewered areas
and it is disposed off indiscriminately and cause environmental damage,
therefore, the Sate Govt. should frame policy / guidelines for the management
of the feacal sludge.

xv) The projects being developed for supply of canal water to the inhabitants of the
cities [ villages may be completed in a time bound manner.

xuvi) The Dept. of Soil & Water conservation should complete irrigation network to
utilize the treated sewage of the towns for irrigation in a time bound manner,
The treated sewage may aisc be utilized for green areas / forests for which
department of forest may give proper assistance.

Based on the said observations, the Monitoring Committee had requested the State
level Officers as under:

i) District Environmental Plans for District Ludhiana and Jalandhar may be
modified fupgraded incorporating the observations as mentioned above and

220 data points as mentioned in orders of Hon'ble National Green Tribunal by
30.4.2021.

ii} District Environmental Plans for all the other Districts may also be started
modifying / upgrading incorporating the above observations and the same
may be completed by 31.5.2021.

iii) The residential complex [/ commercial areas developed by the development
authorities or illegally developed by the private developers may be covered
under the concerned District and accordingly District Environmental Plan of
each district may be modified.

Mow, the Department of Environment, State of Punjab has submitted revised/ amended/
modified District Environmental Plans (DEPs) of 22 Districts based on the observations of the
Monitoring Committes raised In its 2* meeting held on 30.3.2021. Further, Central Pollution
Control Board vide its letter No. B-31011-BMW(42.55)/2021/WMD-1 dated 24.5.2021 addressed
to the Principal Secretary, Department of Sclence Technology & Environment has stated that
the CPCB has received copy of DEPs for 22 districts of Puniab and upon examining the same, it
has been observed that there is scope for improving the same w.r.t. thematic areas, achion
points and corresponding agency and tmelines. It has been further informed that the
concerned departments and DMs may be directed to implement the DEPs in time bound manner
and action points identified in DEPs may be Implemented and DEPs may be improved further to
cover all thematic areas. CPCB had also sent indicative templates to improve the DEPs.

District Environment Plan of District Jalandhar, submitted by the Department of Environment,
Govt, of Punjab, was discussed by the Monitoring Committee, constituted by the Hon'ble
MNational Green Tribunal, with District leve! officers of District Jalandhar in the meeting heid on
2.7.2021, wherein, the Maonitoring Committee has raised certain Issuesfincompletion w.r.t
activities as mentioned in the District Environment Plan of District, which are mentioned In the
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minutes of the meeting and the same were corveved to the Member Secretary, PPCB vide
letter No.CMC/2021/1917 dated 5.7.2021 with the request to convey the minutes of the

meeting to all the concerned departments to take necessary action on the directions given by
the Monltoring Committes on various issues.

The recommendations made/directions given by the Monitoring Committee in its
meeating held on 2.7.2021 with District Level Officers of District Jalandhar on various
activities of District Environment Plan, are reproduced as under.

1

3.

i)

i)

Management of liquid, solid, plastic waste generated by cantonment Boards,
BSF and PAP organization and residential colonies developed nearby these
organizations.

Timelines, financial sources and responsible agencies may be mentioned for managemant
of domestic sewage, solld waste and plastic waste generated by Cantonment Board, BSF
and PAP and residential colonies developed near these organizations may be added in the
Districk Environment Plan.

Verification of data w.r.t quantification and timelines for completion of each
activity as mentioned in the District Environmental Plan by the concemned
departments,

The Monitoring Committee has observed that the data w.r.t quantification and timelines
for completion of each activity as mentioned in District Environment Plan (DEF) has not
been verifled by the concerned departments.

Therefore, the Chairman of the Monitoring Committee directed that data w.r.t
quantification and timelines for completion of each activity as mentioned in 7
thematic areas may be verified by the concerned departments and it may be
mentioned in the District Environment Plan.

Management of liquid and solid waste generated by illegal colonles.

The data mentioned In the District Environment Plan w.r.t management of liquid and solid
waste generated by lllegal colonies indicate that 330 illegal colonles under the jurisdiction
of J0A, Jalandhar exist, out of which 12 colonles have been regularized, FIR against 79
illegal colonies have been launched, whereas, the application of another 43 iHegal colonies
for regularization has been rejected by JDA and legal action Is under process.
Regularization process of 190 llzgal colonies is under process.

The Chairman of the Monitoring Committee directed as under.

Though the colonies are illegal but effluent treatment plant for treatment of
wastewater and plant for management solid waste need to be provided.
Therefore, source of funding, timelines for completion of the projects and
responsible agencies may ba mentioned in the District Environment Plan.

No residential colony/commercial project may be regularized by the
Development authorities of the State till STPs for treatment of wastewater and
plants for management of solid waste are installed by the residential colonies /
commercial projects.

| 23




Installation of rain water harvesting structures.

It was informed in tha meating that the Department of Rural, Development and Panchayat
has identified 987 ponds, out of which dewatering has been done in 815 ponds and
desilting has been completed in 396 ponds, out of 434 ponds.,

The Chairman of the Monitoring Committee apprised the officers about real
spirit of the orders of the Hon'ble NGT in OA No. 325 of 2015, wherein, it has
been mentioned that the existing ponds / water bodies(not containing
wastewater) may be identified and a proper scheme alongwith source of
funding and timelines for completion of work of enhancement / remodeling /
redevelopment of existing ponds / water bodies and creation of such new
ponds/water bodies may be mentioned in the District Environmant Plan.

Canal based water supply to the inhabitants of citly / villages of Distt
Jalandhar,

It was submitted that MC, Jalandhar has started the work of canal based water supply
profect and will be completed within the stipulated time.

The Monitoring Committee recommends that the quantity of canal water to be
supplied to inhabitants of Jalandhar area, area covered under canal based
water supply scheme and timelines for completion of the project may be
mentioned In the District Environment Plan.

Development of Bio Diversity Parks along Kala Singhian Drain.

It wais Informed that the MC, Jalandhar has asked the Executive Engineer of the Munidpal
Corporation to prepare the plan and execute the project after completion of all the
required approvals,

The Monitoring Committee directed that source of funding, responsible agency

and timelines for finalization of tenders, allotment of work and setting up of
the Bio Diversity parks may be mentioned in the District Environment Plan.

Management of sludge generated from STPs.
It was informad that lot of sludge is generated from the operation of the STPs and the
farmers of the nearby fields need to be educated for utilizing the secondary sludge af STF.

The Monitoring Committee recommends that the capacity of STPs, technology
adopted, quantity of sludge generated, mode of disposal of sludge and
timelines may be mentioned in the District Environment Plan.

Sweeping of Roads

It is mertioned here that the sweeping of roads is one to source of dust pollution and it
neads to be controlled effectively, Presently, two road sweeping machines are In operation
and these machines have been provided with water sprinklers to suppress the dust

Emission,

The Monitoring Committee directed that the frequency of sweeping of roads,
use of treated wastewater of STPs for sprinkling purpose to suppress dust may
be mentioned in the District Environment Flan.

B
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11.

12,

Plantation of trees along highways, drains, canals etc.

It was informed that the work of plantation of trees along highways, drains and canals has
been started.

It was directed the District Forest Officer shall provide adequate number of
plants for plantation along roads, drains, nallahs, canals and other areas and
the timelines for planting trees along the said areas by the concerned
departments may be mentioned in the District Environment Plan.

Air Quality Management

It was inﬁ:rmed that all the industries have installed air pollution contral devices (APCDs)
and PPCB Is monitoring the performance air pollution control devices from time to time.

The Monitoring Committee directed that air pollution from the various other
sources and the responsible agency to control air pollution may be identiflied
and timelines for control of air pollution from these sources may be mentioned
in the District Environment Plan.

Solid Waste Management

The data Indicate that no timelines for achievement of 100% door to door collection and
source segregation of solid waste have been mentionad. Further, timelines, source of
funding and responsible agency for construction of adequate number of compost plts and
material recovery faclities (MRFs), respectively, for processing 100% of wet and dry
waste have not been mentioned in the District Environment Plan.

Similarly, no timelines, sources of funding for providing adequate number of vehicles for
collection and transportation of solid waste have been mentioned in the District

Environment Plan.

The Chairman of the Monitoring Committee directed that timelines, source of
funding and responsible agencies for constructing adequate number of
compost pits, MRFs and GPS enabled compartmentalized vehicles for
management of 100% of wet and dry waste may be mentioned in District
Environmental Plans.

Legacy waste treatment

No timelines, sources of funding and responsible agency / officers for treatment of legacy
waste and construction of boundary wall and green belt have been mentioned in the
District Environment Plan.

Simillarly, no timelines for treatment of leachate generated from legacy waste has been
mentioned In the District Envirenment Plan,

The Monitoring Committee directed that above said activities alonwith
timelines, source of funding and responsible agecies may be mentioned in
District Environment Plan.

e




13. Mining Activity Management

14,

15.

In order to conduct sustainable and scientific sand mining and to avold fllegal sand

mining, the following measures may be taken and the same may be mentionad In the
District Environment Plan.

* Flood plain area / river / any other land from where mining is to be done,
area under mining, number of mining sites allocated.

= Staff strength of enforcement wing to monitor mining sites.

* Steps taken to avoid over extraction of sand and indiscriminate sand
mining.

* Demarcation of mining sites.
= GPS enabled vehicles utilized for transportation of mined material.

. Allnwll:lg one entry and one exit at each mining site and in case thera is

cluster of mining sites, one entry and one exit gate may be provided for
each cluster,

* CCTV cameras at all the vulnarable points.

* Following sustainable sand mining guidelines, 2016 and enforcement and
monitoring guidelines for sand mining, 2020 by the Department of Mining.

Management of solid waste in villages

It has been observed that lot of solid waste Is generated and disposed of in non-scientific
manner from rural areas. The Deptt. of Rural Development B Panchayat assured to
prepare proposal [ scheme for management of solld waste in the villages elther in duster
farm or independantly in individual village.

The Monitoring Committee observed that the activities regarding number of
villages in the District and quantity of solid waste generated from the villages,
source of funding and timelines for management of solid waste may be
mentionad in the District Environment Plan. Also, proper plan may be prepared
in this regard.

Faecal sludge management

Mo identification has been made for source of generation of septage and faecal sludge, no
timelines, source of funding and responsible agences have been mentioned In District
Environmental Plan.

Tha Monitoring Committes recommands that timelines, source of funding for
100% treatment of septage and responsible agency may be mentioned in the
District Environment Plan.

CETP of capacity 0.15 MLD for electroplating industries to be setup at
Jalandhar

The Monitoring Committee Informed that the project for installation of 0.15 MLD CETP for
treatment of electroplating industries has been obstructed by the Human Welfare
Associatlon, Jalandhar, who has moved an application in the Hon'ble Punjab and Haryana
High Court and the stay order has been granted by Hon'ble Court.

10
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The Chairman of tha Monitoring Committee directed that Chief Environmental
Engineer, Jalandhar shall pursue the matter with the Hon'ble Punjab & Haryana
High Court through their counsel to get the stay order vacated and get start the
waork of CETP. The said activity may be added in the District Environment Plan.

Upgradation of the 5 MLD CETP for treatment of leather tanning industries of
Jalandhar ;

It was infarmed that the technology for upgradation of 5 MLD CETP is being finalized and

after the availability of necassary funds from Central / State Government, the upgradation
work of CETP shall be started.

The Chairman of the Monitoring Committee directed that source of funding,
timelines for finalization of technology; tendering process and starting the
work of upgradation of CETP may be mentioned in the District Environment
Plan.

Preparation of irrigation scheme for utilization of treated sewage for irrigation

It was informed that 9 STPs In District Jalandhar (Jalandhar: 100 MLD, 25 MLD, 25 MLD,
S0 MLD and 10 MLD; Philaur: 2.6 MLD and 3 MLD; Makodar: 6 MLD and Nurmabal: 2.6
MLD) are in operation and the treated sewage s discharged into drains.

The Chairman of the Monitoring Committee directed the department of soil &
water conservation shall prepare irrigation scheme to utilize treated sewage of
9 STPs, source of funding and timelines for laying of irrigation network may be
mentioned in the District Environment Plan. The department of soil & water
conservation shall also prepare irrigation scheme for utilization of treated
sewage of the towns, whose DPRs have been prepared so that both these
projects may be installed and commissioned simultaneously.

Timelines for completion of various activities as mentioned under 7 thematic
areas

It was informed that as per the directions of the Hon'ble Mational Green Tribunal in OA
No. 360 of 2018 in the matter of Shree Nath Sharma Vs Unlon of Indiz and others, the
following 7 thematic areas have been selected where the management of the wasts is to
be accomplishad. '
i) Waste Management Plan:

« Solid Waste Management

. Plastic Waste Management

« CRD Waste Management

+« Bio medical Waste Management

« Hazardous Waste Management

« E-Waste Management
iy Water Quality Management
i} Domestic Sewage Management

i) Industrial Waste Management

1n
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12

v]  Ajr Quality Managemant
vi) Mining Activity Management

vii) Moise Pollution Management

The Chairman of the Monitoring Committee observed and directed as under as
under:

I}

I

i}

Fresh templates w.r.t preparation of District Environmental Plan and
implementation thereof have been received from CPCB vide letter No. B-
31011/BMW(42.55)2021/WMD-1 dated 24.5.2021 and the same has been
addressed to the Principal Secretary, Department of Science, Technology &
environment. These fresh templates provided by CPCE also need to be
considered while finalizing the District Environmental Plans.

Mo timelines for completion of activities, as mentioned in the sald waste
management areas, have been mentioned and all the information, which is
desired to be Inserted in the plan need to be provided by the concerned
departments so that complete and comprehensive District Environmental
Plan of district Jalandhar may be prepared.

District Environmental Plan of district Jalandhar, after incorporating the
observations of the Monitoring Committee as mentioned above, shall ba
submitted on 15.7.2021.

Other areas for management of liquid and solid waste

The Monitoring Committee has observed that the following areas w.rit management of
liquid and sofid waste has not been mentioned in the District Environmental Plan,

i} Management of carcasses in rural areas has not been mentioned.

i) All the activities as found mentioned in the guidelines/templates issued
by CPCB, details regarding timelines, sources of funds (whether under
center funded scheme/State funded/private funding system),
responsible officers/agencies to execute the said works, may be
mentioned in the District Environmental Plan.

il The Monitoring Committee has observed that nothing has been
mentioned about scientific disposal of RDF to be recovered from the
processing of solid waste. The timelines for its scientific disposal may be
mentioned in the District Environmental Plan

The Chairman of the Monitoring Committee further apprised that the Hon'ble
National Green Tribunal in order dated 5.7.2021 in OA No. 360 of 2018 in the matter
of Shrea Nath Sharma Vs Union of India, has directed in Para No. 16 and 21, as
under:

16, On varlous thematic areas mentioned above, which are expected to be the components of

District Emvirorment Plans such as waste management, alr pollution, water pollution,

protection of eco sensitive arsas, protection of rivers, water bodies, conservation of

groundwater, use of treated water, ralnwater harvesting, preventing dust poliution, noise

13
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pollution ete, this Tribunal has dealt with the Issues and finding huge gaps In compliances,
Issued directions, which include following:

I, Waste Managemant:
» Bio-medical waste; 0.A. No. 710/2017, Shailesh Singh vs Sheela Hospital & Trauma

Centre, Shahjahanpur B Ors., Order dated 18.01.2021.

+ Legacy waste: 0. A. No. 51972019, News item published in "The Times of Indla"

Authored by Jasjeev Gandhiok & Paras Singh Titled "Below mountains of trash lie polson
lakes™, Order dated 29.01.2021.

Hazardous waste: 0.4. No. B04/2017, Rajiv Narayan B Anr. v, UOI B Ors., Order dated
29.01,2021,

» Solid Waste Management: O.A. No. 606/2018, Compliance of Municlpal Solld Waste

V.

Management Rules, 2016 and other environmental issues, Orders dated 22.07.2019,
28.02.2020 and 14.12.2020.
E-waste: O.A. Mo. 512/2018, Shailesh Singh v. State of UP & Ors, Order dated
15.01,2021. Plastic waste: EA Mo, 13/2019, Central Poliution Control Board v. State of
Andaman & Nicobar & Ors., Order dated 08.01.2021.
Rainwater harvesting: O.A. Mo, 495/2016, Tribunal on its own metion v. GNCD & Ors,,
Order dated 22.01.2021.
Water bodies restoration: O.A. No. 325/2015, Lt Col. Sanvadaman Singh Oberol v.
UOI & Ors., Order dated 18,11.2020.
Management of Carcasses: O.A. No. 465/2019, Kulwinder Singh Sandhu & Ors. v. Ram
Murti & Ors., Order dated 15.04.2021.
Management of Dairies: Original Application Mo, 46/2018, Nuggehalli Jayasimha v.
Govarnmant of NCT of Delhi, Order dated 08.10.2020.
Environmental compliance - Brick kilns: Original Application No. 1016/20189, Utkarsh
Panwar v. Central Pollution Control Board & Qrs,, Order dated 17.02.2021.
Sustainable Mining: O.A. No. 360/2015, National Green Tribunal Bar Association V.
Virender Singh (State of Gujarat), Order dated 26.02.2021.

H’/ VIII. Management of Railway siding: O.A Mo. 14172014, Saloni Singh & Anr. v. UDL & Ors,,

Order dated 16.03.2021.

Categorisation for effective monitoring - Red, Orange, Green: DA 635/2018,
Shailesh Singh v, State of Haryana & Ors., Order dated 23.03.2021,

air pollution control in Non-Attainment Cities: OA 681/2018, In Ra: News tem
published in "The Times of India™ Authored by Shri Vishwa Mohan Titled "NCAF with
multiple timelines to ciean air in 102 cities to be released around August 15", Order dated
08.04.2021.

Water Pollution control by preventing discharge of untreated
sewage/effluents: OA 593/2017, Paryavaran Suraksha Samiti . Anr. v. Union of India
& Ors. and OA 148/2016, Mahesh Chandra Saxena v. South Delhi Municipal Corporation &
Ors., Orders dated 21.09.2020 and 22.02.2021.

Ground Water Ragulation: OA No. 176/2015, Shailesh Singh v. Hotel Holiday Regency,
Moradabad & Ors., Order dated 20.07.2020.

13
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XIIL. Remedying Polluted Industrial Clusters: OA No. 1038/2018, News item published in
"Thie Aslan Age” Authored by Sanjay Kaw Titled "CPCB to rank industrial units on pollution
levels”, Order dated 14,11,2019,

XIV. Restoring Pollution of River Stretches: OA No. 67372018, In Re: News item pubfished
in "The Hindu” authored by Shri Jacob Koshy, tted "More river stretches are now oritically
pallsted: CPCB”, Orders dated 21.09.2020 and 22.02.2021.

XV. Controlling Coastal Pollution: OA No, 829/2019, Lt. Col. Sanvadaman Singh Oberof v.
Union of India & Ors,, Orders dated 21.09.2020 and 22.02.2021.

¥VI. Regulating Pollution by restaurants/hotels/motels/ banquets: OA No. 400/2017,
Westend Green Farms Soclety v. Union of India & Ors,, Order dated 04.02.2021.

XVII. Preventing Industrial Accidents by safety norms and providing relief to
victims: (i) OA Mo, 85/2020, Aryavart Foundation through s President vs. Yashyashvi
Rasavan Pvt. Ltd. & Anr., Order dated 03.02.2021 (i) OA No. 60/2021, In re: News item
publishad In The Hindu dated 23.02.2021 titled "Two dead, 5 missing in fire at UPL Plant”,
Order dated 11.06.2021 (i) OA No. 134/2021, In re: News |tem published In The
Hindustan Times dated 17.06.2021, titled “Blast in firecracker unit in Maharashtra’s
Palghar, at least 10 injured”, Order dated 25.06.2021.

21. Accordingly, in view of long-time failure to comply the mandate of the Constitution
adversely affecting the public health and the environment and repeated fallures ta comply
with the earfler directions on the subject, we direct

a. Chief Secretaries of all the States/UTs may ensure completion of District
Environment Plans (DEPs) for all the Districts, in the light of orders of this
Tribunal dated 26.9.2019, 19.3.2020. 29.1.2021 and the observations in the
present order and upload the same on their respective websites positively by
31.10.2021.

b. The DEPs may contain data on each environmental issue covering each city,

town and village. Data may show the extent of gap in compliance of laid down

norms for

. Waste Management - Municipal Solid, Plastic, BioMedical, Electric and
Electronic, Hazardous and Construction and Demolition waste

ii. Sewage treatment and utilisation

lil, Water quality — Rivers, Water bodies, Ground Water, Coastal waters and
Rain water harvesting,

iv. Industries Pollution Control including industrial clusters

v. Air Quality management includes pollution due to dust

vi. Regulating mining/ Sand mining

vil. Noise pollution

vili. Any other issues significant in the area

x. The DEP must give timelines for accomplishment of tasks backed up with
budgetary support and the officers entrusted with the job, with contact
details of the nodal officer at various levels in the District

%. Scopa for public participation on remedial measures like plantations

c. DEPs may also contain mechanism for review at different levels.

14
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d. The District Magistrates may accordingly execute the action plans by reviewing

f.

the progress on various targets at least once in a month.

All the States may accordingly consolidate the DEPs and prepare their respectiva
State Environment Plans and upload the sama on their respactive websites.
CPCB may consolidate the information and fila a tabular statement by
30.11.2021 by e-mail at judicialngt@gov.in prefarably in the form of searchable
PDF/OCR Support PDF (and not in the form of Image PDF).

List for further consideration on 08.12,2021,

Thereafter, the District Environmental Plan of District, Jalandhar was taken up for
discussion in the meeting being held on 13.8.2021 and some of the important

issues, which are yet to be mentioned in District Environmental Plan of District
Jalandhar were discussed as under:

1.

Authentication and certification of data mentioned in the District
Envircnmental Plan by the concerned departments

The Monitoring Committee has observed that the data w.rt various activites as
mentioned in District Environmental Plan has not been authenticated and certified by the
concerned departments.

Therefore, the Monitoring Committee recommends that all the concerned

departments may certify their data as true and thereafter the data may be

added In the District Environmental Plan.

Solid Waste Management by Municipal Corporation, Jalandhar.

The Monitoring Commitiee as sought report wor.t quantity of solid waste reaching at

Solid Waste dumping site for two days (28.07.2021 & 29.07.2021) from the Chief

Environmental Engineer, Jalandhar. As per the Information supplied by him 448-431 MT

of soiid waste has been arrived at solid waste dumping site against the total generation

of saolid waste in Jalandhar area as 500 MT, which Indicate that there s hardly any
cource segregation of solid waste, whereas, Municipal Corporation, Jalandhar has
claimed that source segregation of solid waste is 80%, which seems to be incorrect.

Mareaver, the photographs of various areas of Jalandhar w.r.t dumping of solid wasta at

various places, indicate that there was no segregation of solid waste in thesa area,

Therefore, the Monitoring Committee recommends as under:

i) Municipal Corporation, Jalandhar shall construct adequate no. of
compost pits of adequate capacity to treat whole of the wet waste
generated by Municipal Corporation, Jalandhar and the timelines for
the same may be mentioned in the District Environment Plan.

i) Dry waste generated by the Municipal Corporation, Jalandhar may be
treated/ managed at the material recovery facilities.

Management of liquid, solid, plastic waste generated by cantonment area,
BSFE and PAP organization and residential colonies developed nearby these
organizations.

The Chalrman of the Monitoring Committes informed that during the last meeting held

on 02.07.2021, the kesue with regard to management of sofid, liquid and plastic waste
generated by cantonmert ares, BSF and PAP crganization and residential colonies
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developed nearby these organizatlons were discussed and it was directed that the
timelines, financial sources and responsible agencles for management of domestic
sewage, solld waste and plastic waste generated in the above areas may be added In

the District Environment Plan. However, no such data has been added in the District
Environment Plan.

Therefore, the Chairman of the Monitoring Committea again directed that
timelines, sources of funding and responsible agencies for management of
domestic sewage; solid waste and plastic waste generated by Cantonment
area, BSF and PAP and residential colonies developed near thesa
organizations may be added in tha District Environment Plan.

Development of bio-diversity parks

With regard to development of bio-diversity parks along Kala Singhlan Drain, Municipal
Corporation, Jalandhar has identified 4 sites along Kala Singhlan drain and estimate of
Rs, 22 lakh has been prepared and the work will be started after the recelpt of the grant
for the same and timelines for completlon of the project has been mentioned
31.03,2022,

The Chairman of the Monitoring Committee directed that required funds
amounting to Rs. 22 lakh for setting up of bio-diversity park may be allocated
by the Municipal Corporation, Jalandhar at the earliest and timelines for
finalization of tender and allotment of work may be mentioned in the District
Environment Plan and the work of development of bio-diversity parks may be
completed by 31.03.2022 as mentioned in DEP.

In-situ bio remediation technology to be setup in the drains carrying
untreated sewage and not connected to sewage treatment plants.

The Monitoring Committee has observed that In some areas of the District, sewerage
network ks yet to be laid, which has resulted into flowing of untreated wastewater into
drains and the same have not been connected with STPs. Therefore, there is urgent
need to provide in-situ remediation technology in these drains,

The Chairman of the Monitoring Committee directed that the activity w.r.t in-
situ bio remediation technology to be provided in the drains carrying
untreated sewage not connected to STPs, responsible agency and timelines
for completion of the technology may be mentioned in the District
Environmental Plan.

Canal based water supply to the inhabitants of city / villages of Distt
Jalandhar.
It was apprised that the matter regarding completion of canal based water supply

project was discussed In the last meeting held on 02.07.2021 and it was directed that
tha said project may be completed within the stipulated time.

The Monitoring Committee again recommends that the quantity of canal
water to be supplied to inhabitants of Jalandhar area, area covered under
canal based water supply scheme and timelines for completion of the project
may be mentioned in the District Environment Plan.

16
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Legacy waste treatment

As per the District Environment Plan of District Jalandhar, it has been mentioned that
the legacy waste treatment project with regard to Municlpal Corporation, Jalandhar Is
being taken under smart city project and the work order has been given to an agency
and the same shall be started within 3 months, whereas, in the cases of other MCs, the
work of legacy waste treatment has either been started or yet to start.

However, nothing has been mentioned about treatment of leachats generated from the
legacy waste and construction of boundary wall and green beilt by all MCs in the District
Environment Plan,

The Chairman of the Monitoring Committee directed that the work of legacy
waste treatment, leachate treatment and construction of boundary wall and
green belt by all the MCs may be completed in a time bound manner and
accordingly, timelines, source of funding and the responsible agency may be
mentioned in the District Environment Plan.

Removal of secondary points for collection of solid waste [/ garbage
vulnerable point.

The photographs of the secondary points / garbage vulnerable points shown by the
Manitoring Committee to the District Level Officars Indicate that no steps have been
taken to remove secondary points/garbage vulnerable points. It was informed that after
the removal of secondary points from these areas, these cannct be converted into useful
usage fike plantation, green belts, sitting places, parks or any other useful usage as the
land under these points belongs to private persons and the Municipal Corparation,
Jalandhar cannot provide any infrastructures on these polnts as mentioned above.

The Monitoring Committee directed that the Municipal Corporation, Jalandhar
shall depute the team of its officers/officials to the check the secondary
points for solid waste collection [ garbage vulnerable points on daily basis
and these may be removed on the same day. The solid waste lying dumped at
these points may be segregated and the wet waste may be treated at
compost pits and the dry waste may be sent to Material Recovery Facilities
(MRFs) on daily basis.

Installation of rain water harvesting structures.

In the last meeting held on 02.07.2021, the Menitoring Committee was informed that
the Department of Rural, Development and Panchayat has identified 987 ponds, out of
which dewatering has been done in 815 ponds and desilting has been completed in 396
ponds, out of 434 ponds.

In the earfier meeting held on 2.7.2021, the Chairman of the Monitoring Committee had
apprised the officers about real spirit of the orders of tha Hon'ble MGT In OA No. 325 of
2015, wherein, it has been mentioned that the existing ponds | water bodies (nat
containing wastewater) may be identified and proper scheme alongwlth source of
funding and timelines for completion of work of enhancement [ remodeling [
redevelopment of existing ponds [ water bodies and creation of such new ponds/water
bodies for harvesting rain water and recharging ground water may be mentioned In the
District Environment Plan.
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However, in the District Environment Plan, no data has baen mentioned w.r.t number of
villzges where rain water harvesting structures have been provided/under installation
and only table as mentioned in annexure-A has been attached to the District
Environment Flan mentioning the timelines for completion of projects covered under
phase-1, phase-2 and phase-3 as 06 months after the sanction of funds. As per the data
mentionad at Annexure-A, 245 rain water recharging structures shall be provided undear
phase-1, 225 under phase-2 and 225 under phase-3,

The Monitoring Committee recommends that the Department of Soil and
Water Conservation, Jalandhar shall take up the matter with concerned

department for early release of funds, so that the projects may be started at
the earliest.

Sweeping of Roads

In the last meeting held on 02.07.2021, it was informed by the Municipal Corporation,
Jalandhar that two road sweeping machines are in operation and these machines have
been provided with water sprinklers to suppress the dust emissions.

The Monitoring Committee again recommends that the frequency of sweeping
of roads, use of treated wastewater of STPs for sprinkling purposes to
suppress dust by all the MCs may be mentioned in the District Environment
Plan.

Mining activity Management

In the District Emvironment Plan, it has been mentioned under Mining Activity
Management Plan, as mentioned at page no. 120, sand mining leases (04 nos.) have
besn granted, With regard to monitoring of mining actlvity, it has been mentioned that
District Level Task Team Is monitoring the mining activity as per Punjab Minor and
Mirror Rules. However, nothing has been mentioned about environment clearance
compliance by the mining lease holders.

It 15 mentoned here that the Honble Mational Green Tribunal in its order dated
26.2.2021 In OA No. 360 of 2015 in the matter of MNational Green Tribunal Bar
Association Vs Virender Singh (State of Gujarat) has referred the guidelines namely
Sustainable Sand Mining Management Guidelines, 2016 (S5MG-2016) and
Erforcament & Monitoring Guidelines for Sand Mining, 2020 (EMGSM-2020) in para
No. 3 of the said order, wherein, the procedures for seizure and release of vehicles
involved in illegal mining, scale of compensation for violation on polluter pays principle,
procedure for district survey report and environmental clearance, adverse impact on
unsclentific/unregulated sand mining and other suggestive additional reguirement like
Androld Based Smart Phones, CCTV cameras, Computer systems, scanning of transport
permit, checking of routes, tracking of vehicles and action against lllegal excavation and
transportation etc, havie been mentioned.

The Monitoring Committee directed that based on the guidelines SSMG-2016
and EMGSM-2020 as mentioned in OA No. 360 of 2015 in its order dated
26.2.2021 in the matter of National Green Tribunal Bar Association Vs
Virender Singh (State of Gujarat), mining management activity may be
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amended accordingly and the same may be mentioned along with timelines
for completion of the various activities in the District Environmental Plan.

MNoise Pollution Management Plan

The data mentioned in the District Environment Plan indicate that there is only 01 noise
measuring device and no additional nolse meter is available for monitoring the ambient
nolse level monitoring. Sign boards in noise zones have been fixed.

The Chairman of the Monitoring Committea directed as undar:

i) PPCB shall procure more noise monitoring equipments in a time bound
manner and the same may be supplied to the concerned departments like
Police, Department of Transport as per requirement on return basis to
FPCB and concerned Regional Offices of Punjab Pollution Control Board
and the said activity may be added in the District Environment Plan.

ii) Department of Transport shall check the use of pressure horns by the
vehicles and challans of suitable amount may be imposed on the
viclators. The said activity may be mentioned in the District Environment
Plan,

Management of sludge generated from STPs.
The Monitoring Committee has observed that lot of sludge is generated from the

operation of the STPs and it can be utilized in the agriculture flelds as manure and the

farmers of the nearby fields may be educated In this regard for utilizing the secondary
gludge of STPs.

The Monitoring Committee recommends that the capacity of STPs, technology
adopted, quantity of sludge generated, mode of disposal of sludge may be
mentioned in the District Environment Plan and the timelines for starting
utilizing sludge generated by STPs may also mentioned in the District
Environment Plan.

Alr Quality Management

In the data mentioned in the District Emvironment Plan, nothing has been mentioned
abaut alr pollution caused due to burning of agricutture stubble, solid waste and plastic
waste, The Deptt, of Agriculture needs to provide data w.r.t. steps taken / to be taken
for providing agriculture implements for management of paddy | wheat straw so as to
make sure that there is no stubble burning In the State. Also, nothing has been
mentioned about number of challans issued and fine imposed on the violators found
burning solid waste and plastic waste.

The Monitoring Committee recommends as under.

In the District Environment Plan, activities conducted | to be conducted by
the Deptt. of Agriculture for management of paddy / wheat straw to ensure

zero burning of stubble in the State may be added in the District Environment
Plan.

The Municipal Corporation/MCs shall continue to make surprise
checking/inspection on the individuals regarding burning of solid waste and

15
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horticulture waste and fine of suitable amount may be imposed on the
violators

Management of animal carcasses in the rural area

The carcasses of dead animal are major source of obnoxious odour in the environment
which not only create unhealthy environment but also become the source of serious

diseases. Therefore, Immediate steps are required to be taken for the scientific and
environmentally sound disposal of carcasses of dead animals.

The Commissioner, Municipal Corporation, Jalandhar informed that DPR of the project
for management of animal carcasses shall be prepared within 01 month and thereafter
further steps shall be taken for installation of animal carcasses procassing plant,

Therefore, the Monitoring Committes recommends as under.

Municipal Corporation, Jalandhar shall prepare DPR of the project for
management of animal carcasses, within 01 month and thereafter further
steps shall be taken for development of the project. Other MCs shall also take
such steps in a time bound manner.

The timelines, source of funding and responsible agencies may be mentioned
in the District Environment Plan.

Restriction on the use of excess water for domestic purpose

The Manitoring Committes informed that presently, excess water as compared to the
standard water reguirement of 135 lpcd is supplied to the Inhabitants of Jalandhar area,
which results into discharge of excess wastewater and consequently, the capacity of
present STPs has become insufficient to treat such huge quantity of wastewater,

The Monitoring Committee recommends that the MC, Jalandhar shall take
necessary steps to supply specified quantity of water to the inhabitants of
Jalandhar area, which may not only save the excess abstraction of
underground water but also save the energy and requirement of STPs with
less capacity, which may also reduce operation and maintaining cost of 5TPs
and less generation of sludge from STPs. The said activity may be added in
the District Environment Plan.

Faecal sludge and septage management

In the District Environment Plan, no data has been mentioned with regard to number of
villages, where faecal sludge and septage management Is being caried out or under
process or yet to start.

The Monitoring Committee recommends that timelines and source of funding
for 100% treatment of faecal sludge / septage and responsible agency may
be mentioned in the District Environment Plan.

Management of Solid Waste in Villages

In the District Environment Plan, as mentioned In Annexure-D, the data with regard to
funds requirement mentioning the total cost of project, central share, State share, FC
share and MGMNREGA for each village of District Jalandhar has been mentioned Dut
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nothing has been reparted about avallabllity of funds and further action for managemant
of solid waste in the villages.

The Chairman of the Monitoring Committee directed that the Additional
Deputy Commissioner (D) shall submit the timelines and responsible agency
for completion of Solid Waste Management activities in the villages as
mentioned in Annexure-D and the same may be added in the District
Environment Plan.

Management of liquid and solid waste generated by illegal colonies.

In the last meeting held on 02.07,2021, the Monitoring Committee had recommendad as
under:

i) Though the colonies are lllegal but effluent treatment plant for treatment of
wastewater and plant for management solid waste need to be provided. Therefore,
source of funding, timelines for completion of the projects and responsible agencies
may be mentioned in the District Environment Plan.

I No residential colony/commerdal project may be regularized by the Development

authorities of the State tll STPs for treatment of wastewater and plants for
management of solid waste are installed by the residential colonles / commercial

projacts,
From the perusal of the data as mentioned at point 8 (page no. 122}, no data has been

mentioned about treatment of sewage and management of solid waste by illegal
cofonies.

The Monitoring Committee recommends that the timelines, source of funding
and responsible agency for treatment of wastewater and Management of
Solid Waste of illegal colonies [ residential area may be mentioned in the
District Environment Plan. Further, as directed in the last meeting held on
02.07.2021, no residential colony/commercial project may be regularized by
the Development authorities of the State till STPs for treatment of
wastewater and plants for management of solid waste are installed by the
residential colonies / commercial projects.

Plantation of trees along highways, drains, canals etz.

In the last meeting held on 2.7.2021, it was informed that the work of plantation of trees
along highways, drains and canals has been started,

It was directed in the sald meeting that District Forest Officer shall provide adequate

number of plants for plantation along roads, drains, nallahs, canals and other area and the
timelines for plarting trees along the said areas by the concerned departments may be
mentioned in the District Environment Plan but no such data has been mentioned in the
District Environment Flan.

The Monitoring Committee again directs that District Forest Officer shall
provide adequate number of plants for plantation along roads, drains, nallahs,
canals and other area and the timelines for planting trees along the said areas

21
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by the concerned departments may ba mentloned in the District Environment
Plan and the same may be mentioned in the District Environment Plan.

Preparation of irrigation scheme for utilization of treated sewage for irrigation

In the [ast meeting held on 2.7.2021, the Chairman of the Monitoring Committee had
directed the department of soil & water conservation shall prepare irrigation schemea to
utilize treated sewage of 9 STPs, source of funding and timalines for laying of irrigation
network may be mentioned In the District Environment Plan, The department of sofl &
water conservation shall also prepare Irrgation scheme for utilization of treated sewage of
the towns, whose DPRs have been prepared so that both these projects may be installed
and commissioned simultaneousty, However, no such data has been mentloned in DEP.

Therefore, the Monitoring Committee again recommends that the activities as
mentioned above alongwith timelines and responsible agency may be entered
into District Environment Plan.

Other observations of the Monitoring Committee on District Environment Plan.
The Monitoring Committee has also observed as under:

+ Data with regard to various activities is missing or have not mentionad properly
an some pages of tha plan.

* Some columns w.r.t imealines are blank.

« Minor correction at page-49 (i), mentioning timelines as 31.12.3021, may be
corrected as 31.12.2021.

» Timelines for setfing up of cushing machinery for C & D waste by all the MCs
have not been mentioned.

= Timelines for installation of ETPs by the health care facilities have not been
mentioned.

= At Sr. no. 5 (page-116), no detalls have been mentioned in the Inventary of
sources of water pollution.

* No steps have been mentioned for protection of flood plain as mentioned at 5r.
ne. 7 (Page-116)

+ In chapter-5 page-118, no detalls have been mentioned w.r.t installaticn of
QCEMS, flow meters at inlet and outlet of ETPs of the industries.

« With regard to activity as mentioned at Sr. no.5 relating to each MC Le. access to
plastic waste facllities, no timelines have been given,

« No timelines have been alven for setting up of plastic waste collection centers.

After detailed discussion of the issue, the Chairman of Monitoring Committee
directed as under:

. District Environmental Plan of District Jalandhar may be amended/modified/

recasted in view of the directions given by the Hon'ble National Green
Tribunal in para No. 16 and 21 of order dated 5.7.2021 in OA No. 360 of 2018
in the matter of Shree Nath Sharma Vs Union of Indian and Ors and the
directions given/recommendation made by the Monitoring Committee during
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Its meetings held with State Level Officers on 30.3.2021 and District Level
Officers of district Jalandhar on 02.07.2021 and final District Environmental
Plan may be submitted by 30.08.2021.

2. The data mentioned by each department w.r.t. various activities relating to
them may be authenticated and certifled as true by the concernad

departments and the same may be mentioned in the District Environmental
Plan.

3. All the departments shall appoint their Nodal Officers for the purpose of
finalization of District Environment Plan of District Jalandhar and these Nodal
Officers shall make their coordination with Chief Environmental Engineer

(CEE), PPCB, Jalandhar or any other officer of PPCB, Jalandhar, authorized
by CEE on any issue as desired by him.

T‘mﬁ
sdf-
Dr. Babu Rani® 3% SantBalbir Singh Seechewal Subadh Agrawal

J p—

Justice r-Singh,
Former Judge Punjab and Haryana
High Court and now as Chairman of

the Maonitaring Committae
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Annexuna- 7

OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunal in OA No. 360 of 2018 in
the matter Shree Nath Sharma Vs Union of India & Ors and other
Environmenial issues.

[Officinl Address: Tower No.5, 45 Floor, Forest Complex,

Sector 68, 3AS Nagar] Tel. No. D172-2208091
Emall; cecawmb06mgmall.com

T
The Deputy Commissioner,
Jalandhar.

Mo, CMC/20217 248
Dated: 30.9.2021

Subject: Minutes of the meeting held with District level officers of District
Jalandhar and Department of environment, State of Punjab regarding
finalization of District Environment Plan prepared for District Jalandhar
in compliance to order dated 19.3.2020, 29.1.2021 and 5.7.2021 in OA
No. 360 of 2018 in the matter of Shree Nath Sharma V(s Union of India
& Ors and timelines mentioned therein for completion of various
activities of the said Plan under the Chairmanship of Justice Jashir
Singh, former Judge, Punjab & Haryana High Court and now as
Chairman of the Monitoring Committee on 28.9.2021 at 11:30 AM In
the Committee Room, Ground floor, Forest Complex. Sector 68, SAS
Nagar.

Tilier

Please find enclosed herewith minutes of the meeting heid with District kevel officers of District
Jalandnar and Department of environment, State of Punjab regarding finalization of District
Environment Plan prepared for District Jalandhar in compliance to order dated 19.3.2020,
29.1,2021 and 5.7.2021 in OA No. 360 of 2018 in the matter of Shree Nath Sharma Vs Union
of India & Ors and timelines mentioned thereln far completion of various activities of the said
Plan under the Chairmanship of Justice Jashir Singh, former Judge, Punjab & Harysna High
Court and now as Chairman of the Monitoring Committes on 28.9.2021 at 11:30 AM In the
Committee Room, Ground floor, Forest Complex. Sector 68, SAS Magar far your information and
recessary action please.

It 's requested that the concemed officer of District Administration be directed to convey the
minutes of the meeting to all the concermed departments/MCs with the request to take
necessary action on the recommendations made/directions given by the Monitoring Committee
w.r.l various activties as mentioned in the District Environmental Plan. Final District
Environment Ptan of District Jalandhar after making modifications/ amendments as mentioned
I the minutes of the meeting held on 28.8.2071 may be submitted to department of
Erwirgnment, State of Punjab on 10.10.2021 under intimation to the Manitoring Committee,

DA/-as abowve
= (Dr. Babu &HI‘WH

Technical Expert,
Mandaring Committesa

Endst, Na, CMC/2021/ 219 Dated: 30.9.2021
A copy of the above is forwarded to the Frincipal Secretary to Govt. of Funjab, Department of
Sclence, Technology and Environment, Chandigarh for information and necessary action please.

Daf-as abowe
{Dr, nihu na.n-ﬁh"""'l

Technical Expert,
Monitoring Commiites
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Endst. No. CMC/2021/ 8430 Dated: 30.9.2021
A copy of the above is Farwarded to Shri Pardeep Garg, Additional Director, Department of
Environment, MGSIPA, Sector 26, Chandigarh for information and necessary action please.

Daf-as5 above
(Dr. HiEu nam].““‘l*ﬂ

Technica! Expert,
Monfaring Committea

Endst. No. CMC/2021/ 84 Dated: 30.9.2021
A copy of the sbove is forwardad to the Member secretary, Punjab Pollution Control Board,
Patiala for Information and necessary action pleags.

DAS-as above IP Y
[Df. Babu Ram]™ ™y

Techncal Expert,
Monitoring Comimittee

Endst. No. CMC/2021/ 838 Dated: 30.9.2021

A copy of the above is forwarded to the Chief Environmantal Engineer, Punjab Pallution Control
Board, Jalandhar for information and necessary action please, He is requested to depute the
concerned officers of Punjab Pollution Control Board to make necessary  modificationy
amendment w.r.t wvarious activites of Distrlet Environment Plan and the final District
Ervirenment Plan may be submitted to Department of Envircnment, State of Punjab through
Deputy Commissioner, Jalandhar by 10.10.2021 under intimation to the Monitoring Committee.
Da/-as above

{Dr. Babu Rami)15 ke
Technical Expisrt,
FMonitgring Committes

Engst. Mo, CMC/2021/ 333 Dated: 30.6,2021
A copy of the above is forwarded te the Chief Environmental Engineer, Punjab Poliution Contral
Board, Ludhiana for information and necessary action please.

DA/-as above
{Dr, Babu Ram§ ™ %
Technical Expert,
MonRaring Committes
Endst, Mo, CMC/2021/ 334 Dated: 30.9.2021

A copy of the above is forwarded to the Senior Environmental Enginesr, Puniab Pollution
Contref Board, Zonal Office, Jalandhar for information and necessary action please,

D&/-as above k&w
{Dr. Bah nm'f'ﬂ Riwy

Technical Expert,
Montaring Committes

Endst. No, CMC/2021/ 245 Datad: 30.9.2021

A copy of the above is forwarded to the Environmental Engineer, Punjeb Pellution Control
Board, Regional Office, Jalandhar for infarmation and necessary action pleass,

Daf-as above Pﬂ’ql

(Dr. Babu Ram)' 1wy
Technical Expert,
Manitoring Committes
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Minutes of the meeting held with District level officers of District Jalandhar and
Department of environment, State of Funjab regarding finalization of District
Environment Plan prepared for District Jalandhar in compliance to order dated
19.3.2020, 29.1.2021 and 5.7.2021 in OA No. 360 of 2018 in the matter of Shree
Nath Sharma V/s Union of India & Ors and timelines mentioned therein for
completion of various activities of the said Plan under the Chairmanship of Justice
Jasbir Singh, former Judge, Punjab & Haryana High Court and now as Chairman of
the Monitoring Committes on 28.9.2021 at 11:30 AM in the Committee Room,
Ground floor, Forest Complex, Sector 6B, SAS Nagar.

The following were present during the meeting!

aj Members of the Monitoring Committee

Sr. | Name and Designation in the Deptt. | Name & Designation in |
na, the Committee
| 1. |Justice Jasbir Singh, Former Judge, Punjab & Haryana Chairman
| | High Court b
| £ | 5h, Subodh Agrawal, Former Chief Secretary, Punjab Senior Member .
'3, | Sant Balbir Singh Seechews) Member -

4, ! Dr. Babu Ram, Former Member Secretary, PRCH

Technical Expert j

b) Tha list of the officers, present in the meeting, is as per Annexure-1,

The Chairman of the Menitoring Committee apprised the officers, present in the meeting, about
the orders of Hon'ble National Green Tribunal passed in OA Mo, 360 of 2018 in the matter of
Shree Nath Sharma Vs, Unlon of India & Ors from time to tirme w.rt preparation and finalization
of District Environment Plans of all the districts of the State and executlon thereof, which are
briefly mentioned as undar:

1. The Hon'ble National Green Tribunal in its order dated 29.1.2021 in OA No. 360 of 2018
in the matter of Shree Nath Sharma Vs, Unien of India &Ors has directad in Para No. 7,
8 and 9, which are reproduced as under-

7. From the above, it is seen that out of 739 Districts, DEPs have been
prepared in 220 Districts, out of which CPCE has data for 115
Districts. CPCB has selected five representative models havi ng regard

to social and geographical considerations.
8. In view of above, having regard to the significance of the issue and
inadequate progress, we direct the Chief Secretaries of all the
States/UTs to oversee and monitor compliance by the concerned

plans already prepared. Further steps for preparation and execution
of State and National plans may also be taken in the interest of
scientific and effective protection of environment and public health.
9. Vide order dated 22.01.2021 in OA 916/2018, Sobha Singh &Ors. vs,
State of Punjab &0rs. and OA 496/2016, Tribunal on its own motion
vs, Govi of NCT of Delhi &0rs., we have requested the Monitoring

! District Magistrates for preparing the requisite plans and execute the

Committees, constituted by this Tribunal far certain environmental
Issues in Punjab and Delhi, to oversee compliance of preparation and
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execution of DEPs in Punjab and Delhi and furnish compliance status
ason 31.3.2021.

2. The Hon'ble National Green Tribunal in Its order dated 5.7.2021 in OA no. 360 of 2018 In the

matter of Shree Nath Sharma Vs. Union of India & Ors has directed in para no. 16, 19, 20
and 21, which are reproduced as under:

16.

On various thematic areas mentioned above, which are expected to be the
components of District Environment Plans such as waste management, air
pollution, water pollution, protection of eco sensitive areas, protection of
rivers, water bodies, conservation of groundwater, use of treated water,
rainwater harvesting, preventing dust pollution, noise pollution ete, this
Tribunal has dealt with the issues and finding huge gaps in compliances,

issued directions, which include following:

L

II.

I11.

Iv.

VI.

Waste Management:

« Bio-medical waste: 0.A. No. 710/2017, Shailesh Singh v, Sheela
Hospital & Trauma Centre, Shahjahanpur & Ors., Order dated
18.01.2021.

* Legacy waste: 0. A. No. 51972019, News item published in "The
Times of India” Authored by Jasjeev Gandhiok & Paras Singh Titled
"Below mountains of trash lie poison lakes”, Order dated
29.01.2021.

* Hazardous waste: O.A, No, B04/2017, Rajiv Narayan & Anr. v.
UOTI & Ors., Order dated 29.01.2021.

« Solid Waste Management: 0O.A. No. 606/2018, Compliance of
Municipal Solid Waste Management Rules, 2016 and other
environmental issues, Orders dated 22.07.2019, 28.02.2020 and
14.12.2020.

« E-waste: O.A. Ne. 512/2018, Shailesh Singh v. State of UP &
Ors., Order dated 15.01.2021.

« Plastic waste: EA No. 13/2019, Central Pollution Control Board
¥. State of Andaman & Nicobar & Ors., Order dated 08.01.2021.
Rainwater harvesting: 0.A. No. 496/2016, Tribunal on its own
motion v. GNCD & Ors,, Order dated 22.01.2021.

Water bodies restoration: 0.A. No. 325/2015, Lt. Col. Sarvadaman
Singh Oberoi v. UDT & Ors., Order dated 18.11.2020.

Management of Carcasses: 0.A. No. 465/2019, Kulwinder Singh
Sandhu & Ors. v. Ram Murti & Ors., Order dated 15.04.2021. 29
Management of Dairies: Original Application No. 46/2018,

Nuggahalli Jayasimha v. Government of NCT of Delhi, Order dated
08.10.2020.

Environmental compliance - Brick kilns: Original Application MNo.
1016/2019, Utkarsh Panwar v, Central Pollution Control Board &
Ors., Order daved 17.02.2021.

P
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VII.

XI.

XIL.

XIIIL

X1V,

XVIL.

Sustainmable Mining: O.A. No. 360/2015, National Green Tribunal Bar
Asscciation v. Virender Singh (State of Gujarat), Order dated
26.02.2021.

Management of Raillway siding: O.A No. 141/2014, Saloni Singh &
Anr. v. UDT & Ors., Order dated 16.03.2021.

Categorisation for effective monitoring - Red, Orange, Gresn: OA
639/2018, Shailesh Singh v. State of Haryana & Ors., Order dated
23.03.2021.

Air pollution control in Non-Attainment Cities: OA 681/2018, In Re:
News item published in "The Times of India” Authored by Shri
Vishwa Mohan Titled "NCAP with multiple timelines to clean air in
102 cities to be released around August 15", Order dated
08.04.2021.

Water Pollution control by preventing discharge of untreated
sewage/effluents: OA 59372017, Paryavaran Suraksha Samiti &
Anr. v. Union of India & Ors. and OA 148/2016, Mahesh Chandra
Saxena v. South Delhi Municipal Corporation & Ors., Orders dated
21.09.2020 and 22.02.2021.

Ground Water Regulation: OA No. 176/ 2015, Shailesh Singh v. Hotel
Holiday Regency, Moradabad & Ors., Order dated 20.07.2020.
Remedying Polluted Industrial Clusters: OA No. 1038/2018, News
item published in "The Asian Age" Authored by Sanjay Kaw Titled
“CPCB to rank industrial units on poliution levels”, Order dated
14.11.2019.

Restoring Pollution of River Stretches: OA No, 673/2018, In Re:
News item published in "The Hindu" authored by Shri Jacob Koshy,
titled "More river stretches are now critically polluted: CPCB",
Orders dated 21.09.2020 and 22.02.2021. 30

Controlling Coastal Pollution: OA No. 829/2019, Lt. Col. Sarvadaman
Singh Oberoi v. Union of India & Ors., Orders dated 21.09.2020 and
22.02.2021.

Regulating Pollution by restaurants/hotels/motels/ banquets: OA
Ne. 400/2017, Westend Green Farms Society v. Union of India &
Ors., Order dated 04.02.2021.

Preventing Industrial Accidents by safety norms and providing relief
to victims: (i) OA No. 85/2020, Aryavart Foundation through its
President vs. Yashyashvi Rasayan Pvt. Ltd, & Anr., Order dated
03.02.2021 (ii) OA No. 60/2021, In re: News item published in The
Hindu dated 23.02.2021 titled "Two dead, 5 missing in fire at UPL
PFlant”, Order dated 11.06.2021 (iii) 0A No. 13472021, In re;: News
item published in The Hindustan Times dated 17.06.2021, titled
“Blast in firecracker unit In Maharashtra’s Palghar, at least 10
injured”, Order dated 25.06.2021.,
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20,

21,

Since the above is a continuous procecs, it is for the concerned Governments
to take initiatives. However, having regard to the significance of the subject,
we are of the opinion that further monitoring will be necessary by this
Tribunal in the light of compliance status which may be provided on the next
date.

We are unhappy to note that all the States/UTs have not taken the matter as
seriously as the subject requires. We hope that the Chief Secretaries of all the
States/UTs will provide due attention to the su bject in the larger public
interest and in the interest of health, safety of the citizens and rule of law to
effectuate basis fundamental rights of the citizens.

Accordingly, in view of long-time failure to comply the mandate of the
Constitution adversely affecting the public health and the environment and
repeated failures to comply with the earlier directions on the subject, we
direct

a. Chief Secretaries of all the States/UTs may ensure completion of
District Environment Plans (DEPs) for all the Districts, in the light of
orders of this Tribunal dated 26.9.2019, 19.3.2020. 29.1.2021 and the
observations in the present order and upload the same on their
respective websites positively by 31.10,.2021.

b. The DEPs may contain data on each environmental issue eove ring each
city, town and village. Data may show the extent of gap in compliance
of laid down norms for

I Waste Management - Municipal Solid, Plastic, Bio- Medical, Electric and
Electronic, Hazardous and Construction and Demaolition waste

iil.  Sewage treatment and utilization

i, Water quality — Rivers, Water bodies, Ground Water, Coastal waters
and Rain water harvesting,

iv. Industries Pollution Control including industrial clusters
v. Air Quality management includes poliution due to dust
wi, Regulating mining/ Sand mining

vii.  Noise pollution

viii. Any otherissues significant in the area

ix. The DEP must give timelines for accomplishment of tasks backed up
with budgetary support and the officers entrusted with the job, with
contact details of the nodal officer at various levels In the District

Scope for public participation on remedial measures like plantations

]
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o DEPs may also contain mechanism for review at different levals.

d. The District Magistrates may accordingly execute the action plans by
reviewing the progress on various targets at least once in a month.

2. All the States may accordingly consolidate the DEPs and prepare their
respective State Environment Plans and upload the same on their
respective websites,

A CPCBE may consolidate the information and file a tabular statement by
30.11.2021 by e-mail at judicialngt@gowv.in preferably in the form of
searchable PDF/OCR Support PDF (and not in the form of Image PDF).

After the submission of the District Environment Plans of 22 Districts of State of Punjab, the
Monitoring Committee held its 2 meeting with State Level officers on 30.3.2021 and the
various directions/recommendations were given/made, which were conveyed to the State Level
Officers  vide No. CMC/SWM/PB/2021/1709 dated 31.3.2021. Based on the directions
givenfrecommendations made by the Monitoring Committes, Department of Environment, State
of Punjab, submitted revisedfamended/modified District Environment Plans of 22 Districts.
Thereafter, Central Pollution Control Board vide its letter dated 24.5.2021 addressed o the
Principal Secretary, Department of Science, Technology & Environment, sent the indicative
templates to improve the District Environment Plans.

The District Environment Plan of District lalandhar, submitted by the Department of
Ervironment, Gowt, of Punjab, was discussed by the Monitoring Commiltes with District Level
Cfficers of district Jalandhar on 2.7.2021 and the Menitoring Committes had raised certain
Issuesfincompletion w.rt activities as mentioned In the District Erwironment Plan of district
Jalandnar, which were mentioned in the minutes of mesting and the same were conveyed to
Punjab Pollution Control Board vide letter no. CMC/2021/1917 dated 5.7.2021. Based on the
abservations made by the Monitoring Committes, modified District Environment Plan of district
lalandhar was submitted by the Department of Environment. The Monitoring Committee hald
detalled discussion on revised/amended District Environment Plan aof district Jalandhar, In its
next meeting held on 13.8.2021 and the recommendations/directions given by the Monitoring
Lommittee were conveyed to the Deputy Commissioner, Jalandhar vide nao. CMC/2021/152
dated 16.8.2021,

Based on the recommendations made/directions given by the Monitoring Committee in its
meeting held on 13.8.2021, amended District Environment Plan of District Jalandhar, submitted
Oy Department of Ervironment, Govt, of Punjab has been taken up for discussion with the
District level officers of District, Jalandhar and Department of Environment, Govt. of Punjab In
the meeting being held on 26.9.2021 at 1130 AM,

The Menitoring Committee held detailed discussion on all the activities as

mentioned in following 07 thematic areas.

1. Waste management
a) Solid waste
b} Biomedical waste
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2.
3.
d,
3.
6.
7.

c)] Construction and demolition waste
d) Hazardous waste

e) Electronic waste

f) Plastic waste

Water Quality management

Air quality Management

Domestic sewage management
Industrial wastewater management
Mining activity management

Noise pollution management

The Manitoring Committee in the presence of District level officers of District, Jalandhar and
Department of Environment deliberated each activity w.r.t current status, gap and timelines for

completion of various activities and raised observations and made further recommendations,

which are mentioned as under;

i3
i

iii.

Solid Waste Management
Preparation of bylaws to comply with Solid Waste Management Rules, 2016

The Monitering Committee observed that nething has been mentioned by some of the
Muricipal Councils (MCs) of District Jalandhar about preparation of bylaws to comply
with 5olid Waste Management Rules, 2016 and recommends as under.

All the MCs of Distt. Jalandhar shall mention the timelines for preparation of
bylaws to comply with the Solid Waste Management Rules, 2016 and
accordingly, it may be added at Sr. No. (VIII) under the heading Waste
Treatment and Disposal.

Quantity of legacy waste, treatment of leachate generated from Legacy
Waste dump site.

It was informed that no data w.r.t. guantity of legacy waste generated by each MC has
been mentioned. Also, nothing has been mentioned about treatment of leachata
generated from the legacy waste dump site of each MC ang accordingly, the Monitoring
Committee recommends as under.

In the District Environment Plan under the heading Waste Treatment and
Disposal, at 5r. No. 5 {v), the gquantity of legacy waste lying dumped at legacy
waste dump site of each MC and timelines for installation of effluent
treatment plant for treatment of leachate generated at legacy waste dump
site of each MC may be mentioned in the District Environment Plan.

Providing green belt and boundary wall around legacy waste dump site of
each MC.
Nothing has been mentioned in the District Enviranment Plan regarding construction of

boundary wall and development of green belt around legacy waste dump site and
therefore, the Moritoring Commitiee recommends. as under

In the District Environment Plan, timelines, source of funding and responsible
agency for construction of boundary wall and development of green belt
around legacy waste dump site by each MC may be mentioned.

B
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Disposal mechanism for RDF, bioseil, C&D waste and inert material

It was ebserved that ng mechanism, for disposal of RDF, biosoil, CRD waste and inert
material generated/to be generated from the bio-remediation of legacy waste by each
MC, has been mentioned,

The Monitoring Committee recommends that the disposal mechanism for RDF,
biosoil, C&D waste and inert material by each MC may be mentioned in the
District Environment Plan,

Preventing entry of solid waste into drains/nallahs.

The perusal of the District Environment Plan, it has been observed that no data has
been mentioned about steps to be taken alongwith timelines and responsible agency for
taking such steps to prevent entry of solid waste into drains/nallahs.

Therefore, the Monitoring Committee recommends that steps to be taken
alongwith timelines and the responsible agency for preventing entry of solid
waste into drains/nallahs by each MC may be mentioned in the District
Environment Plan.

Management of harticulture waste

No data has been mentioned regarding management of horticulture waste generated
from parks/green belts of each MC,

The Monitoring Committee recommends that the number of compast pits to
be provided alongwith timelines and the responsible agency for management
of horticulture waste by each MC may be mentioned in the District
Environment Plan.

Plastic Waste Management

Quantity of plastic waste generated by MCs and village Panchayat

The perusal of the data as mentioned at page 67 of District Environment Plan, the
guantity of plastic waste generated by 13 MCs is 70.5 TPD, whereas, the quaritity of
plastic waste generated village panchayats has been mentioned as 103.24 TPD, Thess
facts Inclicate that said data seems to bae incorrect because the generation of plastic
wasta in urban areas 1s normally higher than the plastic waste generation by the village
panchayats.

The Monitoring Committee recommends that the data w.r.t. generation of
plastic waste by MCs and village panchayat may be reassessed and corrected
accordingly.

Access to plastic waste disposal
The Monitoring Committes was Informed that all the MCs have made agreement with
M /s Shakti Plastic for collecton and processing of plastic waste generated by them.

The Monitoring Committee noted the action taken by the MCs on the issue.

Involvement of brand owners for management of plastic waste

The Maonitoring Committee observed that lot of plastic waste is generzted from the food
packaging items and these wastes are disposed of indiscriminately and cause damage to
the envirgnment by way of choking the drains/ nallahs etc. Thus, its sdentific disposal

becomes imperative
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The Monitoring Committee recommends that PPCB may organize meetings
with the brand owners and MCs and it may be apprised that the scientific
disposal of the plastic waste generated from food packaging material is the
prime responsibility of the brand owners and according they may engage
plastic waste processing facility for final disposal of plastic waste generated
by the brand ewners and accordingly the said activity alongwith timelines and
responsible agency may be entered into the District Environment Plan.

C&D Waste Management

Access to C&D waste recycling facility

Municipal. Corperation, Jalandhar informed that presently no CRD  waste
recycling/processing  facility ewists, However, C&D waste processing plant having
capacity of 100 TPD Is being setup at Gadalpur, Jalandhar.

The remaining 12 MCs have mentioned that sites for collection of CRD waste have been
identified and notified and inhabitants of the area re-use C&D waste on their own for
Various Lsage.

The Monitoring Committee desired that timelines and responsible agency for
setting up of CED waste processing facility of capacity 100 TPD may be
mentioned in the District Environment Plan.

Usage of recycled CAD waste in non structural concrete, paving blocks, lower
layers of road pavements and colonies.

The Manitoring Committee was Informed that for usage of recycled CRD waste in non
structural concrete, paving bbocks, lower layers of road pavements and colonies, the
Muricipel Corporation, Jalandhar will direct the contractors to use paving blocks in
footpaths etc. and seminars on monthly basis are being held regularly.

The other 12 MCe have mentioned that bylaws have been notified about CRD waste
recyding and ULBs are promoling these rules from time to time through 1EC activities,
The Monitoring Committee noted the compliance and recommends that the
Municipal Corporation, Jalandhar shall mention the timelines for starting the
use of paving blocks constructed from recycled C&D waste in footpaths and
other roads eatc.

Bio-medical Waste Management

Compliance to Bio-medical Waste Management Rules, 2016 by HCFs &
CBWTFs
It has been mentioned that compliance to the Bio-medical Waste Management Rules,

2016 by HCFs & CBWTFs is being regularly checked by PPCS during visit to the HCFs
and CBWTFs.
The Monitoring Committee recommends as under.

« PPCE may check the compliance of Bio-medical Waste Management
Rules, 2016 by HCFs & CBWTFs as per the frequency of inspection
prescribed by PPCB/ Central Pollution Control Board and action against
the defaulting HCFs/CBWTF may be taken accordingly.

* PPCE shall decide the authorization applications of HCFs under the
provisions of the Bio-medical Waste Management Rules, 2016 in a

time bound manner.
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it. Wastewater treatment

The Monitoring Committes was informed that PPCE has extended the time period for

installation ETPs by the HCFs upto 31.3.2022 and further action in the matter is under
process.

The Chairman of the Monitoring Committee has taken a serious view for not
installing ETPs by the HCFs and PPCB has extended the time limits two-three
times and now the timelines for installation of ETPs by HCFs have been
mentioned as 31.3.2022 ,

In view of the above, the Monitoring Committee recommends that all the
HCFs, which are required to install ETPs, shall install the same by 31.3.2022
and no time limits may be extended further for installation of ETPs by HCFs.
The concept of jeining of small HCFs for treatment of their wastewater in the
effluent treatment plant of a large hospital existing in the nearby vicinity
with suitable treatment charges to be paid to the large hospital may also be
explored by PPCB as already directed by the Monitoring Committee in
number of meetings.

Disposal of radioactive material, nuclear medicine, X- Ray films, CT Scan
sheets and other equipments using radioactive material.

The Monitoring Committee observed that no data w.r.t. disposal of radinactive material,
nuclear medicineg, X- Ray films, CT Scan sheets and other equipments using radioactive
material, has been mentioned in the District Environment Plan and accordingly, the
Monitoring Committee recommends that the said data along with timelines
for disposal of radioactive material, nuclear medicine, X- Ray films, CT Scan
sheets and other equipments using radioactive material may be added in the
District Environment Plan under the heading Bio-medical Waste Management
chapter.

Hazardous Waste Management

. Training to the workers invelved in the management of Hazardous Waste

It has been noted that nothing has been mentioned regarding training to the workers
which are involved in the management of Hazardous Waste and accordingly the
Monitoring Committee recommends that trainings may be imparted to the
waorkers which are involved in management of hazardous waste and the said
activity may be added in the District Environment Plan.

Mechanism to ensure matching of quantity of Hazardous Waste generated
by the hazardous waste generating units with tha quantity of waste reaching
at CHWTDF.

In the District Erviranment Plan, nothing has been mentioned about mechanism to be
adopted/provided to  ensure  the: maiching the quantity of hazardows wasie
generated by the hazardous waste generating units with the quantity of waste reaching
at Common Hazarcdous Waste Treatment and Disposal Facility (CHWTDF).

The Monitoring Committee recommends that activity w.r.t. mechanism to
ensura matching of quantity of hazardous waste generated by the hazardous
waste generating units with the quantity of hazardous waste reaching at
CHWTDF may be added in the District Environment Plan.
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E-waste managament

- Channelization of e-waste to the recycling /dismantling facilities

It was submilted that in the District Environment Plan, it has been mentioned that no
system has been provided to make linkage among stakeholders to channelize e-waste,
However, there is need to channelize e-waste either to the recycling facility or
dismantling Facility.

The Monitoring Committee recommends that each MC shall construct
adequate number of collection centers for collection of e-waste and
agreement with the re-cycling or dismantling facility may be made for
scientific disposal of e-waste and accordingly the said activity alongwith
timelines may be mentioned in the District Environment Plan,

Integration of informal sector
The Monitoring Committee observed that in the District Environment Plan, it has bean
mentioned that no machanism axists w.r.t integration of informal sector,

The Monitoring Committee recommends that mechanism may be adopted for
integration of the informal sector engaged in recycling of e-waste and the
said activity may be added in the District Environment Plan.

Air Quality Management

Hotspots of air pollution sources and prominent air pollution sources

The Monitoring Committee was informed that PPCB has engaged the services of 11T, MNew
Delhi for source apportionment study of Jalandhar area and based an the said study,
hotspots of air polivtion sources and prominent air pollution sources shall be kdentified
and accordingly, appropriate action in the matter may be taken.

The Monitoring Committea recommends that action taken w.r.t. identification
of hotspots of air pollution sources and prominent air pollution sources along
with timelines may be mentioned in the District Environment Plan,

Plantation of trees along roads, drains, nallahs and canals

The Chairman of the Monitoring Committee apprised that the concerned departments
have already been directed to plant trees along roads, drains, nallabs and canals but no
report in this regard has been received so far, Present status w.r.t. plantation of trees
along roads, drains, nallahs and canals needs to be mentioned in the District

Environment Plan.

The Monitoring Committee recommends that current status w.r.t. plantation
of trees along roads, drains, nallahs and canals, gaps and timelines for
plantation of more trees in these areas may be mentioned in the District
Environment Plan.

Existing roads requiring re-carpeting

It has been observed that no data has been mentioned in the Cistrict Environment Plan
w.r.L existdng roads which require re-carpeting so &5 to attenuate air pollution in the

ared.

The Monitoring Committes recommends that existing roads which require re-

carpeting may be identified, sources of funds for re-carpeting the same and
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the timelines for completion of said activity, may be mentioned in the District
Environment Plan.

Control of air pollution during burning of agriculture stubble/ residue.

It was apprised that Department of Agriculture has proposed wvarious kind of machinerias
to be arranged for management of agnculture stubble generated during wheat/paddy

crop harvesting seasons and the same has been mentianed In the Districk Erwvironment
Plan.

The Monitoring Committee noted the data as mentioned in the District
Environment Plan and recommends that the machineries as mentioned in DEP
may be purchased/procured/arranged in a time bound manner so as to
control air pollution from burning of agriculture residue during crop

harvesting seasons.

Dissemination of air quality index and installation of display board

It has been observed that in the District Environment Plan, nothing has been mentioned
about dissemnination of air guality index and installation of display boards at the
appropriate locations,

The Monitoring Committee recommends that air quality index may be
disseminated by installing display boards at the appropriate locations and the
said activity alongwith timelines for installation of same may be mentioned in
the District Environment Plan.

Water Quality Management

Inventory of water bodies by the departments

The Monitoring Committee observed that In the District Environment Plan, nothing has
been menticned regarding preparation of inventory of water bodies In the district by the
departments, whereas, the inventory of water bodies in the district s required to be
prepared by the deparment of Water Resources and department of Rural Deveiopment
and Panchayats and the same needs to be mentioned in tha District Erwironment Plan.
The Monitoring Committee recommends that inventory of water bodies may
be prepared by the department of Water Resources and department of Rural
Development and Panchayats and the said activity along with timelines for
preparation of inventory of water bodies in the district may be mentioned in
the District Environment Plan.

Quality of water bodies in the district
In the District Environment Plan, it has been mentioned that PPCB is carrving out the
manitoring of water bodles of the district, whereas, no such data has been mentioned in

the District Environment Plan.

The Monitoring Committee recommends that PPCB shall monitor the quality
of water bodies in the district and the data w.r.t various parameters may be
mentioned in the District Environment Plan.

11
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Protection of flood plains/rivers

Under the said activity, it has been mentioned that action plan far clean river Sutlef has
already been prepared by PPCE and reguler monitoring of the same is being done
through maonthly pragress report.

The Monitoring Committee clarified that steps to be taken for mapping and
protection of flood plains and rivers need to be mentioned under the said
activity and accordingly, it may be modified and mentioned in the District
Environment Plan.

Enhancement of capacity of existing ponds/water bodies

It was apprised that the Hon'ble National Gresn Tribunal vide Its order dated 1.6.2020 in
A Mo. 325 of 2015 in the matter of Lt. Col. Sarvadaman Singh Oberel ve Union of India
& Ors, has directed in para No.6 that harvesting surplus water during excessive rains
from any areas of catchment needs to be optimized by enhancing the capadity of the
existing ponds/water bedies, creation of water harvesting structures in the sub-
watersheds to the extent possible, apart from setting up of additional water
bodies/water harvesting structures,

Accordingly, there is need to create additional water bodies and enhancing the capacity
of existing ponds/water bodies In the District for harvesting excess raln water,

The Monitoring Committee recommends that said activity mentioning
timelines, source of funding and the responsible agency may be added in the
District Environment Plan.

Supply of canal water to the inhabitants of Jalandhar area
It was Informed that scheme for supplying canal water to the inhabitants of Jalandhar
area has been prepared and the same shall be completed by September, 2023,

The Monitoring Committee recommends that the activity w.r.t supply of canal
water to the inhabitants of the Jalandhar area along with timelines may ba
added in the District Envircnment Plan.

Complaint redressal system

[n the District Emaronment Plan, it has been mentioned that Punjab Pollution Contral
Board has awarded the work of development web based public grievances management
and redressal portal for Punjab to NIC, New Delhd and the project was to be completed
within 02 months but due to lock down situation in the State, the same was extended
and now NIC has handed over the app for trial run to Punjab Pallution Contral Board and
the same has been completed successfully and now it shall be made operational within
01 month.

The Monitoring Committee noted the compliance and recommends that the
complaint redressal system as a developed by NIC, New Delhi may be made
operational by 31.10.2021 and the same may be mentioned in the District

Ernvironmant Plan,
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9. Domestic Sewage management

i. Setting up of Real Time Water Quality Monitoring Station (RTWQMS)
The Monitoring Committee observed that no data has been mentioned
w.r.t setting of the RTWQMS and desired that the said activity, timelines

and the responsible agency may be added in the District Environment
Plan.

ii. Stopping unauthorized discharges into drains

The Manitoring Committee has observed that no data regarding unauthorized outlsts
carrying wastewater and falling into draing has been mentionad in the Distrct
Ervironment Plan.

The Monitoring Committee recommends that the said activity, timelines and
responsible agency may be added in the District Environment Plan.

iii. Installation of in-situ remediation technology in the drains carrying
untreated sewage and not connected to STPs.

It was apprised by the Chairman of the Manitoring Committee that the Hon'ble National
Green Tribunal in its order dated 6.12.2019 in OA No. 673 of 2018 {mentioned in order
cdated 6.12.2019 uploaded on 12,12.2019 in OA No. 916 of 2018) had issued directions
that 100% treatment of sewage may be ensured as directed by the Tribunal vide order
dated 28.08.2019 in O.A No. 593/2017 by 31.03.2020 at least to the extent of in-situ
remediatbon and before the sald date, commencement of setting up of STPs and the
wark of eannecting all the drains and other sources of generation of sewage to the STPs
rust be ensured. IF this is not done, the local bodies and the concerned departments of
States/UT's will be liable to pay compensation as directed vide order dated 22.08.2019
in case of river Ganga i.e. Rs. 5 lakh per month per drain for default in in-situ
remediation and Rs. 5 lakh per 5TP for default in commencemant of setting up of the
STP. Tha timeline for completing 2l steps of action plans including completion of setting
up 5TPs and there commissioning Gl 31.03,.2021 in terms of order dated 08.04.2012 in
the present case will remain as already directed,

Therefore, the Monitoring Committee recommends that in-situ remediation
technology may be set up in the drains carrying untreated sewage and not
connected to STPs in a time bound manner and the said activity may also ba
added in the District Environment Plan,

iv. Management of liquid and solid waste by the illegal colonies in District
Jalandhar

The Monitoring Committee has observed that in the DEP, it has been mentioned that in
District Jalandhar, 330 lllegal colonies have been identified which generate 1.85 MLD
sawage and 10.2 TPD solid waste in propartion to present population (15.63%). There is
proposal to install 5TPs at various lacations with total capacity of STPs as 11.84 MLD but
no proposal/scheme alongwith timelines have been mentioned w.r.t managemeant of
salid waste, The timelines for laying of sewerage nebwork, installation of 5TPs and solid
waste management have been mentioned as T+2 years.

The Chairman of the Monitoring Committee took a serious view for not taking
timely action by 1DA for restricting the growth of such illegal colonies without
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installation of STPs and solid waste management systems and directed that
particular timelines for installation of 5TPs and solid waste management
plants for management of sewage and solid waste generated by these illegal
colonies may be mentioned in DEP.

Installation of ETP and biogas plant for Jamsher dairy complex
The Monitoring Committee has observed that in the District Environment Plan, mathing
has been mentioned regarding installation of ETP and piagas plant for the management

of wastewater and cow dung generated from Jamsher Dairy complex.

The Monitoring Committee recommends that the activity w.r.t installation of
Effluent Treatment Plant and biogas plant for Jamsher Dairy complex,
timelines, source of funding and responsible agency may be added in the
District Environment Plan.

Shifting of scattered dairies

It has been cbserved that in the District Envirenment Plan, nothing has been menticried
about shifting of scattered dairies of Jalandhar area.

Therefore, the Monitoring Committee recommends that activity w.r.t shifting
of scattered dairies, timelines and responsible agency may be added in the
District Environment Plan.

Comprehensive plan for installation of flow meters at varous locations on
water supply network to ensure restricted supply to reduce wastewater
generation.

The Monitoring Committee Informed that in number of meetings, it has been apprised
that there is need to control the domestic water supgly to be given to the inhabitants of
the Jalandnar area so that the quantity of wastewater may be reduced and the existing
capacity of 5TPs may ba capable to take care of domestic sewage discharge of the town,
The Monitoring Committee recommends that a comprehensive plan for
installation of flow meters at various locations on water supply network to
ensure restricted supply to reduce wastewater generation in the town may be
prepared and the timelines for its implementation and responsible agency for
the same may be added in the District Environment Plan.

Utilization of treated sewage for irrigation and other usages

Tha Department of Soil and Water conservation informed that schemes for utilization of
treated sewage for irrigation have been prepared and for some town, these schemes
have been implemented.

The Monitoring Committee recommends that irrigation schemes, mentioning
the command area, source of funding and timelines for installation of the
same for utilization of treated sewage of STPs of all the town of the District,
may be prepared and added in the District Environment Plan.

Usages of secondary sludge as manure in the agriculture fields and
parks/green areas.
The Manitaring Committee has observed that lot of secondary sludge after its

decanting/dewatering Chrough centrifuging system is generated from the STRPs based an
aerobic biological treatment system and presently, few guantity of the secondary sludge
i5 utilized as manure in the parks/green areas and agriculture felds by the farmers.
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The Monitoring Committee recommends that a detailed scheme/proposal for
utilization of secondary sludge as manure in the agriculture fields and

parks/green areas may be prepared and accordingly it may be added In the
District Environment Plan.

Industrial wastewater management
i. Installation of CETP/upgradation of existing CETP of capacity 5 MLD for

leather complex, Jalandhar.

The Monitoring Cammittee has observed that in the District Environment
Plan, the activitias w.r.t installation of CETP for treatment of effluent from
electroplating industries of Jalandhar area and upgradation of existing
CETP of capacity 5 MLD for leather complex, Jalandhar are missing and the
same may be mentioned in the District Environment Plan which may
include timelines, source of funding and the responsible agency.

il. Installation of OCEMS, CCTV cameras, flow meter at the inlet and outlet of
ETPs

The Monitoring Committee has gbserved that nothing has been mentioned about
Installation of OCEMS, CCTV cameras, flow meter at the inlet and outlet of ETPs of
the incustries and desired that the said activity along with timelines and
responsible agency may be added in the District Environment Plan.

ili. Sealing of closed boxes for OCEMS
Mothing has been mentioned about sealing of closed boxes Installed for QCEMS,

whereas, the Monitoring Committee has shown its concern for sealing of the same to
avoid its tempering.
The Monitoring Committee recommends that the said activity, timelines
and responsible agency may be added in the District Environment Plan.
Mining management
The Monitonng Committee has obsarved that the Hon'ble National Green Tribunal in its
order dated 26.2.2021 in OA& no. 380 of 2015 in the matter of National Green Tribunal
Bar Association Vs Virender Singh has passed the detailed order mentioning Sustainable
sand Mining Guidelines, 2016 (55MG,2016) and Enforcement and Monitoring of Sand
Mining Guidelines, 2016 (EMSMG,2020) and wvarious steps like gea fencing, surveillance
trough UAB/remote sansing, installation of check posts and use of computer and
Android Mobile telephone facilities to check the movement of the wehicles camrying
mined material. The methods of calculation of emwvironmental compensabion and
Imposition of penalty have also been mentioned in the said order,
The Monitoring Committee recommends that the activities/action points as
mentioned in order dated 26.2.2021 in OA no. 360 of 2015 of the Hon'hle
National Green Tribunal w.r.t mining management may also be added in the
District Environment Plan,
Moise Pollution management
i. Noise level monitoring
It was informed that 01 noise level meter is available with Punjab Pollution Control
Board in the Districk and ne noise fevel meter is available with police Department or
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Urban Local Bodies, There is requirement of 30 noise level meters for urban areas
and 02 noise level meters are required for rural areas by the Police Department.

The Monitoring Committee noted the observations and recommends that
the Department of Police may procure adequate no. of noise level meters
for urban and rural areas in a time bound manner and timelines for the
same may be mentioned in the District Environment Plan.

ii. Marking noise zones in the area
The Monitoring Committee observed that in the District Environment Plan, nathing

has been mentioned regarding noise zones in the area.

The Monitoring Committee recommends that the concerned Departments

shall mark noise zones in the District and the same may be mentioned in
the District Environment Plan,

iii. Checking of pressura horns

It was Informed that Police Department has issued the challans to the vehicles using
pressure horns.

The Monitoring Committee recommends that the activity w.r.t checking on

usgé of pressure horns in the wvehicles may be added in the District
Environment Plan,
13. DEP of Distt. Ludhiana by and large is in consonance with the format sent by CPCB accept
minor changes indicated separately through Whatsapp message dated 30.9.2021. DEPs of
cther districts may be prepared on the same pattern.

P:“."‘“ sdf

DOF. Babu fam " Sant Balbir Singh Seechewal 5.C. Agrawal

p—

Justice Jashid Singh
Farmar |udge, and Haryana
High Cowt and 85 Chedrman of the

Menitoring Commétten
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Annexure-1

Attendance sheet

Holding meeting on 28.9.2021 at 11:30 AM in the Committee Room, Ground Floor, Forest
Complex, Sector 68, SAS Nagar regarding finalization of District Environment Plan of District
Jalandhar submitted in compliance to order dated 19.3.2020, 29.1.2021 and 5.7.2021 in OA
MNo. 360 of 2018 in the matter of Shree Nath Sharma V/s Union of India & Ors and timelines
mentioned therain for completion of various activities of the said plan.
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OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunal
in QA No. 360 of 2018 in the matter Shree Nath Sharma Vs Unlon of India & Ors and other
Environmental issues,
(Official Address: Tower No.5, 4" Flaor, Forest Comphex,
Sector B8, SAS Magar) Tel. No. 0172-2298091
Email: cecswmB06Egmail.com

To

The Principal Sacretary to Govt. of Pun jab,
Department of Science, Technology & Environment,
Chandigarh,

Mo. CMC/2021/ ¥ 5 7
Dated: 18.11,202t

Subject: Finalization and uploading of District Environment Plans of all the
Districts of State of Punjab in compliance to order dated 19.3.2020,
29.1.2021 and 5.7.2021 in OA no. 360 of 2018 in the matter of Shree
Math Sharma VS. Union of India & ors on the wiebsite,

It is submitted that the Hon'ble National Green Tribunal in its last order dated 5.7.2021 In A,
no. 360 of 2018 In the matter Shice N&tR Sharma Ve Union of India & Ors has directed in para

ne. 21, which is reproduced as under.
Para ng, 21

Accordingly, In view of long-time fallure to comply the mandate of the Constitution adversely
affecting the public health and the environment and repeated failures to comply with the earlier
directions on the subject, we direct

a. Chief Secretaries of all the States/UTs may ensure completion of District
Environment Plans (DEPs) for all the Districts, in the light of orders of this
Tribunal dated 26.9.2019, 19.3.2020, 29.1.2021 and the observations in the
present order and upload the same on their respective websites positively by
31.10.2021.

b. The DEPs may contain data on each environmental issue covering each city,
town and village. Data may show the extent of gap in compliance of laid
down norms for

i. Waste Management - Munidpal Solid, Plastic, BioMedical, Electric and
Electronic, Hazardous and Construction and Demaolition waste

ii. Sewage treatment and utilization

iii. Water quality — Rivers, Water bodies, Ground Water, Coastal waters
E and Rain water harvesting,

iv. Industries Pollution Control Including industrial clusters
v, Air Quality management includes pollution due to dust
vi. Regulating mining/ Sand mining
vil.  Moise pollution
vili.  Any other issues significant in the area

ix. The DEP must give timelines for accomplishment of tasks backed up
with budgetary support and the officers entrusted with the job, with
contact details of the nodal officer at various levels in the District.

X scope for public participation on remedial measures like plantations

% DEPs may also contain mechanism for review at different levels,
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d. The District Magistrates may accordingly execute the action plans by
reviewing the progress on various targets at least once in a month.

£, All the States may accordingly consolidate the DEPs and prepare their
respective State Environment Plans and upload the same on their respective
wehsitas,

¥ CPCB may consolidate the information and file a tabular statement by
30.11.2021 by e-mail at judicialngt®gov.in preferably in the form of
searchable PDF/OCR Support PDF (and not in the form of Image PDF).

List for further consideration on 08.12.2021,

In compliance to order dated 29.1.2021, the Monitoring Committee, constituted by Hon'ble
Mational Green Tribunal in OA na, 360 of 2018 in the matter Shree MNath Sharma Vs Union of
India B Crs, held its 1* and 2™ meeting with Stats Level Officers of State of Punjab on 5.2,.2021
and 30.3.2021, respectively. The minutes of the 2™ meating held with State Level Officers of
State of Punjab an 30.3.2021 Is enclosed ac per Annexure-1, the concluding para of which is
reproduced as under,

After detailed discussion on all the above points and action plans prepared for
varlous Districts, it was directed by the Chairman of the Monitoring Committee as
undear:

a) District Environmental Plans for District Ludhiana and Jalandhar may be
maodified / upgraded incorporating information as mentioned above and 220
data points as mentioned in orders of Hon'ble Mational Green Tribunal by
30.4.2021,

b) District Environmental Plans for all the other Districts may also be started

modifying [ upgrading incorporating the above information and the same
may be completed by 31.5.2021.

c) The residential complex / commercial areas developed by the development
authorities or illegally by the private developers may be covered under the
concerned District and accordingly District Environmental Plans of each
District may be modified.

d) In the next meeting, the Dept. of Soil & Water Conservation and Dept. of
Forests may be invited in meeting.

The indicative template for preparation of District Environment Plan of various Districts, was
sent by Central Pollution Control Board in the month of May, 2021. Based on the indicative

template sent by Central Pollution Control Board and observations of the Monitoring Committee

earler raised In its 2" meeting held on 30.3.2021, the Monitoring Committes |n the first phase
took the District Environment Plans of District Ludhiana and Jalandhar for their exmaninatian
and finalization of the same so that the District Environmant Plans of the ather Districts may be
G0t prepared on the same pattern. The District Emvironment Plan of District Jalandhar was
examined by the Monitoring Committee In ite meeting held on 2,7.2021, 13.8.2021 and
28.3.2021 and the minutes of the meetings held with the District Level Officars of District
lalandhar were conveyed to the Deputy Commissioner, Jalandhar vide letter nio,
CMC/2021/1917 dated 5.7.2021, No. CMC/2021/152 dated 16.8.2021 and No. CMC 2021221
dated 30.9.2021, respectively. Similarly, the District Ervironment Flan of District Ludhiana was
strubinized and examined by the Monitoring Committee In its meeting held with the District
Level Officers of District Ludhlana on 25.6.2071, 5.8.2021 and 9.9.2021 and minutes of the

2
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meeting were conveyed to the Deputy Commissioner, Ludhiana . vide No. CMC/2021/55 dated
2862021, No. CMC/2021/144 dated 10.8.2021 and No. CMC/2021/90 dated 9,9.2021,
respectively,
Further, the Monitoring Committee vide its letter no. CMC/2021/229 dated 4.10.2021 has
informed the Member Secretary, Punjab Follution Control Board and all the Cancerned
Departmants and District Level Officers as under:
"The District Environment Plan of District Ludhiana by and large is in
consonance with format sent by Central Pollution Control Board except minor
changes indicated separately through whatsapp message dated 30.9.2021.
The District Environment Plans of other Districts may be prepared on the
same pattern®.
The scheduled for submission of finalized District Enviranment Plans of various Districts of State
of Punjab to the Monitoring Committee was sent vide letter no. CMC/2021/22% dated
4,10.2021 (Annexure-2),
The Manitoring Committee hae held separate maetings with the District Level Officers of each of
the 23 Districts of State of Punjab, wherein, the District Environment Plans, submitted by
Department of Environment, State of Punjab/ Regional Offices of Punjab Pollution Control Board
in consultation with Deputy Cﬂmrn-ssiﬂnEr-ﬂf varous Districts, were examined by the Monitoring
Committee and the observations /recommendations raised/made by the Monitoring Committee,
were conveyed to your office under intimation to the concerned State Level Officers, District
Level Officers and Regional Officers of Punjab Pollution Control Board through the minutes of
the meetings. The table, mentioning the date of meetings held with the District Level Cfficers of
the concerned Districts/State Level Officers, number and date vide which minutes of the
meeting were sent to your office under intimation to all the Concerned Departments and
Deputy Commissioners of the concerned Districks is enclosed as per Annexure-3,
Therefore, In compliance to Order dated 05.07.2021 In Q.A, no, 360 of 2018 as mentianed in
para 21, the Chairman of the Monitoring Committee has desired that the concerned officer of
Department of Environment, State of Punjab may be directed to upload the finalized District
Environment Plans of ‘all the 23 Disticts on website immedistely under intimation to the
Monitoring Committee,

Di/-as above
{Dr. Babu Ram}f-l-sny

Technical Expert,
Monitoring Cammittee
Endst. No. CMC/2021/ ¢ Dated: 18.11.2021

A copy of the above is forwarded to the Chief Secretary, State of Punjab for information ang
necessary action pleasa,

DA/-as above H
{Dr. Babu Rany) " 4

Technical Expart,
Mordtaring Commities

Endst. No. CMC/2021) Yb o Dated: 18.11.2021
A copy of the above Is forwarded to Sh. Pardesp Garg, Additional Director, Department of
Environment, Sector-26, Chandigarh. He is fequested to direct the concemed officer of

3

[~




Department of Environment to upload the finalized District Environment Plans of all the 23
districts on the website immediately and information in this regard may be sent to CPCB.

DA/f-as abova ? 1)
: (Dr. Batiu Ram |I"¥™*

Technical Expert,
Menitaring Commitiee

Endst. No. CMC/2021/ 4é | Dated: 18.11.2021
A copy of the above is forwarded to the Member Secretary, Punjab Pollution Control Board,

Patiala for information and necessary action, He is reguested to issue directions to all the
Environmental Engineers of Regicnal Offices, PPCE to submit the finalized District Environment
Plan of 23 district of the State, to the Department of Environment, State of Punjab, immediabely
under intimation to the Moenitoring Commitbes, He [s also requested to direct the concerned
officer of PPCB to assist the Department of Environment, State of Punjab for uploading the
District Environment Plars of 23 districts of State of Purjab on website immediately.

DAf-as above
{Dr, Baau Ram_']'”"""l

Technical Expert,
Manitoring Commites

Endst. No. cMcf2021/ I 62 Dated: 18,11.2021

A copy of the above is forwarded to the Deputy Commissioners of all the districts of State of
Punjab for information and necessary action please. He is requested to get finalize the District
Environment Plan of the districcs from the concerned officers after making necessary
amendments! modifications in the District Ernvironment Fan based on the observations/
recommendations made by the Monitoring Committee during its meetings with District level
officer and the same may be sent to Department of Environment, State of Punjab immediately
far upinading the same an website

Daf-as above
{Dr. Babu Raff} 2+
Technical Expert,
Monftoring Committoa
Endst, No. CMC/2021/ L|’|53 Dated: 18,11.2021

A copy of the above Is forwarded to the Emvironmental Engineer, Punjab Poliution Control
Board, Regional Offices, Patiala, Amritsar, Bathinda, Faridkot, Fatehgarh Sahib, Batala,
Hoshiarpur, Jalandhar-1/11, Ludhiana-L/ILII1/IV, Rupnagar, SAS Nagar and Sangrur for
information and necessary action please. They are requested to amend/ modify the District
Environment Plans of the districts falllng under thelr jurisdiction based on the
observations/recommendations made by the Monitoring Committee during [ts meetings with the
digerict level officers of all the 23 districts and these District Environment plans be sent to the
Department of Environment, State of Punjab immediately under intimation to the Monitoring
Committes. It shall also be ensured that the District Environment Plan of all the districts may be
uploaded immediately in compliance to order dated 05.07.2021 of Honole National Green
Tribunal in O.A, 360 of 2018 in the matter of Shree Nath Sharman Vs Union of India and Ors.

Day-as abowe
(or. u&%ﬁ‘“ﬂ

Techmcal Espert,
Menitoring Comimittes

A
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OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunal in Qriginal Application
no. 916/ 2018 (earlier OA No. 101 of 20] 4] OA No.6D6 al 2018
(Official Address: Tower Na.B, 4% Floor, Forest Complox,

Sector 68, 5A5 Nagar) Tel. No. 0172-2298091
Email; cecswmB06@gmail.com

T

The Secretary ko Govt. of Punjab,
Department of Science, Technalegy & Enviranment,
Chandigarh.

No. CMC/SWM/PB/2021/1 709
Dated: 31,3.2021

Subject: Minutes of the meeting held with State Level Officers w.r.t compliance
of order dated 29.1.2021 in OA No. 260 of 2018 in the matter of Shree
Nath Sharma Vs. Union of India & others regarding preparation of
District Environment Plans of all the Districts of State of Punjab and
exacution thereof under the Chairmanship of Justice Jashir Singh,
former Judge, Punjab & Haryana High Court and now as Chairman of
the Monitoring Committes, constituted by Hon'ble Mational Green
Tribunal; on 30:3.2021 at 11.00 AM in the Committes Room, 2™ floor,
MGSIPA, Sector 26, Chandigarh.

Please find enclosed herswith minutes of the meeting held with State Level Officers wurt
compliance of order dated 29.1.2021 in O& Na. 350 of 2018 in the matter af Shree Math
shamma Vs, Union of India & others regarding preparation of District Enviranment Plans of all
the Districts of State of Punjab and execution thereof unger the Chalrmanship of Justice Jashir
singh, former Judge, Punjab & Haryana High Court and now as Chairmarn of the Manitoring
Committee, constituted by Hon'bla Mational Green Tribunal, on 30.3,2021 at 11.00 AM-in the
Committee Room, 2™ floor, MGSIPA, Sector 2%, Chandigarh for vour infarmation and neCEssary
aClicn piease.

i is requested that the concerned officer of the department may be directed to corvey the
minutes of meeating ta all the concernad departments with the request to take necessary dctian
on the directions given by the Manitaring Committes on the painks relating to their departments
and modify [ revise the District Environmental Plans of 3l the districts Accardingly,

DA/-As above z—_;h" =
(D, Babu Ram)®" Sy

Technical Expert,
Manitering Commitbes
Endst, No. CMC/2021/1710 Dated: 31.3.2021
A copy af the above is forwarded to the Member Secretary, Punjab Pollution Cantral Board, far
Information and nNecessary ackion plegse,

DAJ/-A= abovi
Pk
(Dr. Babu Ram) " ™
Technizal Expert,
Monitaring Commithes
Endst. Mo, CMC/2021/1711 Dated: 31.3.2021

A copy of the above is forwarded to Sh. Pardesp Garg, Addltional Director, Department of
Environment, MGSIPA, Sactor 26 Chandigarh for information and necessary action please.
DA/ -As abowve

Bt et
(Lo
(Dr. Bdbu Ram) v

Technical Expert,
Maonitoring Commitbes
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Minutes of the meeting held with State Level Officers w.r.t compliance of order
dated 29.1,2021 in OA No. 360 of 2018 in the matter of Shree Nath Sharma Vs,
Union of India & others regarding preparation of District Environment Plans of all
the Districts of State of Punjab and exacution thereof under the Chairmanship of
Justice Jasbir Singh, former Judge, Punjab & Haryana High Court and now as
Chalrman of the Monitoring Committes, constituted by Hon'ble National Green

Tribumal, on 30.2.2021 at 11.00 AM in the Committee Room, 2™ floor, MGSIPA,
Sector 26, Chandigarh,

The following were present during the meating:

Al Members of the Monitoring Committes

Sr. No. | Name and Designation in the Deptt. | Name & Designation
in the Committee

1, Justice Jasbir Singh, Former Judge, Punjab & Haryana | Chairman

. High Court .
2. |:5h. 5L, Agrawal, JAS, Former ChiefiSecretary, Punjab Seniar Member
3 i'_-'ranr. Balpir Singh Seechewal T [ Member
4, | Dr. Babu Ram, Farmer Marmber Secretary, FPCB Technical E::perf

The list of the officers, presentin the meeting, is as per Annuexure-1.

e Lhairman of Manitoring Committee apprised the officers, present in the meeting, about the
various orders of HonDle National Green Tribunal w.r.t preparation of District Environmental

Flan Tor the pratection of Environment, which are briefly menticned as under

L) The Hon'ble Mational Green Tribunal In'its order dated 15.7.2019 in DA No. 710 of
2017 in the wmatter of Shailesh Siagh v/s Sheela Hospital & Trauma Centre,
Shahjahanpur & Ors, has directed in Para Mo, 8, the part of which Is repraoduced as
Umder: . 4,

"We find Jt necessary to add that in view of Constitutional provisions undar
Articles 243 G, 243 W, 243 ID read with Schedwes 11 and 12 and Rule 15 of
the Solfd Waste Management Rules, 20168, I s necassary to have 8 District
Environment Plar bo be operated by a Districr Committee (as a2 part of Districl
Planaing Committee wnder Article 243 Z0) with representatives  from
Panchayals, Local Bodigs, Regional Officers, State PCE and a suwitabia officer
repraseniing the adminfstration, which may in furm be chaired and monitorad
by the District Magistrate, Such District Enviramment Plans and Constitution of
District Committes may be placed o the website of Districts concerned "

2} The Hon'ble National Greea Tribunal in its order dated 1932020 In OA No. 360 of
2088 irche matter of Sheee Nath Sharma Ws. Union of India & Ors hias directed in Para
Mg, S.as under:

"Wihile we note the steps taken, complation of snvwranmental plans in terms of
ordar of this Tribunal cannot be pnduly defayed having regard to implications
af sucir steps for protection of environment and public health. Some of the
fhandicaps povnred oul can be overcemsa by pro-active rofe of CPCE im ensuring
praparation of at least one model District Envirenment Plan in every State.in
the First instance which can thereafter be replicated for alf the istricts in the
States/UTs and so on. For this purpose, State PCB and concerned District

L T
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Magistrate may assist the CPEB. This step may be completed by simultameous
inftiative fn il the States withinthree months. In the jast nine manths, sore
work may fiave afready been done in the StatessUTs. Thus it should be
possibie to finalize & model action plan at least for one District each in aif
States/UTs in the next three maonths. Thereafter, the exercise may be
repifcated with regard to all the Districts followed by State Envirenmental
Flan and then a Natienal Environmental Plan ln further three months, CPCE is
at  liberly to utiflze compensation funds and involve any
individuals/organizations [n the process. 10 This exercise will be without
prefudica to monitoring mechanism in berms of earllar directions. Wherever
exercise has been completed and found to be satisfactory, further steps for
execution may be taken accordingly. Status report of progress In this regard
may be furnished before the next date by emall at judicial-nat®aov o™

3) Farther, the Hon'ble National Green Tribunal in Its order dated 29.1.2021 In OA No.
350 of 2018 in the matter of Shrde Nath Sharma Vs. Unian of India & Ors has directed

in Fara No, 7, 8, 9 and 10, which are reproduced as under:

A

'T_T

Io.

From tive #bove, it is seen that oot of 739 Districts, DEPs have been prepared
in 220 Districts. ouwt of which CPCH has data for 115 Districts. CPCB has
sefected five representative modals having regard to social and geographical
conisiderations.

In view of above, having regard fo the significance of the issue and
inadequate progress, we direct the Chief Secretaries of all the States/UTs to
oversee and monitor compliance by the concermed District Magistrates for
pregacing the requisite plang and execute the plans already prepared. Further
steps for preparation and execution of State and National plans may also be
takren in the interest of sclentiffc and effective protection of environment and
prble health.

\ide orders dated 22.01.2021 in 04 916/2018, Sobha Singh & Ors. vs. State of
Punfab &0rs. and 04 2953016, Tribural on (ts own mation ve, Govk. af NOT of
Dofhi &Ors, we have requested the Monitoring Committess, constituted by
this Tribunal far certain environmental isswes in Punjab and Defhi, fo oversae
compliance of preparation and execution of DEPs in Punjalb and Delfi amd
furnish complianced status ason 31,2.2021,

We make similar request o the Monitoring Commities in UP. Readed by
Justice SV5 Rathore, a former Judge of Allahabad High Courf, the Oversight
Comimiitee for compliance &?hﬁ;ff;&'ﬁms of this Tribunal for refuvenation of
tiver Ghaggar, headed by Justice Pritam Pal, former Judge of the Punjab and
Harpana High Court lo oversee compliance on this aspect for Haryana, the
Committae headed by Justice Pracash Talis, Formear Chiaf Justice of Jharkhand
Migh Cowrd, for complfiance in Rajasthan, Justice B.C. Patel former Chief
Jushics, Lefil High Court for comgliance in Gujarat, Justice V.M, Hansde
former Judge, Bormbay Migh 17 Court, who fias earlfer manitored compliance
cf cortaln directions of this Tribunal relating o snwvircnmenta! issues, Ffor
comglfance 0 Maharashtra. They may send status report as an 31.3. 2021 by
542021, For all other StatessUTs, tha Chief Secretaries concerned Ty
cornduct sueh oversight and furnish the status of compliance as on 2103, 2021
fa CACR. CPOR may fite a consalidated report before bhis Tribunal on or befora

)
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W)

Wil

i)

i

needs t be optimized by enhancing the capacity of the existing ponds/water bodies,
creation of water harvesting structures in the sub-watersheds to the extent possible,
spart from setting up-of additional water bodies/water harvesting structures wherever
viable, utilizing available funds Including under MGNREGA and invalving the community
at large at every level. Therefore, chapter mentioning rain water harvesting struchures
to be created for harvesting water during excessive rains and remodeling |
redevelopment of existing ponds- water badies alangwith creation of additional water
bodies / water harvesting structures may also be incorporation in the District
Ervircomental Plans.

Dept. of Environment reported that District Enwircnment Committees have been
constituted, whereas, these District-environmentzl Committees may be constituted in
view af the Constitutional Provisions under Article 393 £0 read with Schedules 11 & 12
ard Rule 15 of the Solid Waste Management Rules, 2016, wherein, the representative
from the Panchayats, local bodies, NGOs and social workers may also be involved. The
department of ErwirdamErt sy resiEie the notification issued by the department in
wview of the Constitutional Provisions undesr Article 243 2D,

Sweeming of road is one of the important component of management of salid waste and
sweaping of roads is one of the sources of dust pollution, therefore, it has been
directed by the Hon'ble ‘National Greén Tribuna? vide its order dated 3.12.2020 in OA
No. 283 of 2020 that sprinkling of water should be done before sweeping of roads.
Efforts may be made to use treated sewage for sprinkling purposes, if available. These
facts may be menticned in the District Environmental Plans.

For development of plantation along the highways, the concerned departments of State
of Punjab may coordinabe with the highways authorities.

In the meeting with District Level Officers of Districts Ludhians and Jalandhar,
Commissioners Municipal Corporabion, Ludhizna and Jalandhar have been directed to
develop bip-diversity parks along Budha Nallzh in Ludhiana and Kala Singhian Drain in
lalandhar srea. These aspects may also be added in the plan.

There 5 need to.map the rivers and flood plain zones in the catchment area of rivers of
the State; Punjab Pollution Control Beard has reported that the matter is under
consideration and shall be finalized shortly,

Lot of sludge is gensrated during the operstion of the sewage treatment plants of the
towns and the sludge is not utilized properly. The farmers of nearby felds need o be
educated and officers of department of forests may be asked to utilize the secondary
sludge of STPs as manure in the fields for agricutture,

[n mast of the activities, as mentioned in tha Dstrict Envircomental Plans, melings fior
completion of the same have not Desn mentioned,

A5 per the directione of the Hon'ble Mational Green Tribumal, in its order dated
19.3.2020 in OA 360 of 2018 In the n:ntter of Shree Math Sharma Vs, Union of Indla &
others. kemplates for District Envirgnmental Plans mentioning basic informabion on B4
action arsas wsing nearly 220 data poirts, which are essential for framing Castrict
Environmental Plans have bedn given CPCB, All the District Erwironmental Plane may be
modified based an these 220 dats paints, Therefore, all the Cistrick Environmental Plans
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J0.04.2021 by e-mail at fudiclaingt@gov.in preforably in the form of
searchabie POF/OCR Support FOF fand net {n the form of Image POF). State
FCHs may also provide necessary assistance in coordingtion”

The Monitoring Committee has (o submit [t status report w.r.t preparation of District
Environmental Plan and execution thersof to the Hon'sle National Green Tribunal by 15.4.2021
and next of hearing before the Hon'ble National Green Tribuna! fs on 11.5.2021.

A the outsel of the meeting, the Chairman of the Monitoring Committes apgreciated the efforts
made by the various departments of State of Purgab for preparing District Ervironmental Plans
for all the 22 Districts of the State.

It was informed that the Monitoring Committee has perused District Ervironmental Plans and
nes made the following observations.

1)

iy

!
LE

In mest of the towns. of the Swate. umauthorized colonies / residential complex |
commercial complex have been developed by the private developers and nobody is
taking the responsibility for the management of llquid asd solid waste of these
unauthorizec colonies. In the District Envirgnmental Plans, data is missing about the
management of waste from all thes? thematic areas in the residential colonies |
commercial projects developed by development -authorities of the State ar the
residential colonies which have been developed illecally by the private colopizers.
Therefore, there is need o cover these areas either independently or under the District
in which these colonkes fall.

It was suggestad in the meetng that these residential complax | commercial areas
devedoped by the deveicpment authorities or lllegally by the private devalopers may be
covered under the concerned District and accordingly District Environmental Plans of
each District may be modified,

[n the District Environmental Plans, nothing has been mentioned about management of
sclid waste in the villages, where lot of solid waste is generated and is disposed of In
non scientific manners, It was informed by the department of Local Govt. that for
management of solld wastd i the villages, the project is covered under Swachh Bharat
Mission and actvities have been started in this regard, The Department of Rural
Development & Panchayats sssured o peepare proposal [/ scheme: for management of
solid waste in the villages sither in cluster form or independently in Individual villages.
Information, Education and Commonication activities, which are essantial part for the
management of salid § liquid waste, have been mentioned in the District Envirenmeantal
Fians but these have not been framed adeguately,

For the effective and efficient operation of STPs of the State, opérational manual has
not been finalized so far inspite the lopse of more than one year, Punjab Pallution
Control Board reported that operabional manual of STPs is under active consideration
and it will be finalized within 15 days,

The Hon'ble National Green Tribunal In Its order dated 1.6.2020 in OA 325 of 2015 In

the matter of Lt. Col. Sarvadaman Sirgh Oberod vs Union of India &0rs, has directsd
that harvesting surplus water during excessive rains from any areas of catchment




i)

L

wl)

A ] e

may have bwo parts Le District Enviranmeantal Flans and Excel Sheet mentioning the
details of the 220 data points.

Presantly, no svstem has bzen developed for management af highly contaminatad
Feacal sludge genersi.ted I‘.r.cum-l.;]'ie rural area J un-sewered areas and it s disposed off
ndiscriminately and cause environmental damage, therefore, the Sate Gowt should
frame policy [/ guidelines for the management of the feacal siudge.

The projects being developed for supply of canal water to the inhabitants of the cities |
villages may be completed in a time baund manner,

The Dept, of Soit 8 Water conservation should complete irrigation nebwark to utifize the
kreated sewage of the towns forirmigation in a time bound manner, The {reated sewage
may also be utilized for green areas [ forests for which department of forast may glve
proper assistance.

After detailed discussion on all the above points and action plans prepared for
various Districts, it was directed by the Chairman of the Monitoring Committee as

under:

a)

b}

d)

District Environmental Plans for District Ludhiana and Jalandhar may be
modified / upgraded incorporating information as mentioned above and 220
data points as mentioned in orders of Hon'ble National Green Tribunal by
30.4.2021.

District Environmental Plans for all tha other Districts may also be started
modifying / upgrading incorporating the above information and the same
may be completed by 31,5.2031,

The residential complex / commaercial areas developed by the development
authorities or lllegally by the private developers may be covered under the
concerned District and accordingly District Environmental Plans of each
District may be medified,

In the next meeting, the Dept of Soil & Water Conservation and Dept. of
Forests may be invited in meeting.

sd/ sd/ sd/
Or. Babu Ram Sant Balbir Singh Seechewal S.C. Agrawal
sd/

Justice Jashir Singh
Foarmer judge, Punjab and Haryana
High Court amd as Charman of the

Mamitonng Cemmilies

Mate; The Chalrman and Members of the Monitoring Committee have given their

concurrence on the minutes of the mesting.
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OFFICE OF THE MONITORING COMMITTEE

Constituted by the Hon'ble National Green Tribunzal in OA No. 360 of 2018 in
the matter Shree Nath Sharma Vs Union of India & Ors and other

Environmental 155ues.
[Offieial Address: Tower No.5, 48 Floor, Forest Complex,
‘Beotor 68,°5A8 Nogar] Tel. No: 0172-2298091
Bmnil; uiﬂmﬂ]ﬁiﬁﬂlﬂ.tﬁm

To
The Member Secretary,
Puriab Pellutlon Control Board,
Patiala.

No. CMC/2021/ 2 29
Dated: 4,10,2021

Subject: Submission of the finalized District Environment Plans of various
districts of the State of Punjab in compliance to order dated 19.3.2020,
29.1.2021 and 5.7.2021 of Hon'ble Mational Green Tribunal in OA No.
360 of 20187 the matter-of-Shree Math Sharma V/s Union of India &
Ors,

This s in continuation to this office letter No. CMC/2021/221 dated 30.9.2021 vide which the
minutes of the meeting held with the Districk Level Officers of district Jalandhar w.r.t.
finalization of District Environment Plan of district Jalandhar, were conveyed to the Deputy
Commissioner Jalandhar under intimation to your office. In para Mo, 13 of the minutes of the
sald meeting, it has been mentioned as under.
DEP of district Ludhiana by and large is in consonance with the format sent by
CPCB except minor changes indicated separately through whatsapp message
dated 30.9.2021. The DEP of other districts may be prepared on the same
pattern.
Mow, it has been decided by the Chairman of the Monitoring Committee that PPCE may be
asked to sisbmit the 4-5 District Environment Plans of various districts on weekly basis far the
perusal of the Monitoring Committee and for further comments/suggestions/amencrmeants/
modifications, if any, on any of the issue of Districk Environment Plans.

The schedule for submission of finalized District Erwironment Plans of various districts of the
State bo the Monitoring Committee is mentioned as uncer.

Sr. District Enviranment Plans of the Districts | Week of the ‘Month October,
o. 2021 for submission of DEP

[ 1. [}Barmala
i iijFaridkot 5.10.2021 to 8.10.2021
i liNMNawan Shahar
: iv) Mansa
| v} Fatehgarh Sahio |
2. | 1) Amritsar 1
| iBhatinda 11.10.2021 to 14.10.2021
il YHoshizarpur

i Patiala
v} Roop MNagar
5 I} Pathankot
ii}Ferozepur 18.10.2021 to 22.10.2021
! WSAS Nagar
' w)Maga

v] Mukisar
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I, i) Kapurthala
iiGurdaspur 25.10.2021 to 29.10.2021
iii)Tam Taran

hySangrur s
v} Malerkotia

| vl) Fazitka

In view of the above, It s requestsd that althe concerned officers may be directed to submit
the finalized District Environment Plans of the districts to the Monitoring Commitiee as per the
time schedule mentioned above for perusal and comments/suggestions/amendments/
modifications on any issue, to be made by the Monitoring Committee In the District Environment
Flans.

(Dr. Babu Ram) "
Tachnical Expert,
Manitaring Committes
Endst, No. CMC/2021f 230 ' Dated: 4.10.2021
A copy of the above is farwarded to the Princlpal Secretary, Department of Srience  Technology
and Ervironment, Government of Punjab, for infosmation please. Y
(Dr. Babu Ram) ™"
Technical Expert,
Muonitoring Committan
Endst. No. cMcfzo21) 231 Dated: 4.10,2021
4 copy of the above |s forwarded to Sh. Pardeep Garg, Additional Director, Department of
Enviromment, Chandigarh, for information and necessary action please.

et
(Dr. Babu Ram pifrihe
Technical Expert,

Monitoring Commities
Endst, No. CMC/2021) 231 Dated: 4.10.2021
A copy of the abowe s forwarded to the Chief Environmental Engineer, Patiala/Ludhiana/
Jalandhar for information and necessary action please, \
" ] it ™ ST {Dr‘ Eah“ Ra ;"H'H

Technical Expert,
Manitaring Commitiee
Endst. No. CMC/2021/ 235 Dated: 4.10.2021
A copy of the above s forwarded to the Senier Environmental Engineer, Fonal Office, Patiala [ &
11/ Bathinda/ Ludhiana 1 & 11/ JalardhariAmritsar/ for information and necessary action please.

5
b -
(Dr. Eahﬂeuﬂﬁan:-:j—' Ea
Technical Expert,
Manitoring Committee

Endst. No. ©MC/20217 %34 Dated; 4.10.2021

& copy of the above is forwarded to the Environment Engineer, Regional Office, Patiala/
Sangrur/ Ludhiana 1, II, TIT & IV/ Jalandhar I & II/ Amritsar Hoshiarpur/ Batala/ Faridkoty
Fatehgarh Sahib/ Ropar/ Bathinda 2nd Mohall for Information and necessary action please.

(Dr. Babu Ram} =

Technical Expert,
Manitoring Committee
Endst, No. CMC/2021) 235 Dated: 4.10.2021
A& copy of the above is forwarded to the Depuly COmMISSHONESS of the concerned districts for
infgrmation and necessary acton please.

i
1] &

2 )
(Dr. Babu Ram)
Technical ExperT,

Monitoring Commithee

!":Inl'h
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Annexure-3

Details regarding minutes of meeting held with District Level Officers of 22 Districts of
State of Punjab w.r.t finalization of District Environment Plans of 22 districts of the State.

173-

' Letter no. and date vide which minutes of
5.no. | Name of District Meating held on meeting it 4
£5.6.2021 M0 2021,/55-58 Datad: 28.6.2021
1. | Ludhiana 5.8.2021 CMC/2021/144-150 Dated: 10.8.2021
9.9.2021 CMC/2021/190-194 Dated: 9.9.2021
274021 CMC/2021/1917-1922 Dated: 5.7.2021
Z. | Jalandhar 13.8.2021 CMC/2021/152-159  Dated: 16.8.2021
28.9.2021 CMC/2021/218-225  Dated: 30.9.2021
3. | Rupnagar 19.10.2021 CMC/2021/248-252  Dated: 20.10.2021
4. | Faridkot 26.10.2021 CMC/2021/275-279 Dated: 27.10.2021
5. | Barnala 26.10.2021 CMC/2021,/280-284 Datad: 27.10.2021
6. | 5AS Nagar 28,10,2021 CMC2021/200-295 Datad: 29.10.2021
7. | Pathankaot £8.10.2021 CMC,/2021,/295-300 Dated: 29.10.2021
&. | Sri Muktsar Sahib 1.11.2021 CMC/2021/317-321 Datad: 2.11.2021
9, | Patiala 2.11.2021 CMC/2021/332-336  Dated: 3.11.2021
|
10, | Bathinda 3.11.2021 CMC/2021/359-363 Dated: 5.11.2021
11.| Mansa 3.11.2021 CMC/2021/354-358  Dated: 5.11.2021
12.) Gurdaspur 8.11.2021 CMC/2021/489-4994  Dated: 9.11.2021
13.| Sangrur & Malerkota | 8.11.2021 CMC 2021 7/484-488 Dated: 9.11.2021
14.| Amritsar 9.11.2021 CMC/2021/397-901 Dated: 10.11.2021
15.| Taran Tarm 9,11.2021 CMC 2021/402-4906 Dated: 10.11.2021
16.] Fatehgarh Sahib 10.11.2021 CMC2021/414-418 Dated: 11.11.2021
1?.' Moga 11.11.2021 CMC/ 2021 /418-922 Dated: 12.11.2021
18.| Fazilka 11.11.2021 CMC/2021/423-427  Dated: 12.11.2021
|
19.| Ferozepur 11.11.2021 CMC/2021/428-432 Dated; 12.11.2021
20.| Kapurthala 16.11.2021 CMIC/ 2021 /443-947 Dated: 17.11.2021
21.| 585 Nagar 17.11.2021 CMC/2021/448-952 Dated: 18.11.2021
22. | Hoshiarpur 17.11. 2021 CMC 2021 /453457 Dated: 18.11.2021




Jnnexuhe -9

List of the Officer present during Monitoring Committee
visit to Ludhiana on 25.11.2021.

'Sr. No. Name of the Officer
1. Sh. Varindar Sharma, [AS, Deputy Commissioner,
Ludhiana
2. Sh. HditfaDachalwai, IAS, Additional Commissioner,
Municipal Corporation, Ludhiana
3 Sh. Sandeep Kumar, IAS, ADC(UD), Ludhiana
4. Er. GulshanRai, Chief Environmental Engineer, PPCB,
Ludhiana
5. Er. G.S Gill, Sr. Environmental Engineer, ZO-1I, PPCB,
Ludhiana
6. Er. M.L. Chauhan, Environmental Engineer, RO-1,
PPCB, Ludhiana
7. Er. Vijay Kumar, Environmental Engineer, RO-2, PPCB,
Ludhiana
8. Er. Samita, Environmental Engineer, RO-4, PPCB,
Ludhiana
9. Er. Sandeep Kumar, Environmental Engineer, RO-3,
PPCB, Ludhiana
10. |Er. Jaspal 5ingh, Assistant Environmental Engineer, RO- '
| 1, PPCB, Ludhiana
11. Er. Gulshan Kumar, Assistant Environmental Engineer,
RO-1, PPCB, Ludhiana
12. | Er. Varinder Kumar, Assistant Environmental Engineer,
RO-3, PPCB, Ludhiana
13. Er. Rajpal Gill, Assistant Environmental Engineer, RO-3,
PPCB, Ludhiana.
14, Sh. HarpalAhuja, SAE, MCL, Ludhiana.
15. Sh. Gurpreeet SinghTalwandi, SDE, PWSSB, Ludhiana.
16. Sh. Harjot Singh, Walia, XEN, Drainage, Ludhiana

[74-



Annerura ~ L0

Directorate of Environment & Climate Change

Department of Science Technology & Environment
Government of Punjab

To

Sh. V. P. Yadav,
Additional Director & Head

Waste Management - | Division,
Parivesh Bhawan East Arjun Nagar,
Delhi

Latter No.: DECC/2021/893
Date: 24.11.2021

Subject: Compliance of NGT Order dated 05.07.2021 in O.A. No. 360/2018 regarding
submission of District Environment Plans (DEPs).

Respected Sir,

This is in continuation to our Letter Mo, DECC/2021/687 dated 01.10.2021
on the subject cited above.

It is brought out that the District Environment Plans (DEPs| of all the 23
Districts, prepared in CPCB template, were submitted to NGT Monitoring Committee
(MC) headed by Justice Jashir Singh, retired Judge, Punjab & Haryana High Court. All
these DEPs have been reviewed by NGT-MC. The observations made by the NGT-MC
have been duly incorporated in the respective Plans. The revised DEPs have been
submitted to NGT-MC vide letter no. 1085 dated 22.11.2021 & letter no, 892 dated
24.11.2021 respectively. All these DEPs have also baen uploaded on the websita of
Punjab Pollution Control Board and Directorate of Environment.

A copy of the final DEPs submitted to NGT-MC is enclosed herewith for

your information and further necessary action please. W
24 (!

Additional Director

PAGSIFA Complex, Adjoining Sacred Heart Sehasl, Saeter 16, Chandiparh-160010, Phone No. 0172-27923375,
Website: www.pbdecc.gov.in Email: garg_pardeep@rediffmall.com
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Directorate of Environment & Climate Change

Department of Science Technology & Environment
Government of Punjab

Endst. No. DECC/2021/894 Date: 24.11.2021

A copy of the above is forwarded to Chairman of the NGT Mo nitoring Committee, Tower
No. 5, 4™ Floor, Forest Complex, Sector 68, SAS Nagar for information please.

\"I']l”
Additional Director

Endst. No. DECC/2021/895-896 Date: 24.11.2021

A copy of the above is forwarded to the tollowing for their information please;

Principal Secretary to Govt of Punjab, Department of Science, Technology &
Environment, Punjab Civil Secretariat-ll, Sector-9, Chandigarh.

Chairman, Punfab Pollution Control Board, Vatavaran Bhawan, Mabha Road, Patiala

=

MIGHPA Complex, Adjsining Sacred Heart School, Sector 26, Chandigarh-160018, Phana No. D1TI-3T92375,
Website: www.pbdecc.gov.in Email: garg_pardeep@rediffmail.com

176~



Annexuwa- ||

Government of Punjab
Department of Science Technology and Environment
Directorate of Environment & Climate Cha nge

Through E-mail

To

The Hon'ble Chairman,
NGT Menitoring Committes,
Forest Complex Sector 68,
SAS Magar,

Letter No. DECC/2021/32 3
Dated: ) £fotf35 /

Subject: Constitution of District Committes in view of constitutional provisions under Articles
243 G, 243 W, 243 ZD read with Schedules 11 and 12 and Rule 15 of Solld Waste
Managerment Rules, 2016 in compliance of arder dated 15.07.2019 in OA no. 710 of
2017 In the matter of Shailesh Singh w/s Sheela Hospital & Trauma Centre,
Shahjahanpur & Ors,

Ref; NGT Manitoring Committee office letter no. CMC/2021,/42 dated 16.06.21,

Kindly refer to your letter no. CMC/2021/42 dated 16.06.21, vide which Dr. Babu Ram,
Technical Expert, NGT Monitoring Committee requested to constitute District Caommittess for aazh
District of the State in compliance to the NGT order dated 15.07.201% in O.A No. 710 of 2017.

In this regard, it is informed that:

(i) I pursuance of NGT order dated 26.09.19 in 0.A No. 360/2018, the Department
of Science, Technology & Environment had constituted District Environment
Committee under the Chairmanship of Deputy Commissioner vide notifiestion
dated 31.10.2019. A copy of the natification is at Annexure-A.

fily The operative part of NGT grder dated 15.07.2019 in O.A No. 710 of 2017 has
als0 been taken care of while constituting the District Environment Committes.

iy The District Erwironment Committee comprises of District Development &
Panchayat Officer (representative from Panchayats), Commissioner, Municipal
Corporation/ Executive Officer of ULB in the District, Regional Officer of Punjab
Pollution Control Board as members besides other officers from different
stakeholder departments.

[Iw) It has also mentioned at point o, (vi) in the section-10 af the notification that
the District Environment Committee shall Involve the civil society organizations
and public participation for organizing the awareness programs. Furthermone, it
has also been mentioned at section 11 of the notification that the Committee in
discharge of the functions for Enwvironment Management and Protection
including the preparation and maonitoring of District Environment Plans, shall
have the power to call for record and report from any department and
organization regarding any matter concerning the environment management
and protection.

This is for yeur intormation and further necessary action please. .f: i
-:-"'"'Hr
Director
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Government of Punjab
Department of Science, Technology & Environment
(STE Branch)

NOTIFICATION

Mo. 10/352/2018-STE(5)/ |50 5‘3?‘1”1"]' | Dated: 31" October, 2019

setting up of District Environment Committee

Whereas, District Level Committees and Task Forces have been constituted by the
Government In pursuance of various directions of National Green Tribunal, various Rules and
Mission Tandrust Punjab as detsiled in the Annexure-1;

Whereas, the District Level Committees and Task Forces have not been meeting regulariy
and not been very effective In ensuring the implemantation of varlous measures for
protection of the Environment despite a series of directlons from the Mational Green
Tribunal and the 5tate Government;

Whereas, the National Green Tribunal has directed the Chief Secretary to personally monitor
the preparation of varlous Action Plans and secure thelr execution and report guarterly
progress to National Green Tribunal;

Whereas, the Government of Punjab giving utmost importance to the protection of
Environment has launched Misslon Tandrust Punjab to make Punjab the healthiest State
with healthy people and healthier epvironment is a pre-requisite for the same;

Whereas, NGT vide erder dated 26.09.2019 in O.A. No. 360/2018 in the matter of Shree
Nath Sharma V/s. Union of India has directed for constitution of District Committee for
preparing and monitering the progress of District Environment Plan and provide an
institutional mechanism for effective maonitoring of environment norms, The relevant extract
of the same s as follows:

“We find it necessary to add that In view of Censtitutional provigions under Articles 243 G,
243 W, 243 ZD reod with Schedules 11 & 12 and Rule 15 of the Solid Waste Management
Rules, 2018, it is necessary to have o District Environment Plan to be sperated by o District
Committee f(as o part of District Plonning Comynittee under Article 243 20} with
representatives from Ponchayats, Local Bodles, Regional Officers, Stote PCB & o suitoble
officers representing the Administration, which moy in turn be chaired ond monitored By the
District Magistrate, Such District Environment Plans and constitution of District Commiltee
may be ploced on the website of the Districts concerned. The Manthly Report of Monitoring
by the District Mogistrate may be furnished to the Chief Secretary and may be placed on the
website of the District ond kept an such websites for a period of one year. This muay be mode
cperative from 01.08.2019. Compilance of this direction may olso be seen by the Chief
Secretaries of the States/ UTs. This may not anly comply with mondate of iaw but provide an
Institutional mechanism for effective monitoring of environment norms.”

e
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B. Whereas, the matter regarding multiplicity of Committees at the District Level looking after
various environmental issues as detailedin the Annexure-l, has been considered by the
Governmant and @ need has been felt to streamline and remove the overlap to make District
Level Committees more effective in the implementation of warious Environment
Management and Protection Action Plans and other related matter,

7. Whereas, the State Government has been delegated with the powers under Section 5 of the
Environment (Protection) Act 1986 vide Maotification No. 5.0.389(E) dated 14.04,1988 to
iz e directions In writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions

8. Mow, therefore, In supersession of all the previous notifications and orders regarding District
Level Committees and Task Forces on various envirenmental issues, following directions are
hereby issued under Section 5 of the Environment Protection Act, 1986 by the Government.

Constitution of District Environment Committes

9. District Enwironment Committee under the Chairmanship of the Deputy Commissioner
izhereby constituted:

1. Deputy Commissioner Chairman

Additional Deputy Commissionar {Development) hMember Secratary
1.

Nominee of District Judge of the concerned District Im his Member
3. | capatity as Head of the Legal Service Authority

Commissioner of Polize/Senior Superintendent of Police Member
4,

Commissioner, Municipal Corporation/Executiva Dfficer of Member
3. ULBs in the District

Chief Administrator, Urban Development Authority Member
6.

Reglonal Officer, Punjab Pollution Control Board Member
L5

superintending Engineer, PWD[B&R] Member
B.
5 Civil Surgeon Member

Chief Agriculture Officer hMember
i [

Secretary, Regional Transport Autharity Member
11.

General Manager, District Industries Centre Membar
11.

District, Development & Panchayat Officer Member
13.

Any other District Level Officer of refevant Department as
Note | may be required from time to time may be invited asa

Special Invitee by the Chalrperson

= e

Fagezofd
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Eunctions of the Committee

a0,

The District Environment Committee shall have the following functions:

i

(i)

(i)
iv)

v
wi)
[wii)

{wiii}

To prepare District Environment plan and revision from time to timew.r.tyvarious
areas of environment & in particular following specific themnatic areas:

al Compliance to Solid Waste Rules including Legacy Waste
b) Complilance to Bio Medical Waste Rules

c) Compliance to Construction & Demalition Waste

d} Compliance to E-Waste Rules

e) Four Water Polluted Stretches in the State [Roopnagar to Harike Bridge in River
Sutle], Along Mukerian& sultanpur Lodhi to confluence of Beas in River Beas and
Mubarakpur to Sardulgar in River Ghaggar)

f] Nine non-attalnment cities namely Patiala, DeraBassi, Naya Mangal, Dera Baba
Manak, Mandi Gobindgarh, Khanna, Ludhiana, Jalandhar and Amritsar

g] Industrial Clusters namely Mandi Gobindgarh, Lughiana
h) Status of STPs and Re-use of Treated Water

i) Status of CETPs/ ETPs including petformance

J} ~ Ground Water extraction/ contamination and recharge
k) Air pollution including nolse poliution

I} Megal sand mining

m) Rejuvenation of Water Bodies

n] Crop Residue Burning

To prepare District Plans for Climate Change & Mission Tandrust Punjab and to
revise the same from time to time.

To raview the progress of District Environment Plans and other plans.

Te identify all parsans responsible for violation of law and norms relating fo water
poliution, alr pollution, noise pollution and waste management

To review acticn by the competent authority w.r.t. civll and criminal action agalnst
the violators as well as those who fail to perform their duties in this regard.

To involve tivil soclety organizations and public participation for -crganizing
awareness programs.

To ensure periodic sampling of river water as well as ground water to check water
quality

Any Other function assigned to the Com mittes by the State Government on Its own
or in pursuance of directions of the Han'ble Court or Hon'ble NGT from time o time

o T L AR
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Powers of the Committee

i3

12.

The Committee in discharge of its functions for Environment Management and Protection

including preparation and monitaring of District Environment Plans, shall have the following

powers

i To call for record and report from any department and organization regarding any
matter concerning environment management and pratection.

(i} To ingpect any site, Industry or other wtility to ascertain the compliance of
Environmental Norms

(i} To recommend penalties and environmental compensation on “Polluter Pays
Princlpal” by following laid down mechanism

giv) To recommend administrative action against the functionaries of any department or
organization, who fail to discharge their duties for protection of environment

The Deputy Commissioner as Chairman of the Committee, can exercise these powers
himself, or through the District Environment Protection Committee or any sub-committes,
he may set up to secure proper execution of the functions of the Committee.

Submission of Reports by the Committea

13

14

15.

The Committes shall submit a monthly report on all actions taken by it to the Chief Sacretary
through Directorate of Environment and Climate Change, Govt. of Punjab, by first week of
every month and will place a copy of the same on the website of the District,

in addition, the Directorate of Environment and Climate Change can ask for any specific
report within specific timelines, and the same shall be submitted by the District Committee.

The Deputy Commissioner as Chalrman of the Committee ehall ensure submission of the
Reports to the Government.

secretariat and Technical Support to the Committee

16

17,

The Dictrict Environment Committee will work In coordination with District Planning
Committes.

The Directorate of Environment and Climate Change will provide the necessary sacretariat
and technical support to the Committee to discharge their functions. However, till the
necessary arrangements are made, the concemed Regional Office of Punjab Pollution
Control Board will provide the necessary support.

E-"_“__.H.-.o-"\-'—\—-—
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18.  Chairman, Punjab Pollution Control Board shall, in the interim, make necessary support
available for the functioning of the Committees.

Place: Chandigarh R.K. Verma, |AS

Dated: 317 October, 2019 Principal Secratary to Govt. of Punjab
Department of Science, Technology & Environment

Endst. No. 10/352/2018-STE(5)/ 605419 IL Dated: 11" Octaber, 2019

A copy, aleng with two spare copies of the Notification, is forwarded to the Controller, Printing and
stationery, Punjab, Chandigarh for publication of this Notification in the Punjab Government Gazette
(Ordinary) and to supply 50 copies of the same to this Department.

g 17 PR
Superintendent
Endst. No. 10/352/2018-5TE(S)/ [& &0 SE1Y 3 / e L1 Dated: 31" October, 2019
# copy of the above Is forwarded to the foltowing for information:
1. Chief Secretary, Government of Punjab
3. Chief Principal Secretary to Chief Minister, Punjab
Superintendent
L 19
Endst. No. 10/352/2018-STE(S)/ [605T Lr'-?," <-1% Dated: 317 October, 2019

A copy of the above Is forwarded to the following for information and necessary action;

Administrative Secretary, Local Government, Punjab

administrative Secretary, Department of Rural Development & Panchayats, Punjab
administrative Secretary, Home & Affairs, Punjab

Adminictrative Secretary, PWD (B&R), Punjab

administrative Secretary, Health and Family Weifare, Punjab

Administrative Secretary, Housing and Urban Development, Punjab

Administrative Secretary, Development, Punjab

Administrative Secratary, Transport, Punjab

Administrative Secretary, Industries & Commerce, Punjab

10. Director, Etwlmnm-ent & Climate Change, Punjab

11. Chairman, Punjab Pallution Contrel Board, Patiala et — M
Suparintende

Endst, No. 10/352/2018-STE(5)/ | {;;c:_ﬁ "'Jalf 16 |+ Dated: 31" October, 2019
A copy of the above is forwarded to the follawing for infarmaticn and necessary action:

1. Al Deputy Commissioner, Punjab
2. Al District & Session Judge, Punjab,as Head of Legal Service Authority . L PE

Euplﬂnterﬂanh -
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Annexure-|

1. The Department of Science, Technology & Environment in compliance with the directions of
National Green Tribunal (NGT) In various cases has constituted the following Committees at
District Level:

1l

(i}

District Level Special Task Force for Mohali, Patiala, Sangrur & Mansa Districts

The Task Force has been notified vide order no. 10/375/2018-5TE (5)/1352595/1-20
datad 14.11.2018 in pursuance of NGT Order dated 07.08.2018 In O.A, No. 138 &
139 of 2016 titled as, “Stench Grips Mansa's Sacred Ghaggar River (Suo Motu Case)
and Yogender Kumar.

The Functions of the Task Force are as follows:

{a) It shall identify all persons, rasponsible for violation of law and norms relating
to pollution in Ghaggar River and the drains joining It.

(b) It shall review action by the competent authority as regards civil and eriminal
action against the violators as well as those who fail to perform their duties in
this regard.

{c) It shall submit a monthly report on all actions taken by It to the State Level
Special Task Force (SLSTF), by fist week of every month.

(d} It shall also assist the SLSTF in preparation of the Action Plan and finalizing the
timalines.

(e}  Itshall involve civil society organizations and public participation in preparing
the Action Plan in all possible areas.

(fl It shall ensure periodic sampiing of river water as well as ground water to
check water guality,

Special Environment Survelliance Task Force

The Task Force has been notified vide order no. 03,/58/2018-5TE(5)/1356455/1-56
dated 20.11.2018 in pursuance of NGT Order 20.00.2018 in 0.A. No. 673 of 2018
titied as Mews item published in, “The Hindu® authored by Shri Jacob Kosuhy titled,
“Mare River stenches are now critically polluted: Central Pollution Control Board”,

The Functions of the Task Force are as follows:

{a) The Task Force will act in accordance of the mandate of the judgment dated
20,09, 2018,

(b) The Task Force will also ensure that no illegal minirg takes place in river beds
of such polluted stretches.

Page6of8
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(i) District Level Special Task Force

The Task Force has been notified vide arder ro. 10/352/2018-5TE(5]/1491052/1-9
datad 27.05.2019 In pursuance of NGT Order 16.01.2019 in O.A. No. 606 of 2018 in
the matter of Municipal Solid Waste Management Rules, 2016.

The [istrict Level Special Task Force shall be responsible  for effective
implementation of Solid Waste Management Rules, 2016 and other related Rules for
Waste Management In the District creating awareness about these Rules by
involving educational, religious sacial prganizations including local eco clubs.

The District Level Committee under Deputy Commissioner has been notified vide order no.
PHSC/EMW(Vol-INI}/17/60-192 dated 03.05.2017 by the Punjab Health System Corporation
in compllance of Rule 12 (4} of the Blo Medical Waste Rules, 2016,

The Functions of the Committée are as under:

{i}  The Committee shall be respansible to monitor the compliance of the provisions of the
Rules In the health care faciiities generating Bio Medical Waste.

(il The Committee shall also maonitor the common bic medical waste treatment &
disposal facilitles where the biomedical waste is treated and disposed off.

(iif} To ensure malntenance of records related to generation, collection, reception,
storage, transportation, sraatment and disposal and is In accordance with the rules in
each of the facility of the District

{iv] The Committee chall meet once In six months and submit its report to tha State
Advisory Committee concerned for taking further necessary action.

The District Level Committes under Deputy Commissioner has besn notified for the
implementation of Mission Tandrust punjab at District Level vide notification no. PA/MD-
TPM/2018/158 dated 05.09.2018,

in pursuance of various NGT orders in 0LA, no. 138 & 139 of 2016, O.A. no. 673 of 2018, O.A.
no. 681 of 2018 & O.A. 606 of 2018, following action plans have been prepared and
submitted to NGT:

{l  Action Plan for Clean River Sutlej

(i}  Action Plan for Clean River Beas

(i)  Action Plan for Clean River Ghaggar

(W)  Action Plan for Reuse of Treated Wastewater
(v}  Action Plan for Clean Alr Mandi Gobindgarh
{vi]  Actlon Plan for Clean Alr Khanna

{vil}  Action Plan for Clean Alr Ludhiana

[viii} Action Plan for Clean Air Jalandhar

(ix}  Action Plan for Clean Air Amritsar

{x} Action Plan for Clean Air Derabassi

Page 7ofl
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(xi) Action Plan for Chean Alr Dera Baba Nanak

{xii} Action Plan for Clean Alr Naya Nangal

[xlil] Action Plan for Clean Air Patiala

(xiv) Actlon Plan for Waste Management

(xv] Action Plan for Blo Medical Waste Management
[xvl) Action Plan for Plastic Waste Management

These action plans provide for governance and supervision at the District Level by
constituting District Level Committees under the Chalrmanship of Deputy Commissioner.

And whereas, the Ministry of Environment, Forest & Climate Change {MoEF&CC) vide D.O.
No. 0-16017/12/2019-CPA dated 24.04.2019 requested the State to constitute
Implementation Committee at the City Level under the Chairmanship of either District

Magistrate or the Commissioner of the Municipal Corporation for day to day monitoring and
implementation of National Clean Air Program.
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